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LOK SABHA

Fridayf, November 27, 1858/Agraha-
yana 8, 1881 (Saka)

The Lok Sabhu met at Eleven of the
Clock,

[MR. Sezaker in the Chair)

ORAL ANSWERS TO QUESTIONS

Technical Committee for Production
of Fertilizers

rsm Ram Krishan Gupta:
Shri Basumatari:
Shri Sarju Pandey:
Shri T. B. Vittal Rao:

*353 | Shri Tangamani:

7 Shri Damani:

| Shri M. R. Krishna:

| Shri Madhasadan Rao:

| Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1017 on the 1st September, 1859 and
state the progress made so far by the
Technical Committee for the produc-
tion of fertilizers?

The Deputy Minister of Commerce
and Industry (Bhri Satish Chandra):
Apart from its report on Andhra, the
Committee has submitted its report on
Assam. It has visited Rajasthan and
the report is exepected shortly. The
Cornrmittee has yet to study and report
on the other sites in the country,

Shri Ram Krishan Guapta: May |
#&now the names of the places which
have been submitted for setting up
this plant in Rajasthan?

Shri Satish Chandra: Bikaner,
Hanumangarh and Suratgarh have
been examined by the technical com-
mittee. One of the places will be
recommended by them.

372 (A1) LSD—L
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Shrl Ram Krishan Gupla: In reply
to a previous question he stated that
the report about Andhra had been re-
ceived. What steps have been taken
so far to sel up the plant in Andhra
State?

Shri Satish Chandra: All necessary
steps are being taken, The way for
setting up a nitrogenous fertiliser
tactory in Andhra has been cleared
by the Government and also by the
Planning Commission. The State Gov-
ernment will set up this factory and
it will raise its own resources. It will
have not less than 51 per cent. of the
share capital and the rest will be
contributed by the people of Andhra.

Shri Basumatari: May I know the
party to which a licence has been
giver to open a fertiliser factory in
Assam?

Shri Satish Chandra: There is a
proposal to set up a fertiliser factory
near Naharkotiya oil fields but the
agency has not yet been finally decid-
ed. The factory will be in the public
sector and not in the private sector.
No private party has approached for
a licence,

Shri Damani: By what time a final
decision will be taken about the fac-
tory in Rajasthan? The hon. Minister
mentioned three places.

Shri Satish Chandra: The report on
Rajasthan is expected to be received
in two or three week's time. It has
not yet been received. Only then we
will know the site recommended.

Shri P. C. Borooah: What is the
species and quantity of fertiliser that
the Committee has recommended
should be produced in Assam plant?

Shri Satish Chandra: [t would be
about 50,000 tons of ammonium sul-
phate and 50,000 tons of urea.
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Shri Kasliwal: From the hon. Minis-
ter's answer it is clear that the techni-
cal committee have already suggest-
ed three names: Bikaner, Suratgarh
and Hanumangarh. May 1 know whe-
ther the Government is applying its
mind as to which place it is going to
select? So far as the technical com-
miittee is concerned it has already
given these three names.

Shri Satish Chandra: The Govern-
ment will apply its mind when the
report of the Committee is received.
I have said that the Committee has
investigated these sites and the report
is expected.

Villiers Colliery, Talcher

*355. Shri Panigrahi: Will the Minis-
ter of Labour and Employment be
pleased to state:

() whether the Villiers Colliery in
TFalcher in Orisss has been given on
lease to a private party;

{b) whether the Colliery has start-
ed working by now; and

(c) whether any amount has been
paid to the workers towards their ar-
rears since the closurc of the Col-
liery?

The Deputy Minister of
(Shri Abig All): (a) Yes.

Labour

{b) Yes.

(c) As stated in reply to Starred
Question No. 733 on 24-8-68, about
Rs. 73,200 has been paid to the work-
ers as a result of the persuasive
efforts of the Officers of the Industrial
Relations Machinery. The proceeds
from the sale of the assets and the
rent realised from the lessee will be
utilised towards payment of outstand-
ing dues.

Shri Panigrahi: The dues of the
workers amount to about Rs. 7 lakhs
and this was due for a long period.
What payment has been made to the
workers after the mine was taken

NOVEMBER 127, 108
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over by the Government of Orissa and
after the Government of Orissa hand-
ed it over again to a private party?

Shri Abid AM: The amount due was
aboul Rs. 5 lakhs on various accounts.
[ have said that about Rs. 73,000 have
been paid to them due to the efforts
of the Industrial Relations Machinesy,
This amount is due from the former
employer—not from the Orissa Gov-
ernment or from the new employer.
Efforts are being made but it appears
that the former employer has no as-
sets. Whatever assets are available in-
side the mines have been freezed and
whenever any amount is realised it
will be paid to the workers first.

Shri Panigrahi: According to the
agreement with new lessees it has
been decided that whatever pro-
perties are there will be rented out
to the new owners and that the rent
should be adjusted towards the pay-
ment of the arrears of the workers.
What rent has the new owner paid
for the use of these properties and
what payment has been made to the
workers?

Shri Abid All: It is true that ac-
cording to the arrangement whatever
amount is realised by way of rent or
by way of sale proceeds should go to
the workers first. The mine was taken
over by the new lessees only on the
25th of October and so the guestion
as to what amount has been paid does
not arise.

Shri Sureadranath Dwivedy: The
hon Deputy Minister says that the
materials left by the old employer
were freezed. May 1 know whethsr
any valuation has been made of them
and what is the amount which could
be paig towards the arrears of the
workers?

Shri Abid All: About payments, 1
have already given the informatipn.
The assets which are within the ppe-
mises of these mines have heen attach-
ed and the proceeds will go to the
workers first.
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suri Panigrabi: The -hon. Minister
bas said that the rents will be realis-
ed from the new lessee and will be
paid towards the arrears of the work-
ers. But the owner says that there is
no such condition in the agreement
and therefore he is not bound to pay
#ny rent nor is he bound to employ
all the old workers who were dis-
placed.

Shri Abid All: The information
which I have supplied is on the basis
of details sent by the State Govern-
ernment. I will communicate this
information to the State Government
&8 to what the owner says.

Shri Burendranath Dwivedy: May I
know whether there is any obligation
qn the part of the new employer to

y any part of the arrears to the
workers and also to employ all the
workers who were working there?
How many of them have been re-em-
ployed?

Shri Abid All: Yes, Sir. It is ne-
jcessary tor him to give employment
to the former workers first. With re-
gard to the payment, he is not bound
to pay on account of the arrears duc
from the previous owner.

Development of Industrial Co-opera-
tive Societies

386, Shri Sabo-dh Hamada:
Shri R. C. Majhi:

Will the Minister of OCommerce and
Industry be pleased to state:

(a) whether a programme has been
formulated by Government to deve-
iop selected Industrial Co-operative
Societies; and

(b) if so, how many Industria] Co-
operatives have taken the benefit of
jhis programme?

The Migister of Industry (Shri

Mangbhal Shah): (a) and (b). A
Aregramme has been drawn up for the
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development of selected industrial co-
operatives. 87 Industrial Co-operative
Societies from States and Centrally
administrated areas have been select-
ed for the scheme. All the selected
industrdial co-operative have received
the benefit of technical advice. :

Shri Subodh Hansda: Which are the
States which have taken the maxi-
mum: benefii of these facilities?

Shri Manubhal Shah: More or less
all the States have agreed to have six
societies per State, except the Madhya
Pradesh State which has agreed to
have ten societies.

Shri Damani: May 1 know whether
the committee appointed to enquire
about the development of industrial
co-operatives had submitted its report
and if =0, to what extent those re-
commedations have been accepted?

Shri Manubhai Shah: I laid on the
Table of the House, as the hon. Mem-
bers will recall, the report of the
working group and the Government
decigsions thereon, only last week.

Shri Subbiah Ambalam: May I
know the names of industries that
have been selected for the formation
of industrial co-operatives in the
Madras State?

Shri Manubhai Shah: There are
societies for cycle parts, sewing
machines, blacksmithy, builders’ hard-
wara, general engineering, mathema-
tica' instruments and various other
things

Shri Subodh Hansda: May [ know
whether any facilities other than tech-
nical assistance have been given?

Shri Manubhai Shah: Yes Sir. We
give financial, technical, personnel
and managerial help and also some
marketing facilities. As a matter of
fact, this report, if I may say so, -is
a landmark in the development ot in=
dustrial co-operatives.
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The hon. Member will have mtcess
to it, and I may inform him that there
are very far-reaching decisions and
the decisions of the Government
thereon will also give a great fillip to
the development of industrial co-
operatives in the country.

Subsidised Industria} Housing Scheme

-

{ Shri Subodh Hansda:
Shrl 8. C. Bamanta:
Shri R. C. Majhi:
Shri Tangamani:

Will the Minister of Works, Housing
and Supply be pleased to state:

*357,

(a) whether the response from em-
ployers to the Subsidised Industrial
Housing Scheme has improved after
the meeting of the Indian Labour
Conference at Nainital in May 1958;

(b) whether the recommendations
made at that Conference have been
fully accepted by Government; and

(c) the total number of houses
built up till now since the acceptance
of the recommendations by Govern-
ment?

The Minister of Works, Honsing and
Supply (Shri K. C. Reddy): (a) and
(b). The recommendations made by
the Conference relating to an increase
in the quantum of loan assistance
and allotment of land to employers
on a no-proflt-no-loss basis were ac-
cepted by Government on 3rd Sep-
tember, 1858, and the recommenda-
tion relating to the liberalisation of
allotment rules was accepted on 16th
May, 1958. The fourth recommenda-
tion about relief in income-tax to em-
ployers who build houses for their
workers is still under consideration.
It would seem that it is somewhst
premature to assess the exact impact
of these decisions in the matter of
the construction of houses by the em-
ployers. The Housing Ministers’ Con-
ference which reviewed this question
in Hydergbad from the 5th tp 7th

NOVEMBER 27, 1950
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November, 1859, felt however that
there has not been an appreciable im-
provemant.

(¢) Information from all the States
ha: not yet been received.

Shri Subodh Hansda: What was
the total amount of loan advanced
by the Government since the accepti-
ance of the first part of the recom-
mendation?

Shri K. C. Reddy: 1 am sorry, 1
have not got that information just now
with me.

Shri P. C. Borooah: Is it a fact
that not a single case of industrial
housing scheme in Assam in the pri-
vate sector has so far materialised

and, if so, what are the reasons there-

for?

Shri K. C. Reddy: The expectation
has not been very satisfactory. Seve-
ral steps have been taken to liberalise
the scheme. At the recent Housing
Ministers’ Conference held at Hyder-
abaa the whole matter was reviewed,
So far as the question of building
houses by the employers is concern-
ed, it was also poinled out that a mea-
sure of compulsion may have to be
introduced and this matter will also
be considered. This matter is under
examination by Government, in con-
sultation with the Planning Commis-
sion, and certain other Ministries also
are concerned in this matter, such as

»

the Ministry of Labour, the Ministry

of Commerce and Industry, the Min?
istry of Finance, etc. So, the whole
matter is being reviewed again to see
if better results can be achieved.

Shri Nanjappa: May I know whe-
ther the Indian Labour Conference
has recommended or made any obser-
vation regarding the use of compul-
sion in this scheme of industrial
housing?

Shri K. C. Reddy: The La
Officers’ Conference have pointed oui
that the guestion of introducing some
compulsion also will have to be
seriously considered by the Governs
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viewed again.

BShri Kasliwal: What exactly does
the hon. Minister mean by saying
that the loans will on a no-profit-no-

-woubsidised industrial housing scheme
also. By ‘no-profit-no-loss’ is meant
that the land could be made available
and sold to the employers on the
Dasis of the actual cost of land, the
cost of acquisition and the cost of
development. In several cases ] ex-
pect that the cost would be must less
than what they would have to pay in
the open market.

Shrimati Parvathi Krishnan: In
view of the fact that the employers
are showing such reluctance in im-
plementing the scheme, what steps
are the Government taking to en-
courage and help the co-operatives
that are being formed by the workers
themselves?

8hri K. C. Reddy: The hon. Mem-
ber may be aware that the scheme is
applicable to the co-operatives of
workers as well, and in fact, in res-
pect of this category, the terms are
much more liberal. It is 85 per cent
loan end 25 per cent subsidy. The
financial assistance is up to the tune
of 90 per cent, whereas in the case
of employers it is now only up to 78
per cent. It is for the co-operative
dosisties of industrial workers to or-
#pise good co-operatives and avail
themaselves of this scheme.

Oral Amswers 2090 -

Shri B. K Gatkwad: May I know
the specification of the houses which
have to be constructed and the cost
of the houses?

Bhri K. C. Reddy: All these details
are given in the scheme coples of
which are placed in the Library.
There are one-room tenements and
two room tenements, The specifica-
tions and the cost are all indicated
in the scheme.

Sino-Indian Border Disputes

+
Bhri Ram Krishan Gupta:
Shri Harish

Mathur:

*358. { Shri Ajit Singh Sarhadl:
Shri Bibhuti Mishra:
Shri Bhree Narayan Das;
Shri Naragimban:

Will the Prime Minister be pleased
to state:

(a) whether the Government of
India have exchanged any notes with
the Government of the US.SR. re-
garding Sino-Indian border dispute;
and

(b) if so, the nature of these notes
and what interest and action, if any,
has been taken by the U.S.SR. in the
matter?

The Parliamentary Secretary to the
Minister of Extermal Affairs (Shri
Sadath Alli Khan): (a) and (b). No
notes have been exchanged but our
Ambassador in Moscow has apprised
the Soviet Prime Minister of the de-
velopments in India-China relations.
Attention is invited to the Tass state
ment of September, 9, 1959 and to
Soviet Prime Minister’s speech in the
U.8SR. Supreme Soviet on October
31, 1958.

Shri Ram Krishan Gupta: May 1
know whether any concrete suggestion
has been made so far by the USSR.
to séttle thin disbute?

Shri Sadath All Khan: No, Sir.

fihri Narasimbhan: Are Government
aware of ahy move by friendly coun-
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t{iies or other sources to have the
China-India ~ problem - brought. up
pefore the summit conference?

_Shri Sadath Ali Khan: No, Sir.

“Shri Nath Pai: Is it true that the
U.S.SR. Government have offered to
act as a mediator in solving the dis-
pute and, if so, what has been ?he
response of the Government of India?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): There has been no . suc_h
offer 1 believe the hon. Member 1s
perhaps thinking of some vague refer-
ence in the course of a speech. That
was more of a speech of goodwill
than an offer.

Shri Braj Raj Singh: May I know
whether the Government’s attention
has been drawn to a sort of amend-
ment or motion moved by members of
Parliament in Indonesia to the effect
that to improve the relations between
India and China the Indonesian Gov-
ernment should give help, in order to
have better relations between India
and China? '

Shri Jawaharlal Nehru: The hpn.
Member is referring to something
that has happened in Indonesia. How
does that come in here and what has
this House got to do with that?

st faafa Pst : sl a1 @
fip gAY TTgA 4 Al w9 7 aar e g
fie Far ffeafs & s S=iT OF
sreqTa 2 faur @ 1 7 gWIL T JE &
u’h:%f’r:r%w"fﬂwgnfr‘mmﬂmaﬂj
# foF T@% @1g Wt ;ARG FIOTA
ey e & for g o AT F AR E
#1E wiFT ®aw 9BrEA qifF AT
grrer feoe s ?

st wargeTe Age ¢ S HEl, I
forewr 37 17 72T FALE § | R gAET
wfaen 2% o & f & q1ws &

Shri D. C. Sharma: Is it a fact i_ihat
the Labour Party in the United
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Kingdom is going to study the ques=
tion of Chinese expansionism with
special reference to the Sino-Indian
dispute and also with special refers
ence to the other part played by
China so far as expansionism i§
concerned?

Mr., Speaker: What is the othér
part I would advise hon. Members
not to ask any question as to whether
there has been any correspondence
between the U.S.S.R. and our Govern-
ment, etc. All the world may be
watching the situation and they may
be passing resolutions. But is thid
Government to be asked in this
House about such things and are we
to spend time on that? .

Shri Jawaharlal Nehru: The hon.
Member was referring to some parties,
and not Government.

Mr. Speaker: Yes; some section of
the Labour Party wants to study
about the expansionism of China.
But how is this Government responsi-
ble?

Shri P. C. Borooah: May I know
whether the Government of China
has warned and the Government of
the U.S.S.R. not to mention this India-
China relation in the Summit confer-
ence and if so, whether the Govern-
ment of India have taken wup the
matter with the U.S.S.R.?

Mr. Speaker: Hon. Members must
ask questions for which this Govern-
ment is responsible.

Shri Surendranath Dwivedy: We
are only asking whether they are
aware.

Mr. Speaker: What does it matter?

faeeit & wrwTETETE w1 sefeRfoaw

+ -
s} Waq WA
e Y S AW AW
st o o AT :

FIT GEATHIR T HAT § ¢ TR,
peue ¥ aruifee waw e 33 F
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gET & weae B q¢ A A0 3
w¥i (o faeedy & mrgroraory a7 mifs-
Ziform T & T weEe § 5
e aor wafe g€ & 7

QA HT FATTW A ® FAr-afa
(ﬁ Ao #O m) : ﬁﬁ_ﬂ' yfems
f&a o1 w2 & 1 35 wF1 & w7 AT A
&t frator w1 o= w7 Feat sidam |

St W XA AYT A2 AAATH HI

g1 &1 sty fa wife o ofeafoa
FT THT AT TET 4T 5T 7@ g o
FgruT I AT E@URT AW T

Mr. Speaker: What is the need for
an auditorium when some others are
available?

The Minister of Information and
Broadcasting (Dr. Keskar): There is
need for an auditorium because the
AIR hold a large number of concerts
and its own functions. It is extremely
difficult to get a suitable hall in Delhi
for that purpose. There are only one
or two such halls, and they are book-
ed. We cannot get them at the pro-
per time. The number of such halls
available in New Delhi is too inade-
quate for the engagements that are
always taking place in the city. This
has already been accepted. The
delay has occurred mainly due to the
fact that location has to be decided
according to the Master Plan that is
being prepared for Delhi. One or two
sites were selected and later on they
had to be slightly changed. Other-
wise, the work would have been taken
up already.

St TAS AW : FAT JIHAF WA
ST TSR F1 FA4T FGT, FEr F wir
SR et o & i wige ¥ 0f §
W I7 F F fefy &7 Forg o7 &7 faar
W ¢ {5 wai o qg wifsfam samm
R, AT oA w7

Sro FEAWT : A &T, 0F A50 G0
saer FEAT H AT g0 F T AT
& gpfeerr firsam 47 woaTg § EAT 2
Shri D. C. Sharma: Is there any

proposal to build such auditoriums in’

other big cities in India also by the,
AIR?

Dr. Keskar: No. A plan has beem
accepted in the Five Year Plan fto
have auditoriums in Bombay, Madras’
and Calcutta also. ;

Shri Nagi Reddy: May I know the
estimated expenditure for this audi-
torium?

Dr. Keskar: In the Five Year Plan
the proposed expenditure is up te
Rs. 15 lakhs. The present sanctioned
expenditure is Rs, 14 odd lakhs.

st We T - A0 F FIH GHAT

g fo admw Faifegr st gy wWr g o7 &

AT w4 Tgar (Gatr aE g AT

Fa g grT !

To HAWT | SH( § 7 FE TH
wid ¥ w1 faae fayea gar @€ &a«
gx T f fovr | ove 92 9@ gl
ZaF ATy § fa=rT g1 @1 97 | A9 98
frer &Y w7 & WX q@| 7 fawny @
fr oa fawea w27 0T 0

Displaced Persons at Sealdah Station

£y :
f Shri S. M. Banerjee:
*360. 9 Shri Panigrahi: o

Will the Minister of Rehabilitation
and Minority Affairs be pleased to re-
fer to the reply given to  Starred
Question No. 316 on the 11th August,
1959 and state:

(a) whether displaced persons are
still living in Sealdah Station at Cal-
cutta; and

(b) if so, the number of such fam-
ilies?
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The Deputy Mimigter of Robabilita-
tion (Bhri P. B, Naskar): (a) Yes.

(b) 479.

Shri 8. M. Banerjee: In reply to a
previous question the hon. Minister
gave a statement in which certain
things were stated. One of the sug-
gestions wag that the displaced agri-
sulturist families should be taken
back from the rehabilitation, centres
and rehabilitated in vacant land. Is
it a fact that they were rehabilitated
in uncultivable land and, if so, whe-
ther they are going to be rehabilitated
again? Has any action been taken on
this matter?

The Minister of Rehabilitation and
Minority Affairy (S8hri Mehr Chana
Khanns): This matter was very
recently discussed with the State
Government. It is for the State Gov-
ernment to formulate proposals
regarding rehabilitation. As far as
we are concerned, we are looking into
the questions, and as and when propo-
salg are received, they will certainly
be sanctioned.

Shri 8. M. Banerjee: There was a
conference between the representa-
tives of the State Government and
the Central Government and their
Ministers and they have taken a deci-
sion. May 1 know whether the State
Government have demanded any help
from the Central Government, or they
are doing it of their own accord?

Shrl Mehr Chand Ehanna: These
decisions are of a unanimous nature.

Shri Bimal Ghose: Do I understand
that there is no agreement as yet
between the West Bengal Government
and the Central Government regard-
ing the scheme for the rehabilitation
of these displaced persons and clear-
ing the stations?

S8hri Mehr Chand EKhannsa: You
have to look at it from a wide pers-
pective. I have to deal with camps;
1 have to deal with vagrant homes; 1
have to deal with the Sealdsh
station. Until about two years ago
more than three lakh perzons were on
my hands. Now the number has been
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reduced by more than 50 per cemt.
We are gradually removing them and
rehabilitating them. There is oo
question of my giving one priority
to A and another priority to B. We are
dealing with it as one problem, More
than 50 per cent of the people who
were in camps and vagrant homes
and at the Sealdah station have been
rehabilitated, and the number may be
1-50 lakhs or 160 lakhs. We are
ramoving and rehabilitating them for
the last two years.

oft firgfr iy : gt et wofY
RS § Y &, faary iy weew &
Wy § | TR @ww 5v foggfordt o
o greve @ ¥ @A & wiw wwd Wy
aoe i & 1 & wrerr wrgen § v arfere
I7 ¥ TWA 7 24 W (v qww
qTm TR W -

oft Jgeam wor ; rgTeT a5
urx de (wew & wizeft € 0w & ag
& ot e dT Y 8, o g & o areerredt
§ W gt & aF ¥ fod dm g, fer
ag st § A mpem EIs 6T
yo %o, {0 o, too JT t¥e To ¥WT

Shri 8. M. Banerjee: No, that is not
50,

Shri Mehr Chand Khanna: No, you
need not object.

Shri 8. M. Banerjee:
disputing........

Mr, Speaker: The hon. Member has
no right to object.

Shri 8. M. Banerjee: They come
from very good families, 8ir.

Mr. Speaker: I cannot allow thh
kind of interruption. The hon. Minia-
ter ig entitled to tell this House what
exactly, according to him, the posi-
tion is. He says that all of them were
not Sharanarthis, some of them
be, and some people are making
lot of money by begging, and
railway station is the nearest
proper place. These are things
are happening. We know that
where these things heppen.

I was only

itifii
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Shrimati Remm Chakravartty: No,
8ir, the hon. Minister was saying....

Mr. Speaker: Why should bhon.
Members be so touchy? When they
put a question, the hon. Minister
gives his reply. He is in charge of
the subject and he knows the position.

Shrimati Renu Chakravartty: May

Mr. Speaker: Order, order. When
I am on my legs, hon. Members ought
not to stand. The hon. Minister is
entitled to give his reply. He s
bound to look into the matter. And
he is placing before the House what
be has found. What is this kind of
interruption? Are hon. Members here
trying to drown the voice of the hon.
Minister so that he may not make or
give his explanation to the world at
large? 1 cannot accept this.

Shrimati Remu Chakravartty: This
is an insinuation. Nobody objected to
his replying to questions.

Mr. Speaker: Order, order. This
kind of interruption leads me to the
conclusion that hon. Members on this
pside of the House would not allow
the Minister to explain the position to
the world at large. After all, they are
responsible Members.

Shri Nagi Reddy: A charge was
levelled against us......

Mr. Speaker: Order, order. There
is no insinuation. I am entitled to
come to that conclusion from  the
repeated questions and interruptions.
Am I not entitled to come to a con-
clusion? 1 will not allow this kind
of interruption.

Shrimati Renuy Chakravartty: You
are making a sweeping charge.

Mr. Speaker: Order, order. It is
improper. 1 would say that it is im-
proper. The hon. Lady Member again
snd again goes on making this kind
of insinuations.

Shrl Nagi Reddy: People outside
will get the impression......

Mr. Bpeaker: Order, order. I amr
entitled to maintain order in this
House. I would not allow Ministers
to be interrupted like this. They are
bound and expected to explain the
position to the rest of the world. They
are here by majority vote. There-
fore, they are in charge of the ad-
ministration.

Shri Nagl Reddy: If we are to take
into account the number of votes.

Mr. Speaker: Order, order. [ would
not allow a small minority group to
interrupt the proceedings of this House
and make it impossible for the Gov-
ernment to carry on. 1 have been
noticing this from time to time. I
would not allow this. Now the hon.
Minister.

Shrimati Renu Chakravarity: On =
point of order.

Mr. Speaker: There is no point of
order. There is only a point of dis-
order.

Shrimati Renua Chakravartty: I have
raised a point of order.

Mr. Speaker: Order, order. Let the
hon. Minister finish. Then I will allow
the point of order.

8hri Mehr Chand Khanna: My state-
ment, giving the number of families
staying at the Sealdah station and
making an earning of Rs. 50 to Rs. 200
a month, was made on the basis of
the information given to me in writ-
ing by the Government of West Bengal.
They say that each and every family
has been cleared from Sealdah station.

Mr. Speaker: Now what is the point
of order?

Shrimati Rena Chakravartty: My
point of order is this. If you look
through the proceedings of today’s
Question Hour you will find that two
questions were put and both were
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answered evasively; we did not say
anything. When the third question
was put, he answered, giving the facts,
without saying exactly frem where
he got them. If it is the West Bengal
Government that supplied it, surely
this House is entitled to have the
actual data, and know whether &
survey was made, what is the effect
of the survey and so on. Surely, this
is a thing which we expect him to
elucidate. But, then, Sir, you made
s0 many obiter dicta. I did not know
what to say.

Mr. Speaker: Order, order. What-
ever information the hon. Minister
has got in his possession, he places
before the House. He need not go on
repeating the sources from which he
got the infermation. The Minister is
entitled to gather information from
ul]l the sources available with a view
to enable this hon. House toc know
what exactly the position is. If any
hon. Member wants to know further,
or dispute that, it is open to him, or
her, to put further questions. We are
informed otherwise as to whether he
has reliable information or data. One
or twp such questions I will allow
instead of having rambling questions
and cross-examination of the hon. Min-
ister. I never disallowed any such
guestions. Hon. Members must wait
in patience. If they have any doubt
regarding the suurce of information,
they can ask a question. I never dis-
allowed that. But while he is speak-
ing, interrupting him and all that I
object to. When an hon. Minister or
any other hon. Member is speaking, I
would request all other hon. Members
to keep patience and not interrupt.
They should wait till he finishes, note
down any points on which they want
to elicit information and aek a Question
after he finishes,

S8h#i Mehr Chand Khanna: I can
even volnnteer a little more informat-

NOVEMBER 37, 1989
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40 families Were reported to have a
monthly incoine of pver Rs. 100 per
month. Many of these families do
not react favourably to any proposal
for their dispersal and in many cases
they are resisting to disperse. 1 am
making that statement on the strength
of the survey of West Bengal Gov-
ernment.

Shri 8. M. Banerje¢: What Shri
Bibhuti Mishra said was that the con-
dition of those displaced persons in
Sealdah station excites horror than
pity.

Mr. Speaker: That is not the ques-
tion here.

Shri 8. M. Banerjee: What positive
steps have been taken to Clear out
those squatters and give them some
rehabilitation, may be On compassion-
ate grounds?

Mr. Speaker: [ thought ‘he had ans-
wered that.

Shri Mehr Chand Khanna: May 1
tell the hon. Member that 1 have as
much sympathy, if not greater, for
those unfortunate people who  are
squatting at the Sealdah station.....
(Interruption). Three years ago there
were 11,000 of them. We dispersed
them. Then came about 7,000 of them
and we dispersed them. Now there
remain about 500 or 400 families, who
come to my share, and 1 am trying to
move them away and rehabilitate
them. But, as I said just now, we
have rehabilitated about 150000 or
1,860,000 persons within the last two
yearg, who are in camps, vwvagrant
homes and at Sealdah station.

Jute Mils

..,{mmm

1 P G Sei: '

Will the Minister of Cemmerce and
dabtry e plewnd to rae

(a) whether seme jute milis have
remsined olosed m-m
period;
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{p) whether these mills have sold
their working hours to other mills;
and

{c) the steps being taken to restore
the working of these mills?

The Minister of Commeree {Shri
Kanungo): (a) Yes, Sir.

{b) Yes, Sir. In one case the looms
have been sold to another mill.

(¢} No particular steps have been
taken by Government in view of ans-
wer {o part (b). Two of the closed
MiTls are expected to resume working
shortly.

Bhri Rameshwar Tantia: During
thé last session in answer to a ques-
tion the hon. Minister had =aid that
he would enquire in the matter as to
whether mill looms were being sold
and purchased. 1 want to know whe-
ther he has enquired in the matter as
more than one mill have sold their
working looms. Is it a fact that a
500-loom mill can sell ils working
hours at Rs. 1 lakh per month? It
it is so. what action is the Govern-
ment taking to abolish this new type
of zamindari?

8hri Kanungo: Apart from infer-
ences, the fact is that there is am
agreement amongst members of the
IJMA for transfer of looms. Gov-
ernment have taken particular care
to see that the employment potentiml
is not affected at all and that produc-
tion is kept up and not decreased.

8hri Rameshwar Tantia: A mill in
Bihar is closed for the last two years.
I want to know as to how the labour

I and this mill is closed for the last
w6 years.

Shri Kanunge: The Katibar Mill is
in negotiation with the Rihar Gov-
eymamact. They are likely %o spen in
three weeks.
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Shri Bimal Ghose: Although the
hon. Minister has siated that there is
an understanding that labour should
not Pe curtailed even though looms
are sold to some other mill, is he
aware that these things are actually
happening? If these things happen,
to whom should the labour go—to
the Central Government or to the
State Government? Workers are
being unemployed by such transter of
looms and the agreement iz not bettg
adhered to that there should be ho
reduction in the employment poten=
tial.

Shri Kanungo: We make our ewn
enquiries. The State Governments
also make enquiries. We are satisfled
Yhat THETE 15 No UnemPiUymeny un ek
account.

Dr- Melkote: The hon. Minister
said that employment pbtential s not
affected. May I know whether dur-
ing the period that the mill is not
working, the workers get the same
wages as before?

Shri Kanungo: Workers are employ-
ed in the particular trades, in which
they had been employed, in the mew
mills where the working hours are
worked now.

Pandit D. N. Tiwari: In regard to
answer given to part (a) of the ques-
tion, may I know the number of
mills that are not working and whith
are likely to work during the next
few months?

The Minister of Industry (Shri
Manubbal Shah): If I may amplify
the statement of my hon. colleague
in answer to the hon. Members' quee-
tions, this is a working time agres-
ment. The Industry Commitiee on
Jute met last year under the presideft-
ship of the hon. Labour Minister #t
the Centre. We examined the matter
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another Iactory, gots tranxierred in
the same job in other mills. I can as-
wure the House that that working time
agreement as well as the Industry
Committee of Labour are carefully
watching the progress and that moder-
nipation is generally taking place
without any retrenchment.

Puadit D. N. Tiwarl: An answer to
my qQuestion has not been given. 1
wanted to know the number of mills
that have actually been closed down
and out of them how many are likely
to work again.

Shri Manubhal Shak: That has al-
ready been answered. Two are like-
Iy to reopen and one is closed at the
mament.

ot fugfe farw : @7 suTw AN

&2 go ¥ ) fagre § agw vz WS
§ 1 wizgre w1 3z frw & Iu¥ afen
mrivfeg @ i sdfr e g e
gt ¥ wg I E 9w e A
fwar wawT 9z I 2 4, wa fewmi
¥ A JHET Y W | F AT 0w
g s goere ) sr e ¥ W WX
A S

st ey | 95T F 7 gy, wfegrT
foawr fagrx madae & gamg Aafaa T
R AT A e g fagre A
ez da @ ¥ FewT syrerac fawwT
wawar & fawat &, sfeare § 280

oft fersyfer forwy - eger o, famre ®
& T ¥ 92 fagerr § W7 eaAT A
3T W ) §E BT 048 ¥T agravar g
R g7 w1 I § 1 ST HF N A
foser & Imwr §w el &Y g
faer wmem @ 1 <w® Ay swar AW
ghr ¢
Mr. Speaker: The hon. Member ia
giving information.

~ 8hri Burendranath Dwivedy: Am 1
to understand from the reply of the
lon, Minister that the workers umn-
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employed at a Bihar mill are taken
to Calcutta for working there?

Shri Manubhal Shah: No, Sir. There

apply only to Calcutta and those mills
which are in the outer region will be
re-atarted, as we are doing in the
case of cotton textileg and engineer-

mills that have sold their working
hours and the mill to which they have
been transferred and whether any
survey has been made as to the exact
number of workers who used to work
before and who are now being trans-
ferred to the other mills?

Shri Kanungo: Enquiries have been
made by the Btate Government and
by our own agency also. We have
found that when the working hours
are transferred the labour is also
transferred.

Shri Nagi Reddy: What is the
answer? (Interruption).
Mr. Speaker: The hon. Member

wants to know as to how far away
they are transferred, what is the
length of distance that has to be
passed by them, to elicit if there is
any gpecial convenience for them to
attend.

8hri EKanungo: Jute mills in the
Calcutta region are just adjacent to
each other. If the hon. Member
wantg to know about any particular
pair of mills or about any particular
mill, T am prepared to make an
enquiry and give her the information.

Shri P. C. Boroosh: May I know.
whether there is a system of granting
license of working hours to mills and
whether that is made transferable
among the mills? '

Shrl Eanungo: There is an agree-
ment between themembu’dﬂq
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Shri Damani: Mgy 1 know whether
Government is considering to restart
the clesed millg in consultation with
State Governments as they have done
in the case of textile industry?

Shri Kanungo: As I have said, we
are making efforts to start two mills
which are likely to be started very
soon, We are making efforts for
starting the other mills also.

Sbri Rameshwar Tantia: I do not
know what is the reply to my ques-
tion. The hon. Minister said that
workers are adjusted in other mills.
1 want to know as to how the workers
of the Katthar mill were adjusted in
the Calcuttg, mill who have purchased
their working hours,

Shri Manubhai Shah: In the case
of Katihar mills we are not transfer-
ring. What the hon, Member says is
quite right. How can Bihar labour
be transferred to Calcutta? There-
fore we are trying to re-start the
Katihar mill there itself by investi-
gating the affairs of the company and,
if possible., by taking action under
section 18A of the Industries Act.

Shri BRimal Ghose: The Govern-
ment has set up a committee to en-
quire inte the conditions of jute mills
including this problem a&s to whether
there was unemployment as a result
of this selling off of working hours
Do 1 understand that the committee
has reported and has said that there
is ne unemployment as a result  of
such transfer?

Shri Manubhai Shah: We went into
this  carefully and also with  the
labour representatives. By and large,
there has becn no unemployment
caused due to working time agree-
ment which is in operation in Cal-
cutta for the last 60 to 85 vears.

Shri Aurobindo Ghoeal: May 1
know whether the workers of the
two closed mills, the Lawrence Jute
mills and Fort Gloster Jute Mills
(Old) have not been transferred lo
any mill and may I know the con-
ditions of their service?

Shri Kanumgo: My information 13
that all the looms have been trans-
ferred. About particular mills and
the particular information which the
hon. Member wants, if he gives se-
parate notice, I will make enguiries.

Automobile Industry Reviewing
Oommittes

£

" Shri Padam Dev:

Shri Ram Krishan Gupta:
Shri M. L. Dwivedi:
Pandit D. N. Tiwary:
Shri Prakash Vir Shasiri:
Shri Subodh Hansda:

Shri S, C. Samanta:
Shri B. C. Mafhi:

Shri S. M. Banerjee:
Shri Panigrahi:

Shri P. C. Borooah:
| Shri Sadhan Gupta:

| Shri D. C. Sharma:

" Shri Ajit Singh Sarhadi:

Shri Shree Narayan Das:

! Shri A. M. Tariq:

; Shri Amnsar Harvani:

i Dr. Ram Subhag Sipgh:

1} Shri Warior:

| Shri T. B. Vittal Rao:
Shri Kodiyan:

{ Shri N. B. Muniswamy:

| Shrimati Mafida Ahmed:
Shri Merarka:

1‘ Shri Anirudh Sinha:

| Shri Hem Barua:

- Shri Narayanankutty

|  Menon:

| Shri Punnogse:

Shri Parulekar:

Shri A. K. Gopalan:

Shri Vasudevan Nair:

Shri Bibhutli Mishra:

Shri Khimji:

Shri Subbiah Ambalam:

Shri Venkateshwar Rao:

*382.

Shri Achar:
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Shri Eunhan:

Shri Aurebindo Ghosal:
Shri Wodeyar:

Shri Vidya Charan

Shukia:

Shri Rameshwar Tantia:
Shri Harish Chandra
[ Mathur:

Will the Minister of Commerce ana
Industry be pleased-po refer to the
reply given o Unstarred - Question
Np. 1928 on the lst September, 1858
and state:

(a) whether the Automoile Indus-
try Reviewing Committee has since
submitted its report;

(b)Y if so, the main recommendat-
ions thereof; and

(¢) the decisions taken thereon?

The Minister of Industry (Shri
Manabhai Shah): (a) to (c). The
Committee is expected to submit its
final report by the end of December,
1958,

Mr. Speaker: What more is to be
asked?

Some Hon. Members rose—
Mr. Speaker: 1 will call one after
another four or five Members.
st qu AW gE (79 wagav W
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Shri Bimal Ghose: May 1 know
whether the hon. Minister will en-
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lighten us as to how many proposals
have been received and from which
parties that the committee are consi-
dering?

Shri Manubhai S8hah: It may be
better to await the report which will
give all the details of the proposals
received and the comments of the
committee thereon. A large number
of proposals have been received.

Shri V. P. Nayar: May [ know
whether the committee has been
asked to estimate the expenditure
which has become necessary on re-
tooling by the automobile manufac-
turers jn view of the yearly changes
of patterns of cars?

Shri Manubbai Shah: As far asz the
inference in the latter part of the
question is concerned, it is not correct
that we allow model changes every
vear. As a matter of fact, mest of the
models have been frozen to 1956 or
1985, As far as the first part of the
question is concerned, the terms of
refercnce are so comprehensive that
what the hon. Member has in mind
will also be looked into by the com-
mittee.

Shri Kamalnayan Bajaj: There was
a report in the papers that an interim
report of the committee has been sub-
mitted to the Ministry. May | know
whether it i a fact and if it is a fact,
could we know the salient points of
it?

Sbri Manpuhhai Shah: An interim
report has been submitted. It only
deals with certain parts of the prob-
lem Therefore, it is felt that it is
better to wait till the whole report is
submitted. The Government will
consider the whole report and then
place it on the Table of the House.

Shri Kamalpayan Bajaj: What is
the idea of the interim report if it is
not placed before the House? If the
final report is coming, any reasons in
the interim report are lost.

Shri Manubhai Shah: That gives
time to the Government to consider,
because there are distinct gquestions
before the committee under the térms
of reference. It only saves the time
of the country and of the House.
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Shri V. P. Nayar: We found in the
press the photograph of a car, small
size low price car, the type of which
was given by Hindustan Aircraft.
May 1 know whether this committee
was asked to study the potential of
H.AL. to develop and make this car
in a big way?

Shri Manubhal Shah: All proposals
submitted to the committee or which
come to the notice of the committee
are going to be taken notice of by it.
We may await their recommendations
before we can say anything on the
matter.

Shrimati Renu Chakravarity: May
I know if it is a fact that models
which may compete with the existlng
medium-sized models are completely
barred by the terms of reference of
this commitiee?

Shri Mavubhai Shah: As far as
this particular aspect of the matter is
concerned, we share the feeling of the
country generally expressed and in
this House that there is perhaps need
for a light and sturdy car within the
price range of Rs. 5000 and Rs. 7000
which  would  suit the pockets
and economy of the middle class and
lower middie class Therefore, this
specific matter has been referred to
the committee. We do hope that as
soon as the report 15 received, some
decision on all the matters will be
taken.

Shri Morarka: May [ know, Sir.. ..

Mr. Speaker: No, no. I am not go-
ing to allow. Hon. Members will wai.
until the report is placed on the
Table of the House.

Shri Morarka: The point is this.
An interim report has been submitted
on this. The question is, what are
the main features of this interim re-

and what is the necessily fnr
submitting the main report. That is
something. .....

Mr. Speaker: Hon. Member was
evidently not attentive. Shri Kamal-

nayan Bajal put the very same ques-
tion and answer has been given al-
ready. Next guestion.
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Sardar Igbal Singh: May I know
whether the Government has consider-
ed some permanent solution for these
persons whose land has gone under
river bed or to the other side of Pak-
istan, and they cannot cultivate.
Every time they are going on petition-
ing to the Government. May I know
whether the Government proposes any
permanent solution for these things?

Bhrl Sadath Ali Khan: The Govern-
ment of Punjab have been rendering
assistance to these families who had
lost their lands as a result of river
action in the form of taccavi leans,
free, rations, free clothes and
medicines. A total of over Rs. 2
lakhs has been spent in 1957 on this
matter.

Shri Tyagi: May I know whether
in the demarcation of the boundary
on the spot, is it midstream agreement
or there is geographical specification
o! the boundary?

Shri Jawaharlal Nehru: Sometimes
the river is considered the boundary.
The river changes. Then all kinds of
Jegal and other interpretations come
in. Sometimes there is a definite
boundary whether the river changes
or not. It depends on the circums-~
tances.

Shri Tyagi: What I am anxious
to know is whether as regards the
boundary in this river Ravi, is it
the agreement with Pakistan that
'midstream will be the boundary, and
if it is so, it all depends on nature.

Shri Jawaharial Nehru: As a matter
of fact, as the hon. Member knows,
there are a number of issues between
India and Pakistan about these matters,
whether it is midstream, etc. In
some cases there is some land on the
other side of the river which apper-
tains to India or on this side of the
river which appertsins to Pakistan,
because the boundary commission that
dealt with it dealt in terms of districts
or Tehsils, regardiess of anything else,
that this Tehsil should go to India,
«ete. That has produced complications.
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All these matters, I hope, will be gone
into at the conference which is likely
to be held next month.

Shri Tyagi: On a point of clarifi-
cation, Sir, recently some survey team
was appointed by both the Govern-
ments to demarcate the boundary om
the western side. May I know how
for that team has reached, and how
much work they have finished?

Shri Jawaharial Nehru: Thet |
have answered several times. I have
not got the facts before me, if the hon.
Member likes. But, those teams were
marking the boundaries more or less
leaving controversial issues. Now the
controversial issues are going to be
dealt with by the conference next
month,

Sardar Igbal Singh: May I know
whether these persons gan be given
any aid under the Rehabilitation Act
and as mostly these families were
agricultural families, whether the
Government has considered a pro-
posal to give some land to  these
families whose land has  gone to
Pakistan?

Shri Sadath Al Khan: I am not
aware of any proposal to give land
to these families.

Land Reforms

+
Shri D. C. Sharma:
Shri Surendranath
Dwivedy:
Shri Basumatari:
Shri S. M. Banerjee:

*364. { Shri Harish Chandra

Mathur:
Shri N. R. Muniswamy:
Dr. Ram Subhag Singh:
Shri Kalika Singh:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 787 on the 24th
August, 1989 and state the latest posi-
tion with regard to implementation of
the land reforms policy in the various
States? =

The Parliameuatary Secretary o the
Minister of Labour and Employment



2113 Oral Answers AGRAHAYANA 0, 1881 (SAKA)

and Planning (Shri L. N. Mishra): A
statement is placed on the Table of
the Lok Sabha. [See Appendix II,
annexure No. 1].

8hri D. C. Sharma; May 1 know
if the Planning -Commission has given
any direction so far as distribution of
the surplus land is concerned?

Shri L. N. Mishra: The question of
distribution could be taken up only
after the surplus land is available as
a result of the imposing of ceiling on
existing holdings.

Shri D, C., Sharma: May 1 know
if the Planning Commission has given
any direction so far as the abolition
of intermediaries is concerned and in
what way?

Shri L. N. Misra: A long time ago,
legislation for the abolition of inter-
mediaries has been enacted in all the
States and implemented also in most
of them.
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Shri Basumatari: May I know if
there is any uniform policy for fixing
=eiling on holdings in the different
States?
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The Deputy Minister of Planning
(S8hri S. N. Mishra): As the hon.
Member would undcrstand, there can
be no uniformity about thegse legisla-
tions as the conditions do not seem to
be uniform in all the States.

Shri Snrendranath Dwivedy: In the
stalement there is no montion of some
other States like Madras, Orissa etc.
Am I to understand that in all States
so far there has been no legislation
for ceiling, and if ceiling Bills are
introduced, may I know whether they
are fully in accord with the Planning
Conrmission’s recommendations?

Shri L. N. Mishra: In almost all the
States legislation for ceiling has either
been enacted or is in the process of
enactment.

Shri Surendranath Dwivedy: I ask-
cd specifically about Madras., It is
not mentioned here.

Shri L. N. Mishra: The names of
some of the States are not in the
statement, but I may siate that legis-
lation has becn alriady cnacted in
most of the Staies or is in the process
of enactment. So far as Madras is
c¢oncerned, steps are being taken for
enactment of the legislation for im-
posing ceiling.

Shri Surendranath Dwivedy: The
other part of the question has not been
answered, whether the Bills introduced
are fully in accord with the recom-
mendations of the Planning Commis-
sion. They have discussed it with the
Planning Commission's representa-
tives. "We want to know  whether
they are following the recommenda-
tions of the Planning Commission.

Shri §. N. Mishra: Thecy are based
on the general recommendations in
the Plan, but it would be "appreciated
that there is bound to be difference
in details. Generally spesking, they
are based on the recommendations.

Mr. Speaker: [ would suggest to the
non. Minister to get some capies of
all the pieces of legislation that have
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been enacted and place them in the
Library, so that i. may be looked into
whether they are in accordance with
the recommendations of the Planping
Commission, and specific questions
may be put. This refers to all the
States and all the legislations that
have already been passed and that are
on the anvil, and if we want to go
into the details, not one hour but
many more hours will be necessary.
Hon. Members who are interested will
look into that, and after that I will
allow any number of questions.

Shri Surendranath Dwivedy: Re-
cently there was a meeting between
the Planning Commission and the
Chief Minister of Orissa regarding the
Orissa ceiling Bill. May I know
whether the Planning Commission has
been satisfied that the proposed Bill
is in accordance with its recommenda-
tions?

Bhri S. N. Mishra: The questuon of
satisfaction implies some opinion. In
our meetings with the State represen-
tatives, there is a mutual exchange of
views, and these views are treated as
confidential.

Shri Panigrahi: There was a discus-
sion between the Planning Commis-
sion and the Chief Minister of Orissa.
It has been published in the press in
Orissa, and he does not want to give
us the information.

Shri Surendranath Dwivedy: Gov-
ernment ought to know whether the
Planning Commission is satisfied. He
says it is confidential.

Mr. Speaker: Has the Minister made
a statement?

Shri Sarendranath Dwlivedy: The
Chief Minister of Orissa has made a
statement. He has said that he has
been able to convince the Planning
Commussion that the Orissa Bill is all
right. 1 want to know whether the
Planning Commission is in agreement
with that view.
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Shri 8. N. Mishra: What can we say
about the opinion of the Chiet Minis-
ter of Orissa? But, s0 far as we are
concerned, we want to keep to the
rule that these discussions are to be
treated as confidential.

Mr. Speaker: I do not know how
this got in here. On second thought
I would have allowed it only as an
Unstarred Question. There  are
various guestions involved: -whether
legislation has been passed in the
various States, what are the pieces of
legislation, how far they are consist-
ent with the recommendations made
etc. [t is too big a question to be
answered here.

Shri Surendranath Dwivedy: I sub-
mit there were specific questions. All
our names have been clubbed to-
gether, but there were specific ques-
tions on this peint.

Mr. Speaker: Very well | will
allow specific questions to be put
later on when hon. Members go into
all these picces of legisiation. Before
the ¢nd of the month let us have all
these papers, and I will allow them
an opportunity.

Shrimati Renu Chakravartty: There
were certain specifle recommendations
made by the Planning Commission re-
garding the guarantee against eject-
ment of the peasantry. May I know
whether any survey has been made
of the land reforms Bills that have
been already passed, to see how these
clauses have worked?

Shri S, N. Mishra: Again, it s =
matter of opinion, and we may not
be in a position to say about the
detailed conditions of implementation.
But to a certain extent it is a fact
that these measures have not plugged
the holes so far as evictions are con-
cerned, and in every such case the
Planning Commission thas taken the
opportunity of pointing out the neces-
sity of plugging these holes.
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Applications for Claims,
Compensation and Grants

+

385 shri Ajit SBingh Sarhadi:
* | 8Shri Ram Krishan Gupta:

Will the Minister of Rehabilitatioy.
and Minority Affairs be pleased to
state:

(a) the total number of the follow-
ing categories of applications which
have been rejected so far on the
grounds of limitation:

(i) applications for verification of
claims;

(ii) applications for grant of
compensation;

(iii) applications for grant of re-
habilitation grants;

(b) whether any relief 15 being
given to such applicants who for one
reasons or the other have failed to
file any of the abovementioned appli-
cations so far; and

(¢) if not, what steps ary proposed
to be taken in such cases before the
Ministry is actually wound up?

The Deputiy Minisier of Rehabilita-
tion (Shri P. 8. Naskar): (a) The in-
formation 1s not readily available and
will have to be collected. The labour
and expense involved in collecting
this information will not be commen-
surate with the result likely to be
achieved thereby.

(b) and Ye). Displaced persons
who have failed to file their applica-
tions in respect of items mentioned
above by the due dates are not entitl-
ed to any relief under the Displaced
Persons (Compensation and Rehabili-
tation) Act, 1954 and the Rules made
thereunder. Applications for con-
donation of delay are considered on
merits and delay is condoned if the
reasons for the same are considered to
be sufficient.
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Bhri Ajit Slagh Sarhadi: May 1
know if the Ministry of Rehabilita-
tion has used its discretion under sec-
tion 33 of the Displaced Persons
(Compensation and Rehabilitation)
Act for excusing the delay in cases
where the applications were not given
in time?

Mr. Speaker: That is what he said.
In proper cases the delay is condoned.

Shri P, 8§, Naskar: If there is suffi-
cient reason.

Bbri Ajit Singh Sarhad): May 1
kmow if it is the Ministry of Rehabili-
tation that has done it, or the Settle-
ment Commissioner.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): The applications, 1 believe,
go right up to the Chief Settlement
Commissioner.

Shri Ajit Singh Sarhadi: Is it not a
fact that in no case the Chief Settle-
ment Commissioner has exempted the
period of limitation, nor is he autho-
rised under the Act?

Shri Mehr Chand Khanna: This is
condoning delay.

Shri Ram Krishna Gupta: May I
know whether there is any limitation
in the original Act itself regarding
the receipt of applications?

Shri Mehr Chand Khanna: Yes, Sir,
there was, and that expired a long
time ago in spite of repeated exten-
sions.

Training Facilities to Foreigners in
the Atomic Energy

*368. Shri Pangarkar: Will the
Prime Minister be pleased to state:

{(a) whether it is a fact that some
of the Middle East Countries have
requested the Government of India
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for providing training facilities to
thelr candidates in the Atomic Energy
Establishment at Trombay; and

(b) if so, whether training facilities
have been provided to any of the
Middle East countries?

The Parliamentary Secretary to the
Prime Minister (Shri Sadath All
Khan): (a) and (b). In 19857 and
1858, requests for providing training
facilities were received from the then
Government of Egypt and from the
Government of Iraq and Afghanistan.
Facilities were offered to all these
Governments, but only the {former
two utilised them. There has been no
recent request from any Middle East
country for providing training facili-
ties for their candidates in the Atomic
Energy Establishment at Trombay.

Shri Pangarkar: May 1 know the
number of foreign ecandidates who
were provided training facilities at
the Atomic Encrgy Establishment ut
Trombay., and the countries they rep-
resent?

Shrl Sadath AM Kbhan: In Novem-
ber, 1935 the then Egyptian Atomic
Energy Commission conveved a pro-
posal that a team of five Egyptian
scientists should  wvisit  the Atomic
Energy Establishment at Trombay for
a few months, and one person came
from Irag—altogether six.

Sea-food Industry

Shri Kodiyan:

*367.5 Shri 8. A. Mehdi:

Will the Minister of Commerce and
Industry be plemsed to state:

(a) whether Government have any
proposal under consideration to set
up an Export Promotion Council for
" the sea-food indusiry in the country.
and

(b) if 8o, when it is likely to be set
up?
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The Deputy Minister of Comuncrce
and Induwstry (Shrl Satish Chandra):
(a) No, Sir.

(b) Does not arise.

Shri Kodiyan: May 1 know whether
steps are being taken by the Gov-
ernment to standardise the sea-food
products?

Shri Satish Chandra: An associa-
tion of the exporters is being formed
at the instance of the Government in
order to take appropriate steps to
standardise the products so that what-
ever 13 exported conforms to certain
quality,

Shri V. P. Nayar: May 1 know
whether Government are aware that
the exports of sea food have a very
good potential, and may ] also know
whether in wview '‘of the possible
potential, why Government have not
found it convenient to appoint an ex-
port promotion council?

Shri Satish Chandra: The matter
was discussed with  the exporters
themselves only in the month of Sep-
tember, and they thought that it
would be better if they had an ex-
porters’ association in  which they
could discuss their common problems.
Of course, Government will give such
aszistance as is possible.

Shri V. P. Nayar: Has il been
brought to the notice of Government
that owing te the supply of sub-
stundard goods, large consignments
have been returned especialy by the
United States buyers?

Shri Satish Chandra: 1 am not
aware of the particular incident but
the arrangemenis for pre-shipment
inspection will be made gradually by
this exporters’ Association.

Shri Kodiyan: May I know the total
quantity of sea-food products now
being exported fram this country
annuglly and also the value thereof?
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Shri Batish Chandra: About 40,000
tons of fish in various forms and
about 6,000 to 7,000 tons of prawns
and Crustacea and other thing: worth
about Rs. 5.80 crores.

Bhri Kodlyan: May 1 know whe-
ther any target has been fixed for the
remaining period of the Second Five
Year Plan for export?

Shri Satish Chandra: The produc-
tion in 1955-56 was about 1.1 millien
tons, and it was thought that 33 per
cent. increase should take place in
the Second Five Year Plan period.
Probably, some information can be
given by the Ministry of Food and
Agriculture on this subject.

WRITTEN ANSWERS TO
QUESTIONS

Indo-Tibetan Trade

*354. S8hri Shree Narayan Das: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that Indo-
Tibetan trade on the Kalimpong-
Gangtok-Nathula Pass-Yantung cara-
wvan route has dwindled very much in
recent months; and

(b) if so, the latest position In this
regard?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Badath Al Khan): (a) Yes, Sir.

(b)y A statement showing compara-
tive statistics for 1958 and 1959 is
laid on the Table of the House. [See
Appendix II, annexure No. 2]. The
fact is that nothing definite can be
said at this stage. The prospects of
trade in future will depend more on
the attitude of the Chinese Govern-
ment in resolving the difficulties
which are faced by our traders. The
Government of India have already
represented to them about these diffi-
culties and will continue to press for

solution to the problem.

S8urvey of Indian Ocean

*368. Shri N. R. Muniswamy: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that several
countries will co-operate in an inter-
national project to survey the Indian
Ocean:

{b) in what way India will parti-
cipate in the survey; and

(c) what are the special features of
Indian Ocecan in which the said survey
is to be conducted?

The Parliamentary Secretary to the
Minister of External Affairs (8hri
Sadath Ali Khan): (a) The Soviet
Academy of Scicnces has organised an
exp dition to survey the Indian Ocean,
and reques'ed some of the countries of
South East Asia to send scientists to
participate in this expedition. The
survey will be undertaken by a Soviet
ship, the “Vitiaz".

(by Government of India propose
to send three Indian Scientists to
participate in this expedition.

(c) The following problems will be
studied:

i. Structure, character, origin and
gyration of water mass;

2. Chemical and  biological  effi-
ciency of ocean water;

3. Collcetion of meteorological and
aerological information;

4. Relief and geological structure
of ocean ground;

5. Deposit and water suspension.

Newsprint Faclory, Nizamabad

Shrimati Parvathi
Krishnan:
Shri Warlor:
Shri Nagi Reddy:
Shri Ram Krishan Gupta:
“369. Shri D. C. Sharma:
j Shri T. B. Vittal Rao:
Shri Tangamani:
| Shri N. M. Deb:
|_ Shri EKodiyan:

Will the Minister of Commerce and
Industry be pleased to refer to the
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reply given to Starred Question No.
888 on the 28th August, 1959 and
state:

(a) whether the German expert has
since submitted any report om the
economic feasibility of the new pro-

cess for the manufacture of newsprint_

from bagasse;

(b) if so, the salient features of the
report;

(¢) whether negotiations with the
West German firm for the setting up
of the newsprint factory at Nizam-
abad in Andhra Pradesh have since
been finalised; and

(d) if sp, the result thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). Not, yet.
But it is expected very soon.

Pharmaceutical Plant

Shri Nagi Reddy:

Shrimatl Parvathi
Krishnan:
|_Shri Warior:

370.

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
523 on the 11th August, 1959 and
state:

(a) the terms of collaboration
accepted by Government for the set-
ting up of a pharmaceutical plant in
India by Mis. Bengers:

(b) th- types of pharmaceutlcal pro-
ducts to be produced; and

(¢) the percentage of Indian and
foreign capita) in the investment?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is given below:

STATEMENT

(a) The terms of collaboration have
not yet been finally approved.

¢b) Dextran and Iron-Dextran.
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(c) Subject to the termg of colla-
boration being settled, Government
have agreed to 70 per cent. participa-
tion by the foreign firm in the Indian
company and 30 per cent. Indisn
participation.

Hospital at Madras under Employoes®
State Insurance Corporation

*371. Shri T. B. Vittal Rao: Will the
Minister of Labour and Employmenat
be pleased to state:

(a) whether the construction of a
100 bed Haospital at Madras by the
Employees’ State Insurance Corpora-
tion has commenced;

(b) what iz the estimated cost of
the building;

(c) when it is likely 40 be com-
pleted; and

(d) whether equipment for the
hospital has been ordered?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No.

tb) Rs. 27 lakhs.
(c) By the end of January, 1961,
(d) Not yet.

Export of Shoes

58 Shrimati Mafida Ahmed:
72. 3_shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
215 on the 13th February, 1958 and
state the result of the efforts made by
the National Small Industries Cor-
poration and the State Trading Cor-
poration to sell the surplus shoes?

The Minister of Commerce (Bhri
Kanungo): Efforts were again made to
persuade the Russians to accept these
surplus shoes; but these have been
unsuccessful. The National Small
Industries Corporation are continuing
their efforts to find out other Buyers.



2125 Written Answers AGRAHAYANA 6,1881 (SAKA) Written Answers 2126

awif & e e
*3on. ot woy v : W7 g
ol srere 54T Iy an A wur w54 B

(%) war ;g = gfe anpEfre
fewras @ar wewre wMARE wow
Tt & wenka AT faami ¥ s
& @-aw w7 qur fewrat O w17
T AT & I g S FTRTC &
¥ faomeit @ sy farit & iy o
wfes o=-A= T & fog qF afafy
frgwr o 3

(=) =fx i, & ¢ afufd & gzl
¥ am o« §; A7

() w= afafs 3 gl camew &
Ty ot fr g ?

ot wwrewr WA (w0
wuwe) : (¥) WR (&) F=T any-
arfrs fasr el qan @21 & qreg §
T ¥ waEea ' R T ST
A ufc 3@ g § 9% F19 §7
weraw v & foa ox afafs fgee
# wf fy | gw wfafa g s faamit
¥ § wH € Mgy FA g
—u Y 97 | ¥§ wfqfa § "

7 v ufewd ¢ —

(1) »ff o mze =urw, fadws,
A sure (wier aferidy),
AT A9T FHTLT WA
(R) v wrfaz gd=, o To qHo,
Ie-Afan, anp@rias faem
a7 WEER HATHY
(2) 9 Fo Ro w7w, WA 7,
FHAT AT AT A
(n) v afafa 7 a0 TR
(Fone) ¥ fer & 1 wfinfr # Frorfoay
T wewndd, Tae wyers, avTie
fewre a1 sgE FATRA WK SN0
v ¥ qra feqe o ¥ faare fa
LU U S

Price of Cement

*374. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether there is a proposal to
increase the price of cement in view of
the enhanced cost of production; and

(b) it so, the nature thereof?

The Minister of Industry (Bhri
Manuabhai Shah): (a) and (b). Some
of the cement producers have recently
represented for increase in the ex-
works prices of cement on the ground
that the cost of production of cement
has gone up on account of various
factors, since the existing prices were
fixed by the Government in July,
1958 on the recommendations of the
Tariff Commmission. These are under
consideration of the Government.
However there is no proposal to
increase the selling price of cement.

Labour Appeliste Tribunail

*375. Shri Oza: Will the Minister of
Labour and Employment be pleased
to state whether it is a fact that
Labour Appellate Tribumal is to be
rezived‘.’

The Deputy Minister of Labour
(Bhri Abid Ali): Tne Matter is being
examined in the light of the recom-
mendations of the 17th session of the
Indian Labour Conference, which met
at Madras in July, 1958.

Report of Tea Board

. Shri Khimji:
378.4 Shri Hem Raj:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Tea DBoard is
required to submit a Report to the
Government of India every year:
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{b) the latest year for which the
Report of the Tea Board is available;

{¢) whether there is undue delay
in the publication of the annual report;
and

(d) if so, the reasons therefor?

The Minister of Commerce (Shri
Kanungo): (a) While there is no
Statutory responsibility on the Tea
Board to submit its Annual Adminis-
tration Reports to Government, in
practice, the Board has been sending
them to Government.

(b) to (d). The latest year for
which the report of the Board is
available is for 1957-58. The Adminis-
tration Report of the Board for 1958-59
is understood to be under compilation
and will be printed by the Board in
the current year.
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AILR. Song and Drama Division

performances at Chandigarh
Shri A. K. Gopalan:
Shri Vasadevan Nair:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether a group of the Song
and Drama Division of AIR. visited

*378.
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Chandigarh in the last week of
Seplember, 1950;

(b) whether this group gave any
performances in Chandigarh inside
the AI1C.C. Pandal;

(c) if so, who organised this pro-
gramme; and

{d) whether tickets were sold for
this show?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir,

(b) and (c). The departmental
drama troupe of the Song and Drama
Division of the Ministry had staged
a few approved plays on Plan Publi-
cily, at Chandigarh, on the 26th
S.ptember, 1959. This programme
was arranged by the Plan Publicity
section at the request of and in colla-
boration with the Information and
Publicity Department of the Punjab
Government. 1t is understoed that the
Punjab Information Department had
borrowed the pandal of the ALC.C,
for the purpose.

(d) No: the performance was given
frec as is gencrally the case with the
Plan Publicvity performances arranged
by or on behalf of the Ministry, The
admission for the occasion was open to
all.

Communl!y Development Experts for
Iran and Afghanistan

*379. Shri Amjad All: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that Gov-
ernments of Iran and Afghanistan
have requested for services of some
Community Devclopment experts from
India; and

(b) if so, the action taken in the
matter?

The Parliamentary Secretary {o the
Minister of External Affairs (8hrl
Sadath Al Khan): (a) Yes.
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{b) In 1985, an officer of the Com-
munity Projects Administration visit-
ed Iran at the invitation of the Pahlevi
Estates Department. Recently the
Government of Iran have requested
for the services of another officcr to
agsist them in arranging a Community
Development Seminar of Asian Coun-
tries.

The Governmeni of Afghanistan had
in 1958 requested for the visit of the
Adviser Hcalth in the Ministry of
Community Development and Co-
operation.  Subsequently however
they asked for the visit to be post-
poned,

Two Indians are working as experts
on Community Developm:nt with the
Government of Afghanistan under the
auspices of United Nations.

Methanol Plant, Sindri

*380. Shri Aurobinde Ghosal: Will
the Minister of Commerce and Indus-
try be pleased to refer to the r.ply
given to Starred Question No. 177 on
the 6th August, 1959 and state:

(a) whether any enquiry was made
into the causes of fire in the Mcthanol
Plant at Sindri; and

(b) if so, the details thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). An enguiry was made to
determine the cause of the fire. It
was discovered that there had been
another fire earlier on the same day
in an adjoining area which was dealit
with promptly by the Fire Service
people who thought that they had
completely extinguished it. Some
sparks it is presumed remained and
fanned by the breeze, might have
caused the fire to the Methanol Plant.

2133

Indian Eepresentatives on UN.
Committees

Shrl Mohammed Imam:

~381 Shrimati I1a Palchoudhuri:
‘) Shri Vajpayee:

Shri U. L. Patil:

Will the Prime Minister be pleased
to state:

(a) whether India has recently lost

some seats in the Committees of
U.N.Q.; and

(b) if so, the reasons thercfor?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
ta) Our nomince failed to get re-
elected to the Advisory Committee on
Admunstrative and Budgetary Ques-
tions. For another seat, on the Eco-
nomic and Social Council, we withdrew
our candidature in favour of Japan,
after six inconclusive ballots. Elec-
tions have not yet been held for
vacancies in the Trusteeship Council,
to which we are secking re-elcction.

(b) Such seats in the General
Assembly are filled by secret ballot.
1t is, therefore, inadvisable to assign
reasons for success or failure in these
elections.

Sium Clearsnce

*382. Shrimati MNa Palchondhari:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is ’a fact that some
State Governments have made repre-
sentations against the Union Govern-
ment's recent decision to limit its
assistance for slum clearance work to

only six cities—Delhi, Calcutts,
Bombay, Madras, Kanpur wand
Ahmedabad:

{b) if so, the names of these States;
and

(c) the action taken by the Gov-
ernment of India thereon?



2131 Written Answers

The Minister of Works, Housing
and Supply (Shri K, C. Reddy): (a)
and (b). Central assistance for slum
<clearance, according to a decision
taken in December, 1858, is to be con-
fined mainly to the six cities. Com-
mitments already eniered into in
respect of cities other than the six,
will, however, be honoured and,
where there is special justification,
certain additional schemes can be
sanctioned.

The Governments of Andhra Pra-
desh, Assam, Bombay, Mysore, Punjab
and Uttar Pradesh have made forma!l
representations against this decision.

(¢) The Fourth Housing Ministers’
Conference, held from 5th to T7th
November, 1959, has recommended
that the Slum Clearance/Improvement
Scheme and the enhanced subsidv bhe
extended to cover anv town or oy
at the discretion of the State Govern-
ments. These recommendations of the
Conference are under the considera-
tion of the Union Government.

Manganese Industry

“383. Shri Vidya Charan Shuaklia:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government's atten-
tion has been drawn to the fact that
as a result of the crisis facing the
manganes¢ industry, some 22 big
mine-owners in Madhya Pradesh and
Bombay States have decided to revoke
with effect from the 30th November,
1959, their agreement relating to pay-
ment of wages, bonus and other bene-
fits to their emplovees, reached in
November, 1957:

(b) if so, whether Government have
#one into the circumstances leading to
such decisions on the part of the mine
owners: and

(e) if so, with what results?

The Deputy Minister of Labour
{Sbri Abid Al): (a) and (b). Yes

NOVEMBER 37, 1939
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(c) Efforts are being made through
Industrial Relations Machinery to
bring about an amicable settlemant
of the points in dispute.

Land Acquisition and Devclopment
Scheme

*384 Shri Halder:
* '\ Shri Rameshwar Tantia:

Will the Minister of Works, Homa-
ing angd Supply be pleased to state:

(a) whether it is a fact that Gov-
ernment have announced a new Land
Acquisition and Development Scheme
to tackle the Housing problem; and

(b) if so, whether any amendments
to the existing legislation relating to
acquisition of land will be necessary?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Yes; copies of the Scheme are avail-
able in the Parliament Library.

(b) The Scheme is to be imple-
mented by the State Governments in
accordance with the Law in force from
time to time in regard to the acquisi-
tlon of land.

Work Study of Indian High
Commission, U.K.

vags {Shri Ram Krishan Gupta:
"\ Shri D. C. Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Unstar-
red Question No. 273 on the 8th
August, 1959 and state:

(a) whether the report of the “Work
Study” of the entire office of the Indian
High Commissioner in the UK., with
a view to eflecting economy and
efficiency, has been received from the
High Commission after final verifica-
tion; and

(b) if so, whether n copy of the
same will be laid on the Table?
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The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes.

{(b) As the report is a somewhat
bulky document, a copy has been
placed in the library of the House. A
summary of the recommendations as
well as the effective implementation
up-to-date is, however, placed on the
Table of the House for the informa-
tion of the Honourable Members.
{See Appendix Il annexure No. 3.)

Export of Engineering Goods to
Burma

fShri Subodh Hansda:
*388. { Shri 8. C. Samanta:
| Shri R. C. Majhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it 1s a fact that there
was a steep decline in the export of
engineering goods to Burma during
the year 1958-59:

(b) if so, the reasons for the same;

(¢) whether it has shown any pros-
pect of increase at present; and

(d) the steps taken by Government
to improve the situation?

The Deputy Minister of Commerce
and Indastry (Shri Satish Chandra):
{a) Yes, Sir.

(b) The reasons are, apparently,
Burma's foreign exchange difficulties,
her barter agreements with certain
countries and her Reparation Agree-
ment with Japan under which she is
importing engineering goods.

(¢) and (d). A statement showing
the corrective measures taken is
given below. As a result the situa-
tion is expected to improve.

STATEMENT

The following specific steps have
been taken to promote exports of

engineering goods to Burma.

(a) The Engineering Export Pro-
motion Council have set up an Office
at Rangoon which keeps contacts with
Burmese importers and Chambers of
Commerce etc. and is also maintain-
ing a show room to display engineer-
ing goods.

{(b) A protocol to the 1956 Trade
Agreement between India and Burmma
was concluded on the 25th September,
1858 to promote trade between the
two countries and to effect a better
balance in the trade. Some of the
engineering goods mentioned in the
Protocol are sewing machines and
parts, electric goods, bicycles and
parts, hardware, telephone and tele-
graph equipment, railway wagons,
motor vehicles and agricultural machi-
nery and implements.

Small Scale Indostries

*387. Shri Harish Chandra Mathur:
Will the Minister of Works, Housing
and Bupply be pleased to state:

(a) the total purchases made by
D.GS. & D. in the country during
each of the last three years and what
part of these have been purchased
from small scale industries;

(b) what is the advantage of price
preference actually given to the small
industries; and

(c) the steps being taken to encoux-
age purchases from small scale
industries?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) to
(c). A statement is laid on the Table
¢f the Sabha, [See Appendix II, an-
nexure No. 4.)

Hindu and Sikh Shrines

Shri Ajit Singh Ssrhadi:
*388, Shri D. C. Sharma:
[ Shri Daljit Singh:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 485 on the 14th August,
1059 and state the further progress
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made in calling the second meeting of
the Joint Committee to draw up a list
of Hindu and Sikh religious places and
to find out ways for the maintenance
of their sanctity and upkeep of their
properties?

The Deputy Minisier of External
Affairs (Shrimati Lakshmi Menon):
The question has been raised on
gseveral occasions with the Pakistani
authorities but unfortunately no pro-
gress has been made so far.

Hospital at Calcutta under Employees’
State Insurance Corporation

#3893, Bhri T. B. Vittal Rao: Will
the Minister of Labgpur and Employ-
ment he pleased to state:

(a) whether land for the construc-
tion of a hospital at Calcutta by
Employees’ State Insurance Corpora-
tion has since been acquired;

(b) whether plan for the building
has been drawn up; and

(c) if so. when the construction of
the building will commence?

The Deputy Minister of Labour
(Shri Abid AlD: (3) Land in the pre-
mises of the Sagar Dutt Hospital (24-
Parganas) has been earmarked.

(b) It is under preparation.
(c) Date not yet fixed.
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Common Tea

*391. Shri Damanl: Will the Minis-
ter of Commerce and Industry be
pleascd to state: N

(a) whether Government have
formulated any scheme to help the
exporters of common tea; und

(b) if so, the details thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A statement is laid on
the Table of the House. [Sec Appen-
dix II, annexure No. 5.)

Export of Chrome and Kynite Ores
“392. Shrl Oza: Will the Minister
of Commerce and Industry be pleased

to state:

(a) whether it is a fact that exports
of Indian chrome ore and kynite are
falling;

(b) if so, the reasons thereaf; and

(¢) what steps Government propose
to take to step up their exports?

The Deputy Minister of Commerce
and Indmstry (Bhri Batish Chandm):
(a) No, Sir.

(b) and (c). Do not arise.
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Extradition Treaty between India
and Pakistan

*383. Dr. Ram Sabhag Singh: Will
the Prime Minister be pleased to state:

(a) whether there is any proposal
to conclude any extradition {reaty
between India and Pakistan: and

(b) if so, wheist any discussions
have been held beiween the repre-
sentatives of the two countries in the
matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath AH Khan): (a) Yes, Sir.

{b) No detailed discussions have
been held so far. Government of
India's general views on the pravi-
sions of such a Treaty are likely to
be communicated shortly to the Gov-
ernment of Pakistan.

Airfields in N.EF.A.

*394, Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 623 on the 20th August, 19592 and
state the progress made regarding the
construction of the remaining 6 air-
strips in the undeveloped area of the
North-East Frontier Agency?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Harzarika): Construction in
regard 1o 3 airstrips will start after
the Air Siting Board have approved
the sites. In the remaining 3 cases,
work on one has already commenced
and on the other two it is likely to
be taken up shortly.

Independence Day Celebrations by
Indian Embassies

*395. Shri Aurobindo Ghosal: Will
the Prime Minister be pleased to state:

(a) whether any standing instruc-
tion has been given to the Indian
Embassies in forcign countries to cele-
brate the 15th August; and

(b) if so, whether all the Embas-
sies celebrate the Day?

The Parllamentary Secretary to the
Minister of External Aflairs (Shri
Sadath All Ehan): (a) and (b). No
particular instructions have beep sent
to our embassies abroad for the cele-
bration of the 15th August. Every
eountry celebrates only one national
day and for us that is January 26th.

As for the celebration of Independ-
ence Day 15th August, this is left to
the discretion of the Heads of Mission.
In some countries, a small ceremony
of flag hoisting takes place and local
Indian nationals are invited.

Shri Sardool Singh's Case

“396. Shri Ram Krishan Gupta: Will
the Prime Minister be pleased to refer
to the reply given to Starred Ques-
tion No. 1176 on the 4th September,
1959 and state:

(a) whether Government have since
received from Pakistan a copy of the
judgement and full facts of the case
of Shri Sardoo! Singh of Amritsar;
and

(b) if s0, Government's reactions
thereto?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) and (b). A
copy of the judgement of the West
Pakistan High Court has been receiv-
ed. The death sentence of Shri
Sardool Singh has been reduced to
10 vears' rigorous imprisonment.

Contract System in C.P.W.D.

[ Shri Ajit Singh Sarhadi:
*397. { Shri §. M. Banerjee:
{_Shri Panigrahi:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer
to the reply given to Starred Question
No. 483 on the 14th August, 1959 and
state:

(a) whether any dccision has since
been arrived at in the matter of elimi-
nating centract system in CP.W.D;
and
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(b) if so, the nature of the decision
taken?

The Minister of Works, Housing and
Supply (Skri K, C. Reddy): (a) There
is no proposal at present before the
Government to climinate the contract
system in its entirety. There is, how-
ever, a proposal to establish a Build-
ing Construction Corporation in res-
pect of which no final decision has
yet been taken.

(b) Does not mrise.

Export of Mica

*3$98. Shrl Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the steps that are being taken
to increasc mica exports to the
European countries, the U.S.A. and the
Middle East countries;

(b) whether there¢e has been any
improvement in the export perform-
ance of mica to these countries during
the last six months; and

(¢) the difficulties that confront the
trade agencies and Government to step
up its exports?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c¢). A statement is placed on
the Table of the House. {See Appen-
dix II, annexure No. 6.}

Youth Employment and Vocational
Guidance Section in Bombay

571. Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to state:

{2) whether the Youth Employment
and Vocational Guidance Sections
have been opened in any Employment
Exchange in Bombay State;

(b) If so, the number thereof;
{¢) their locations; and
(d) the results achieved so far?

NOVEMBER 27, 1958
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The Deputy Minister of Labeur
(Shri Abld All): (a) Yes.

(b) Three.

(c) (i) Bombay city
(il) Nagpur, and
(i) Rajkot

(d) (i) Number of applicants guided
in groups 29,066

(ii) Number of applicants guided
individually 1,808

(iii) Number of guidance talks
held at Employment Ex-
changeg and in schools 132.

Production of Khadi in Bihar

572. Shri Anirudh Binha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the gquantity of Khadi produced
in the State of Bihar in 1958 and how
does it compare with the production
of Khadi with the other States in the
country; and

(b) the¢ number of spinners and
weavers of Khad: in the State of
Bihar and the amount paid to them
separately during 18587

The Minister of Industry (Shri
Manubhaj Shah): (a) The production
of Khadi in Bihar during 1958-59 was
91-59 lakh sq. yds, and it compares
favourably with other States except
those of Andhra Pradesh, Punjab and
Uttar Pradech.

(b) The number of spinners and
weavers of Khadi registered with the
recognised institutions in Bihar and
the amounts estimated to have been
paid to them as wages for the work
done for the institutions during 1958-
§9 are as under:—

Wo. of spinners Wages paid
and weavers (in Rs.)
1,74,791 spinners 27,42,275

6,019 weavers 17,890,000
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Clasg IV Quarters on Punchkuin Read

573, Shri Ramji Verma: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to demolish class IV
employees’ quarters on Punchkuin
Road; and

(b) if so, whether Government have
been able to provide alternative ac-
commodation to the residents?

The Minister of Works, Housing and
Bupply (Shri K. C. Reddy): (a) and
(b). Yes, A phased programme of
demolition of the existing gquarters
and construction of new ones in their
placg is being worked out. On its
finalisation, the residents will be pro-
vided with alternative accommodation

and required to vacate their present
quarters.
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Local Development Works

575. Shri Hem Raj: Will the Minis-
ter of Planning be pleased to state:

(a) whether Local Development
Works Programme is being disconti-
nued from the year 1980-61 onwards;
and

(b) if so, the reasons, therefor?

The Deputy Minister of FPlanning
(Shri 8. N. Mishra): (a) No.

(b) Does not arise.

Partition Committee

576. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 539 on the 11th August, 1859 and

state:

(a) whether any meetings of the
Partition Committee of the Govern-
ments of West Pakistan and Punjab
have since held to discuss rnatters
regarding which agreement was not
reached earlier; and

{(b) if so. the matters regarding
which decision has been reached?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): (a) No Sir.

(b) Does not arise.
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Civil Works in Punjab State

578. Shri D. C. Sharma: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the total amount sanctioned by
the Central Government during 1958-
59 for the civil works in Punjab; and

(b) total amount to be spent during
1959-607

The Minister of Works, Hous:ng and
Supply (Shri K. C. Reddy): As far as
information is available, the figures
are:

{a) Rs. 43,30,637.

(b) Rs. 60,15.750.

Khadi and Village Industries Boards
(Punjab)

579, Shri D. C. Sharma: Will the
Minister of Commerce and Industry be
pleased to state the amount allotted
during +1958-60 by the KXhadi and
Village Industrieg Commission to the
Khadi and Village Industries Board
of Punjab?

‘The Minister of Industry (Shri
Manubhal Shah): The tentative allo-
cation made by the Khadi and Village
Industries Commission to Punjab State
Khadi and Villaged Industries Board
for the year 1859-60 is Rs. 16,92 lakhs
g grant and Rs. 913 lakhs as loan.

import of Car Spare Parts

580. Shri D, C. Sharma; Will the
Mimster of Commerce and Industry
be pleased to statc the value of the
import licences lssued to car manu-
facturing firms during 1858-80 so far
for the import of car spare parts,
firms-wise?

The Minister o! Industry (Shri
Manubhai Shah): Import licences for
spare parts are not isued to car manu-
facturers separately for Cars and
Trucks, but in bulk to cover the
requirements of both types. The value
of the licences issued to the three firms
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during April , 1959 licens-
ing period is “as m below. No
ﬂunmmnmnnmm
lssued to them for the lcensing
pitriod October, 1959 to March, 1960.

Name of the firm Value in
lakhs of
rupees
1. Hindustan Motors Ltd.,
Calcutta 1525 *
2, Premier Automobiles Ltd.,
Bombay 26-00%
3. Smndntd Motor Products o!‘
India Ltd., Madras . 600

*These include spares for commercial
vehicles also, which these firms manufaciure.

Indian Children in South Africa

581. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 848 on the 14th August, 1959 and
state:

(a) whether any success has been
achieved in finding out the truth in
the newspaper reports regarding 1500
Indian children being kept by South
Africa as hostages;

{b) if so, the facts in this regard;
and

{(c) the reaction
thereto?

The Prime Minister and Minister of
External Affairs (Shri Jawabarlal
Nehru): (a) No.

(b) and (c).

of Government

Do not arise.

Refugee Markets in New Delhi

582 Shri Ram Krishan Gupta:
Shri Padam Dev:

Will the Minister of Rehabilitation
and Minority Affairg be pleased to
state the nature of steps taken or pro-
posed to be taken to improve sanita-
tion in the refugee markets in New
Delhi?

The Minister of Rehabilitation and
m Aflairy (§hrl Mehr Chand
Makna): The Ministry of Rehabili-
272(ai) LS D3

tation have constructed gix markets
for displaced péericas in New Delhl
The responsibility for looking after
sanitation id § markets is that of the

New Delhi Municipal Commi
the case of the sixth mﬁm
to latrines and baths have been sinje-
tioned and on completion of the work,
the serviceg in this market also will
be transferred to the New Delhi
Municipal Committee.

Prototype Centre at Howrah

Shri Ram Krishan Gupta:
583 Shri Rameshwar Tantia:
Shri Aurobinde Ghosal:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the scheme for setting
up the prototype centre at Howrah
with technical and financial assistance
from Japan hag been finalised; and

(b) if so, the details thereof?

The Minister of Industry (S8hri
Manubhai Shah): (a) and (b). Not
yet. QOur Indian teamr hag gone to
Tokyo to finalise the discussions.
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Industrial Estate at Cuttack

585. Shri Panigrahi: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given to
Unstarred Question No. 3981 on the
5th May, 1959 and state:

(a) whether industries located in
the Industrial Estate at Cuttack have
started production by now;

(b) if so, the nature of goods pro-
duced by them so far; and

(¢) whether facilities for marketing
those products have been provided to
the manufacturing units?

The Ministey of Industry (Shri
Manubhai Shah): (a) to (e¢), A state-
ment ig given below.

NOVEMBER 27, 1959
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Statement

(a) Yes, Sir. Some units have start-
ed production.

(b) The goods produced by the
unit which have started production
are pharmaceuticals, storage battery,
Ambar Charkha and parts, phenyle
and ink, blocks for printing, fruit
products, collapsible iron gate grills
and garden chairs, bicycles, wooden
furniture and cabinets.

(c) The State Government have ad-
vised the different departments of
their Government to give preference
in purchase of their requirements
from the manufacturing units in the
Industrial Estate. Some of the indus-
tries are also registered with the
Director General, Supplies and Dis-
posal under the stores purchase pro-
gramme.

Punjab Cloth Mill, Bhiwani

586. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
Punjab Cloth Mill, Bhiwani hag not
been working to its full capacity; and

(b) if so, the steps taken in the
matter?

The Minister of Commerce (Shri
Kanungo): (a) There were fluctua-
tions in the working capacity of the
Mills and even total closure for some-
time. However since Septemer, 1959
the mill is working to full capacity.
It may be stated in this connection
that all mills, in general, keep gaside
a certain number of the spindles and
looms for preventive maintenanee,
repairs ete,

(b) Government are keeping a
close watch over the working of the
mill and will not doubt take such
steps ag are considered necessary to
ensure the smooth working of the
mill,

Market at Janpath

587. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to refer to the
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ol given to Unstarred = Queition
0. 2163 on the 4th September, 1959
»nd atate:

(a)’ whether the Scheme for thé
‘ognstruction of market at Janpath has
been finalised;

(b) if so, the details thereof; and

(¢) the nature of progress made so
far in tis direction?

The Minister of Works, Housing
amd Supply (Shri K. C. Reddy): (a)
Not yet.

(b)y Does not arise.

(e) Preliminary plans of the pro-
posed market have been prepared.
The details are yet to be finalised,

Scheme of Compulsory Savings

588. Shrl Ram Krishan Gupta: Will
the Minister of Planning be pleased to
refer to the reply given to Unstarred
Question No. 568 on the 11th August,
1959 and state:

{(a) whether Government have
studied the issues relating to compul-
sOry savings; and

(b) if so, the decisions arrived at?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) and (b). The
study is in progress and no decisions
have yect been reached.

Recovery of Rent on Evacuee Property

Shri Ram Krishan Gupta:
Shri D. C. Sharma:

WiH the Minister of Rehabilitation
and Minority Affairs be plcased to
state:

(a) whether it is a fact that huge
amount of arrears of rent is due for
secovery from various categories of
occupants of evacuee properties (in-
cluding Government Departments and
Gavernment servants);

(b) it =o, details of the tmoam dul
{cﬂlﬁ‘ory"wise}) 1)
(c) the nature of stepc mken or

proposed to be taken to recover this
amount; and ’

(d) the result thereof?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes.

(b) Total amount due is Rs. 584-28
lakhs approximately and its category-
wise deails are ag under:—

Rs.
lakhs
(i) Government Departments 6-61
(#) Government Servants . 11-96
(d11) Displaced Persons 297-82
(iv) Non-Displaced Persons . 150-B8
{v) Destitutes and Widows . 14°19
(i) Persons whose  where-
abouts are not known . go- 78
{wif) Uncatcgorised occupanta 22-01
ToraL . 584-25

(c) A statement is laid on the Table
of the Sabha. [See Appendix 1I an-
nexure No, 8.]

(d) As a result of the steps taken
the total amount recovered as rent so
far is Rs. 1554'31 lakhs approx.

New Industries in Panjab

500, Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indas-
try be pleased to state:

(a) whether any survey has been
made to assess the progress made for
the establishment and development of
new industries in the State of Punjab;
and

{b) if s0, the result thereof?

The Minister of Industry (Shei
Manubhai Shabh): (a) and (b). In
addition to some area surveys which
aim at evaluating the potential for
industrial development in the State,
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the National Council of Applied
Economic Research, New Delhi has
undertaken a Techno-Economic
Survey of the State at the instance
of the State Government. The
Council will in addition to making
a general survey = indicating the
possibilities of setting up of new
industries based on available resources
also prepare specific project reports
for certain selected industries. The
findings of surveys already undertaken
have generally continued to make
available more detailed data about the
possibilities of new industries in the
State.

Assumption of Power for Management
of Industries

591. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 908 on
the 28th August, 1959 and state the
nature of decision reached on the
question of assuming more powers
under the Industries (Development
and Regulation) Act, 1951 4o take over
‘industries which close down or go
‘into liquidation on account of inter-
nal quarrel among the management?
.' The Minister of Industry (Shri
‘Manubhai Shah): The matter is still
under consideration.

Board for Light Music Audition

592. Shri Ram Krishan Gupta: Will
the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Unstarred Question
No. 517 on the 11th August, 1959 and
state:

(a) whether the. details for setting
up a board for light misic audition
have since been worked out; and

(b) if so, the nature thereof?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). The Rules for the setting up of
a Central Audition Board for Sugam

NOVEMBER 27, 1959
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Sangeet have been finalised. These
rules provide for a Central Board with
four Regional Committees ~at Delhi,
Calcutta, Bombay and Madras who
will be responsible for finally asses-
sing and grading Sugam Sangeet
artists who are approved by the
Local Audition Committees after pre-
liminary screening. The Regional
Committees will consist of non-official
members who have a good knowledge
of music and of the local language.
The Sugam Sangeet Audition Board
will function on lines similar to those
of existing Music Audition Board.

Shahabad Pyrite Deposits

593. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 289
on the 11th August, 1959 and state:

(a) whether Government have since
received the report from the Norwe-
gian expert regarding the Shahabad
pyrite deposits; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Not
vet, Sir.

Indian Standards Institution

594 Shri R. C. Majhi:
© 7\ Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state whether
the Indian Standards Institution has
received any complaints regarding the
quality bearing IS.I’s Certification
Mark?

The Minister of Commerce (Shri
Kanungo): Yes, Sir. Six complaints—
four regarding the quality of plywood
tea-chest panels, one regarding the
guality of storage batteries for motor
vehicles (light duty) and one regard-
ing the quality of leclanche type dry
batteries for flash lights. All the
complaints were thoroughly investi-
gated and suitable action taken by the
Institution.
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Shifting of Offices to Chandigarh
Shri Hem Barua:

J
595 2 Shri Nagi Reddy:

LShri Warior:
Will the Minister of Works Housing
and Supply be pleased to state:

(a) whether it is proposed to shift
gsome of the Central Government
offices to Chandigarh;

(b) if so, the names of offices which
are to be shifted; and

(c) whether sufficient office and
residential accommodation is available
at Chandigarh for these offices and
their staff?

The Minister of Works, Housing and
Supply (Shri K, C. Reddy): (a) There
is no specific proposal under con-
sideration at present to shift any
Central Government Office to Chandi-

garh.
(b) and (c). Do not arise.
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Pakistanis in Jammu and Hashmir

8. Shri D. C. Bharma: Will the
Prime Mlnllor'be pleased.to state:

(a) the number of Pakistani Na-
tlonals who crossed into Jammu and
Kashmir State since the 16th July,
1859 and were arrested: and

(b) how these figures compare with
she corresponding period of 19587

The , Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Between July 16 and
October 31, 1059, 85 Pakistan nationals
and persons from Pakistan-occupied
Kashmir who infiltrated across the
cease-fire line and the Jammu-Sialkot
border have been apprehended.

(b) The figure for the correspond-
ing period of 1958 was " 87.

Automatic Looms for Punjab

599 Shri Ajit Singh Sarhadi:
: {sm D. C. Sharma:

Will the Minister of Commerce ant
Industry be pleased to state:

(a) the names of mills which have
applied for automatic looms in Punjab
State and the number of automatic
looms applied for;

(b) how many applications have so
far been received from Punjab State
for installation of automatic looms for
export purposes only;

(¢) the number of automatic looms
which have been allotted 1o the mills
a0 far; and

(d) the further allotment contemp-
lated during the rest of the Second
Plan period?

The Minister of Commerce (Shri
Kanango): (a) to (c). A statement
glving the requisite information is
stven below. .

Written Anstwers 21356

{d) No further allotments ar¢ com-
templated for the time being.

STATEMENT
Scheme  Namc ofthe Auto- MNo. of the
applicant  matic  auto-
mills looms mathe
applicd looms
or  allotted
1. Export Nil Nil Nil
Promotion
Scheme
of 1959
2. Replace-  Punjab Cloth 275
ment Mills,
Scheme Bhiwani

of 1959

Trade with West Asian Couniries

Shri Ajit Singh Sarhadi:
600. Shri Ram Krishan Gupta:
Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there has been an over-
all increase in exports to West Asian
countrics on account of the steps
taken to increase the export during
the tast two years; and

th) if so, the nature of the increase?

The Deputy Mindister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Exports to West Asian
Countries during January-Augusti
1959 were 2455 crores as compared
to Rs. 40:28 crores in 1958 and
Rs. 42-71 crores in 1957,

Rise In the Price of Cotton

601. Shri Ajit Singh Sarhadl: Will
the Minister of Commerce and Indus-
try be pleased to state:

{a) the reasons for the steep rise
in cotton price when there hai beea
increase in the raw ecotton produc-
tion in the country; and
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- £b) how is it going to affect the

wxport of textiles?

The Minister of Commerce (Bhri
Eanungo): (a) With two successive
short crops of cotton during the last
and the current cotton seasons, the
prices of certain varieties have shown
an upward trend.

(b) Government are keeping a con-
.stant watch and suitable remedial
measures are being taken from time
to time to ensure that export of tex-
tiles do not suffer either from high
prices of cotton or difficulty of
wsupplies.
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Central Export Organisation for OR
Seeds, Vegetable Olls and Oil Cakes

604, Shri Damani: Will the Minister
of Commerce and Industry be pleased
1o state:

(a) the progress made with the
proposal for the formation of a Cen-
tral Organisation to handle India’s
export trade in oilseeds, vegetabls
oils and oilcakes; and

(b) the details of its constitution
and the extent to which the axporiers
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whisld B Mpradentdd on $ha ‘propos-
of organisation?

The Miniter of Ovmirerce (Shri
Eaweungo): (a) snd (b). The queés-
tion of forming a Central Organisa-
tion Yor the export of vegetable oils,
oilzeeds and oilcakes iz still under
comtideration,

Lioconsey for Small Paper Mills

685. Shri Bubbiah Ambalam: Will
the Minister of Commeree and Indus-
try be pleased to refer to the reply
given to Starred Question No. 728 on
the 24th August, 1859 and state:

(a) whether licences for 11 units of
small paper mills applied for have
since been granted;

(b) the locatlon of these units,
State-wise;

(c) the production capacity of each
of these units and the foreign ex-
change required for each;

(d) whether a consortium of paper
machinery manufacturers has been
formed; and

(e) if so, the details thereof?

The Minisier of Industry (Shri
Manubhai Shab): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of the House. [See Ap-
pendix II, annexure No. 8].

(d) No, Sir.

(e) Does not arise,

Emal! Bcale Industries in Orissa

686. Shri Panigrahi: Will the Minis-

ter of Commerce and .Industry be
pleased to state:

(a) whether it is a fact that 23
small industries schemes are being
worked out now in Orissa;

(b) if s0, what are those schemes;

(c) the plases where R e
industries have bee¢h =

(&) the mumber of petdie Who
found empioyment In fhese T3 W
industries?

The Mihister of Totlstry (Shrd
Manubhal Shah): (a) to (). Yes,
Sir. 23 Small Scale Industries
schemes are in operation in Orisas.
A list of the schemes showing their
location is laid on the Table. [See
Appendix II, annexure No. 10].

(d) Information is being coliected
and will be laid on the Table of the
House .n duc course.

Manufaeture of Cranes

807. Shri Ehimji: Will the Minister
of Commerce and Industry be pleased
to state: .-

(a) the number of units engaged in
the manufacture of cranes and their
total capacity and actual production
in 1958 and first half of 1959; and

(b) whether there is further scope
for setting up additional units in this
line?

The Minister of Indusiry (Shri
Manubhai Shah): (a) 5 units are en-
gaged in the regular manufacture ef
eranes, their total capacity being 1380
tons per annum. Their actual pro-
duction during 1958 was 475 tons; and
the production during the first half of
1950 is estimated at 350 tons.

(b) Yes, Sir.

Plan Expenditare in Himachal Pradesh

608. Shri Hem Raj): Will the Minis-
ter of Planning be pleased to state:

{a) the amount allocated to
Himachal Pradesh during the Second
Five Year Plan and the amount ac-
tually spent during the first three
years of the Plan;

(b) the amount proposed to be
spent during the remaining two years;
and
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(c) the ¢iuses of the shortfall, it
sy, in Expenditure?
The Deputy Minigter of Plasning

(Shri 8, N. Miskra): (a) Against the
-year outlay of Rs 1473 crores,

. T"80 crores were spent in the first -

three years of the Plan,

(b) Taking into account the antiei-
pated actual expenditure in 1859-60
and approved outlay for 1860-61, this
comes {o Rs. 7-8 crores.

(¢) Does not arise,

Small Scale Industriea

Shri M. B, Thakore:
808. ./ Bhri Oza:
Shri K. U. Parmar:
A
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any policy of
the Government for allocating raw
materials to Small Industries which
are newly started; and

' (b) it so, what is it?

The Minister of Indusiry (Shri
Manubhal Shah): (a) and (b). Yes,
8ir. The policy is that on the basis
of recommendation of the Director of
Industries, small-scale industries whe-
ther carrying on their existing indus-
try or newly started industry, will be
given the facility of importing raw
material to reasonable extent as per
the Essentiality Certificates issued by
the State Directors of Industries.

Export Eamings of Mica

€10. Shri N. R, Muniswamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) what are the export earnings of
mica in the first half of 1959 as com-
pared to the corresponding period of
the last year;

(b) whether export of mica has
shown improvements this year; and

(c) if 80, by how much as compared'
to previous year?

The Deputy Minister of Commeoros:
and Industry (Shri Satish Chandra):
(a) the export earnings of mica in the
first half of 1958 and of 1959 were as.
follows:

January- January-
June June
1958 1955

Rs. Rs.

Unmanufactured

Mica . 4,29,41,079  5,01,74,338
Mica manufaciures 42,750,197  39,17,034

4,72,12,176  5,40,91,372

ToTAL

(b) and (c). The quantity and value
of exports of mica during the first
eight months (January to August) of
1859, compared to the exports during
the corresponding period in 1958, im-
proved by 12,866 Cwts. and Rs. 86,45,
680, respectively.

Iron Ore

€11. Shri N. R, Muniswamy: Will
the Minister of Commerce and Indmas-
try be pleased to state:

(a) the countries which imported
iron ore from India in 1958 and 1959;

(b) the value of iron ore exported
during the above period (country-
wise); and

(c) whether any country has reduc-
ed its import from India this year and
if so, the reasons therefor?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) and (b). A statement showing
countrywise exports of iron ore to-
gether with values thereof during 1858
and 1959 (January—July) is laid on
the Table. [See Appendix II, annex-
ure No. 11]. Export statistics for the
subsequent months of 1959 are not
yet available.

(¢) There has been no decline in:
exports to our principal markets.
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Purchase of Evacuee Property

€12, Bhri Chuni Lal: Will the Minis-
ter of Rehabilitation and Minority
Ialla!n be pleased to state:

(a) whether it is the policy of the
Government to charge interest on in-
.stalments where the transferee of an
acquired evacuee property pays the
initial deposit and enters into an
agreement to pay the balance of the
value of the property in three or more
annual instalments but in fact pays
the balance of the value within two
Years; and

(b) if not, whether necessary ins-
tructions have been issued in this
respect?

The Minister of Rehabilitatlion and
Minority Affairs (Shri Mehr Chand
EKhanna): (a) No.

{b) Since this has already been
provided in the Displaced Persons
(Compensation and Rehabilitation)
Rules, 1955, the question of issuing
further instructions does not arise.

Bhoodan Movement

613. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state:

(a) the total collection of land so
far through Bhoodan Movemént in
the couniry;

(b) the total acreage which has

been redistributed; and

(¢) the increase in total production

of foodgrains as a result of this
movement?

The Deputly Minister of Planning
(Shri 8. N. Mishra): (a) and (b).

According to the information furnish-
ed by the All India Sarva Seva Sangh
the area gifted under Bhoodan is
42,30,409 acres and the area distribut-
ed is 8,63,352 acres upto December,
1958.

(c) No assessment has been made
of the increase in production of food-
grains a3 a result of this movement.

azla

Production of Khadl in Punjab.

614. Bhri Daljit Sbtagh: ™ "Will . tEe
Minister of Comunerce and Indusiry
be pleased to state:

(a) the quantity of Khadi produced
in Punjab during 1858-58; and

(b) whether any target has besa
fixed for the pPoduction of Khadi
during 1956-60?

The Minister of Industry (Shvi
Manubhai Shah): (a) 128'33 lakh »q.
vards worth Rs. 2798 crores.

(b) Khadi worth Rs. 2:17 crores s
expected to be produced during 1858-
80.

Imported Non-ferrous Meials

615. Shri Warfor:
Shri Kodiyan:

Will the Minister of Commerce and
Industry be pleased to lay a statement
on the Table showing the gquantities
of each imported non-ferrous meial
given to (i) Devidayal and Co. and
associates (ii) Kamani Group of Com-
panies and Firms; (iii) Binani Metal

Works Ltd. and associgfe companies -

in Binani group for the years 1954-55
to 1958-59 as also the total turnover
of business of each group for the
relevant years?

The Minister of Industry
Manubhai Shah): In regard to import
licences issued, the information is
available in the weekly bulletin of
Import and Export Trade Control
issued under the authority of the
Chiet Controller of Imports and Ex-
ports. In regard to turn-over of
business the figures are not available:
a statement showing production of
some of the units which are on the
books of the Development Wing of the
Ministry of Commerce and Industry

(Bhri -

«

is laid on the Table of the House/*

[See Appendix 1I, annexure No 13}.
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Production of Noa-ferrous Motals

Shri Warior:
€18, { Shri Kodiyan:
Shri V. P. Nayar:

Will the Minister of Commerce and
Industry be pleased to state:

. (a) the steps taken to increase the
production of raw materials (Ores)
and finished goods in non-ferrous
metals since the commencement of
the First Five Year Plan; and

(b) the results achieved so far?

The Minister of Industry (Shr!
Manabhal Shah): (a) and (b). A
statcment is laid on the Table of the
House. [See Appendix 1I, annexure
No. 13].

Cotton Textiles

Shri Karnl Singhji:
811 Shri Bhanja Deo:
Qazi Matin:
Will the Minister of Commerce and
Industry be pleasced to state:
(8) whether the production of
cotton textiles has declined in 1958;

(b) if so, the extent of the fall; and

{c) the steps that have been taken
to arrest the fall in production?

The Minister of Commerce (Shri
Eanungo): (a) and (b). Production
of cotton piecegoods in 1958 was
7,078 as against 7 288 million yards in
1957.

(c) The slight fall is due to the
shift in production from coarse to
medium varieties. As the production
of various varieties of cloth is now
more or less balanced, no special steps
are contemplated in this regard.

Hindustan Machine Tools Ltd,
Bangalore

418. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that
wachinery beloaging to Hindustan

Machine Tools Lid, has been lying
uncared for in a pavilion of ‘India—
1858" Exhibition for about a year; and

(b) if so, what steps have been takea
to make the best use of the machines?

The Minister of Indusiry (Shri
Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Purchase of Cement by State Trad-
ing Corporation

619. Shri Arjun Singh Bhadauria:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that State
Trading Corporation has becen pur-
chasing cement at the site of Macherla
factorv at Rs. 48:00 per ton; and

(b) if %o, at what price the cement
was sold to the consumers?

The Minister of Indusiry (Shri
Manubhai Shah): (a) to (b). A state-
ment is laid on the Table of the
House. [See Appendix II, annexure
No. 14.]

Labour Relations

6€20. Shri Arjun Singh Bhadagria:
Will the Minister of Labour snd Em-

ployment be pleased to state:

(a) what is the position of the
jabour relations in July. August,
September, October and November,
1959, industry-wise; and

(b) whether any man-days were
lost?

The Deputy Minister of Labour
(Shri Abid All): (a) and (b). The
information for July 1959 has been
published in the September, 1859
issue of the Indian Labour Gazette.
Details concerning the succeeding
months wiil be published in the sld
Gazette in due course.
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481, Bkl Arjun Bingh Bhadanyle:
Wili the Prime Minister be pleased
» state:

{a) what Is the total number of re-
fugees in Mismaria Camp at present;
and

(b) what is the total amount spent
so far on its running?

The Prime Minister and Minister of
External Affairs (Bhrl Jawaharial
Nehru): (a) 3,138 (as on 19th Novems-
ber, 1030).

(b) Rs. 14,73,562'08 nP,

12 hra

MOTIONS FOR ADJOURNMENT
INDO-PAE BORDER DEMARCATION

Mr. Speaker: Regarding the adjourn-
ment motion relating to the five
villages, which was held over yester-
day, the hon. Prime Minister said that
he would make a statement about it
todsy. The hon. Prime Minister,

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I enquired into this matter.
This area is near the Patharia forest.
It is 1'8 square miles, and not five
square miles as was suggested yester-
day.

This area, according to the Radcliffe
Award, falls definitely in Pakistan.
This is a fact admitt=d by both parties,
and no one has challenged that. It,
however, remained in Indian posses-
sion, because we said Pakistan was
holding on to other areas, which it
should not, and if other matters were
settled, and Pakistan gave them up,
then we shall do so. So, there was no
dispute about the maps or anything
about this area, clearly. When all
these other matters have been settled,
there was no point left for India
holding on to it. In fact, this point
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w95 far vleat (hat It wis ast even
discussed at the last confersmce. It
was an admitted fact.

Now, in accordance with that, it is
proposed to demarcate this, and then
to hand it over. There has been no
demarcation yet. There is no ques-
tion of handing anything over today.
Our military people who are in charge
had a meeting, and it is proposed to
start demarcation on the 15th Decem-
ber. I do not know how long it will
take; whether it will be two weeks or
three weeks, 1 do not know. Till,
then, the territorial jurisdiction of
India will remain. All that has been
done in this area thus far is for the
removal of one check-post that we had
there. That has been withdrawn.

Even after demarcation, according
to the ground rules agreed upon at
the last conference, necessary time
should be allowed to farmers to
harvest their crops, before transfer of
territorial jurisdiction. Also, there
are clauses in those ground rules about
the special responsibility of the party
concerned for the prgtection of per-
son and property of the population, so
that their interests might not be pre-
judiced.

Now, if any kind of territory has
to be exchanged and handed over as a
result of an award, decizion or what-
ever it is, obviously, the people
living there are affected by it. Now,
three things happen. In this case,
you will be pleased to notice that in
effect, the decision was taken not
today but by Mr. Justice Radcliffe
many years ago, eight or nine years
ago; but because of wvarious com-
plications and conflicte, it was not
given effect to as in other cases. Now,
the people are affected. The people
can have a choice of three things.
One, of course, is that they choose to
become the nationals of the country
to which that little area goes. The
second is that they remain Indian
nationals but continue living there as
forelgn nationals The third is that
they change their habitant.



These are the facks that I have been
able to obiain.

m Bri] Baj (Firozabad):
May I kmw whether the possession
i not being handed over today & 4
u?

Bhri 8. M. Banerjee (Kanpur): Since
the hon. Prime Minister has clarified
tha position, I would like to know
only one thing, namely whether it is
correct that there are 370 families in
this area. Secondly, if they want
to remain in India and have Indian
nationality, then they are actually
displaced persons, because they were
living in this area thinking that the
land belonged to India. May I know,
whether they will be given rehabili-
tation loan or they will be rehabilitat-
ed in other places? That is one
thing. Another thing that 1 would
like to know is for how long this will
be done.

Mr. Speaker: What the hon. Mem-
ber wan's to know is this. If there
are 370 families or families round-
about that number and if they want
to come back to India, would they be
rehabilitated here with particular
grants and so on?

Shri Jawaharlal Nehru: Till the ex-
act demaraction is complete, we can-
not say how many villages or pcople
are involved. Normally, of course,
one does not cxpect large numbers of
people to come across. They have
their lands etc. They should remain
there, even, if they like, as Indian
nationals; they can remain there. If
any come across, what the hon. Mem-
ber has suggested will naturally be
considered,

Shrimati Renu Chakravartty
(Basirhat): In the past, the hon.
Prime Minister has been good enough
to give this sort of assurance that
the matter would be considered, If
the people who are there want to
come over; if they want to remain
there in Pakistan, they are welcome
40 remain there. Whenever this mat-
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ter has come up before the Rahghili-
tation Ministry, they have Iways
said, ‘that this is a matter of péliey
and unless the Government of India
decide on it one way or the other,
they canot do anything.

Therefore, I would like the hon.
Prime Minister to state whether if
anybody chooses to come over to
India, he will be entitled to the full
benefits of rehabilitation which the
other refugees have received. That
is the point which everybody wants
to know.

Shri Jawaharlal Nehru: No. I am
quite clear about it. This matter will
have to be considered de novo. There
is no question of old benefits being
attracted by it. They dealt with
other questions, other circumstances.
Here are people, who, I presume, are
in possession of land. Ii is open to
them to continue in that land, to re-
main there. If they want to come
away, they may try to sell the land
if they like. There is no pushing
about, T mean; in given circumstances,
they can either remain there, as 1
said, as Indian na‘ionals or as Pakis-
tani nationals or come away. If they
come away, they can scll the land;
they can make some provision, or
whatever it is; conditions are quite
different.

A= 1 said in reply to the previous
hon. Member's question, this matter
in the shape in which it comes up
will, no doubt, be considered by the
Bengal Government. But I want to
make it perfectly clear that the old
rules etc. affecting the refugees will
not apply to them.

Shri Khadilkar (Ahmednagar): On
a point of constitutional clarification.
When these agreements are rea
they are covered by entry 14 in List I
of the Seventh Schedule of our Con-
stitution. It is not a question of
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{8hri Khadilkar]
Bengsl Government or Assam Gov-
grnment. Entry 14 reads thus:

“Entering into treaties and
agreements with foreign countr-
ies and implementing of treaties,
agreements and conventions with
foreign countries.”

That is a right of the Union Gov-
ernment. I want to know from you
whether when this is finalised, it
would be placed before the House for
ratification, because treaties and
different from this sort of agree-
ments. On thie point, the Constitut-
ion is not gquite clear. So, this be-
comes a precedent.

Shri Jawaharial Nehru: [ venture to
say that this is not even a part of the
recent arrangement. On the 168th of
this month, 1 placed a bundle of
papers, decisions of this joint con-
ference between India and Pakistan,
agreements etc. This is no part of
that, because it has been admitted
all along that this belongs to Pakistan
because of the Radcliffe Award. So
this type o! question does not arise.

The other papers—about the other
part of it—have becn placed before
the House.

Shri A. C. Guha (Barasat): The
Prime Minister has suggested three
courses of action for those people who
are residing there. The first is to re-
main as Pakistan nationals. I do not
think they would like that The
second course is to remain as Indian
nationals. That is not practicable.
That is not possible for them to do.
So the only thing open to them s
to migrate.

Shri Jawaharial Nehru: Why is it
not possible?

Shri A. C. Guha: It would require
the intervention of the Government
of India for the sale of their property.
Without that, it will not be possible
for them to sell their properfy and
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come over here. 35 it would be better
for Government to give sdme sort of
agsurance that if they try to comg
over here after selling their pro-
pertles, the Government of India
would intervene for the sale of pro-
perties, and would give them all
facilities for rehabilitation.

Shri Jawaharlal Nehru; If I may
add another word, I cannot rule out
the possibility of their or anybody
else’s not having fair chances of living
there. But after the agreement thas
has been entered into, the kind of pres-
sures that were brought to bear upon
the minority communities will not
presumably be there. Apart from
this fact, I am told that about 80 per
cent. of the population of these villages
is Muslim. All these .factors come
in and there is no particular reason
why those people, at any rate, should
want to come over. I cannot say
more on this. If in spite of this, some
people come over, their cases will be
considered favourably.

Mr. Speaker: In view of the state-
ment made by the hon. Prime Minis-
ter, T do not think it is necessary for
me to give my consent to this ad-
journment motion.

Regarding the other matters, the
hon. Prime Minister has said that
after the demarcation is effected, if
any difficulties arise im the matter of
adjustment, they will be considered.

As regards a discussion on this mat-
ter today, it is an old affair. So far as
the general proposition Is concerned,
egreements are not discussed except
when it is the desire of the whole
House to discuss the matter. I do not
know how far this is such a serious
matter. This only follows from what
has already been done. It is a matier
for consideration. 1 am not ecalled
upon to give any opinion now.
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13 hrs.
CEmmeHAI-Tieer HIGHWAY

'lr. Speaker: There ls another ad-
Jjournment motion tabled by Shri
Goray. ., What is this matter about?

Shrl Goray (Poona): I have given
mbtice of an adjournment motion be-
cause a very significant item of news
hag been despatched by the New
China News Agency on the 24th of
this month. The main features of
this news item are:—

(1) The road across Ladakh terri-
tory opened in 1855 is carry-
ing thrice the freight traffic
per month that it carried in
1855;

(2) That road has been made into
an all-weather road; and

3

-

Sixty plants, mines, farms
and timber growing areas have
been developed along the
road during the last five
years.

In short, it means that they have
colonised the area. I may draw your
attention to the fact that while dis-
cugsing Sino-Indian  affairs, the
letter our Prime Minister wrote to
the Prime Minister of China on the
16th November 1959, says in  para-
graph 13:

“lI regret I cannot accept the
contention that you have boen in
occupation of the area up to the
frontier line shown in your maps.
On the contrary, the Government
of India have exercised jurisdict-
tion up to the frontier line specifi-
ed by them. The nature of this
possession has inevitably been
different from that of an inhabited
area. This area is un.nhabited,
mountainous territory of an al-
titude varying from 14.000 to
20,000 feet above sea-level, with
the mountain peaks going up much
higher".

In. this particular territory which
has been described by our Prime Min-

AGRAHAYANA™ 6, 1881 (SAKA) for Adjournment 2174

ister in these words they say they have
already built not only the road but
have started traffic; plants have been
erccted and colonisation has takenm
place. In the Press interview, the
Prime Minister had said that if the
Chinese were to propose that this road
should be allowed to be used for civil
traffic, that request could be consider-
ed. Now, BSir, the Chinese have not
waited for our permission at all. On
the contrary, they have said that their
traffic has increased three-fold and
colonisation is going on apace. bi 4
these are the facts, then all the debate
that is taking place in this House be-
come meaningless. So 1 would like to
know what is the position.

Shri Surendranath Dwivedy (Ken-
drapara): The Defence Minister must
have known it.

Shri Tyagi (Dehra Dun): Is this x
matter for discussion in an adjourn-
ment motion? We are already dis-
cussing the question of Sino-Indian
relations.

Shri Jawaharlal Nehru: Apart from
that, the hon. Member is really draw-
ing attention to a news item from
Hong Kong which has appeared in a
newspaper today.

Mr. Speaker: What is the authority
of the newspaper?

Shri Goray: The New China News
Agency. It is authoritative.

Shri Jawaharial Nehru: It refers to
the Chinghai-Tibet highway. It is by
no means clear 1o me from reading
this whether it even refers to the other
road. It may or it may not; it is by
no means clear to me. Anyhow, it is
very difficult for me to give any in-
formation about something that has
suddenly appeared in a news item
there. Naturally, we shall try to get
as much information as poasible. But
it is not easy to get it quickly from
anywhere. Anyhow, it is hardly =&
matter for an adjournment motion.
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Shri Jawabarisd Nebrn: Pirst of all,
‘1 do not know {f this road is the same
.as the Aksai-Chin Road, We do not
know that.

Skt Geray: May I clarify? Here
‘they have stated specifically:

“China today bragged that the
average monthly volume of freight
trafic on the disputed Chinghai-
Tibet highway, which has been
built across Indian territory in
Ladakh, is at present three times
more than in 1855",

So far as the news item is concern-
-ed, it gives no room for doubt.

Mr. Speaker: 1 am afraid I was
misunderstood before I completed my
sentence. If, as a matter of fact, this
news ilem is correct and plants and
machinery and other things have been
moved there and the area has even
been colonised, colonised by whom?

Shri Goray: The Chinese,

Mr. Speaker: Of course, if they have
colonised, they will be removed
from that area as part of the removal
from other areas which they have
occupied. Therefore this is part of a
bigger issue. It only adds more point,
to what is already there in that it is
not that they have been merely occu-
py¥ing uninhabited territory but they
have been proceeding further. There-
fore, it has to be treated a little more
seriously. That is all that ft amounts
to.

Shri Braj Raj Singh: Will the
Prime Minister investigate the matter
and make a statement?

Mr. Speaker: He says so. He is not
aware of it; he will try to make in-
-quiries. There is no doubt about it.

Shri Jawsaharlal Nebhrm: May I
again submit that this is a message
from Hong Kong? It talks about the
Chinghal-Tibet highway. The

Chinghai-Tihet the
:geu-eﬁﬁ highway a mb?u -

rent t Byt the mag wha has
Mitmmnzukmhﬂ,m

Bably mixed up the two apgd ¢

o TL T o TR0 04 Lospmic
own report. I have no otber informa-
tion. In that report, reference ¥»
made to the Chinghai-Tiket highway.
It is not the Aksai-Chin Road &t all

Shri Braj Raj Singh: He may makes
a statement on Monday.

Shri Jawaharial Nehrn: I cannot
promise that it will be on Monday,
Tuesday or Wednesday.

Shri Goray: 1 shall be satisfled if
the Prime Minister would give an
assurance that he would lock into it

Shri Jawaharlal Nehru: I cannot’
do anything beyond my power. 1 can
give the assurance that T will look into
it. But I cannot say that I can make
a statement on Monday.

Shri Goray: I am not insisting that
it should be on Monday. Any time
will do.

Shri Jawaharlal Nehru: If any im-
portant information comes to me, I
shall place it before the House. But
1 cannot obviously find out easily
about such matters. 1 am merely
coming to certain conclusions from
this report itself. This report talks
about the Chinghai-Tibet highway.
The Chinghai-Tibet highway is not
the Aksai-Chin Road.

Mr. Speaker: So far as is known at
present, there is no urgency for this
adjournment motion. Certainly the
hon. Prime Minister will make
inguiries to find out whether any
particular portion has been occupied
ag stated here; if so, he will bring it
up before the House himself.

Under the circumstances, it is =mot
necessary to have an adjournment of
the legitimate business of this Fouse
today conxidering this as a sepyrate
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lssue. I do not give my consent to
the adjournment motion,

8hri Goray: Thank you.

Mr. Bpeaker: Anyhow, all these
matters will come up in the reply.

12.20 hrs.
PAPERS LAID ON THE TABLE

EMPLOYMENT OF ENGINEERS

The Parllamentary Secretary to the
Minister of Labour, Employment and
Planning (Shri L. N. Mishra): (on
Sehalf of S Guizurédal Nanda}: teg
to lay on the Table a copy of state-
ment on employment of engineers.
L8ee Appendix II, annexure No. 15}.

REPORTS oF TArIFF COMMISSION

The Minister of Indastry (Shri
Manubhai Shah): 1 beg to lay on the
Table, under sub-section (2) of Section
16 of the Tarff Commission Act, 1951,
2 copy of each of the following
PRPETS:—

(i) Report (1959) of the Tanff Com-
mission on the continuance of
protection to the Hydroquinone
Industry.

{11} Government  Resolution  No.

8(1)-T.R./59, dated the 26th
November, 1959.
{i1) Notification  No, 8(i)-T.R./59,

dated the 26th November, 1959,

{iv) Statement explaining the rea-
sons why a copy cach of the
documents at (i) to (iil) above
could not be laid on the Table
within the period prescribed in
the said sub-section, (Placed
in Library, See WNo. LT-1725/
59.}

{v) Report (1950) of the Tariff Com-
mission on the continuance of
protection to the Grinding
Wheels Industry.

(vl) Government Resolution No. 16
(1)-T.R./59, dated the 26th
November, 1958.
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(vii) Btatement explaining the rea-
sons why a copy each of the
documents referred to at (v)
and (vi) above could not be
laid within the period preserib-
ed under said sub-section.
| Placed in Library, See No. LT-
1726/59.]

(viil) Report (1958) of the Tariff Com-
mission on the continuance ol
protection to the Sago Industry.

(ix) Government Resolution Na

12(1)-T.R./59, dated the 26th
November, 1958

(x) Notification No. 12(1)-T.R./59,
dated the 26th November, [8958.

(xi) Statement explaining the rea-
sons why a copy each of the
documents referred to at (wiii)
to (x) above could not be laid
within the period preseribed
under the said sub-section.
| Placed in Library, See No. LT-
1727/59.]

[ —

12.21 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
thay the Rajyva Sabha, at its sitting
held on the 25th November, 1959,
agreed without any amendment to
the Securities Contracts (Regula-
tion) Amendment Bill, 1959, which
whg passed by the Lok Sabha at
its sitting held on the 17th Novem-=
ber, 1959,
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12.21} hrs.

BUSINESS OF THE HOUSE

The Minister of Parilameniary
Aflairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government business
for the week commencing 30th
November, 1959, will consist of—

(1) Consideration and passing of the
Constitution (Eighth Amend-
ment) Bill, 1959.

(2) Further consideration and pas-
sing of the Kerala State Legis-
lature (Delegation of Powers)

Bill, 1959.
(3) Discussion and voting of
Supplementary Demands for

Grants (Kerala) for 1959-60.

(4) Consideration of motion for
reference of the Legal Practi-
tioners Bill, 1959, to Joint Com-
mittee.

{5) Considecration and passing of—

(i) Dowry Prohibition Bill, 1958,
as reported by Joint Com-
mittee;

(ii) Delhi Land Holdings (Ceiling)
Bill, 1859—and

(6) Discussion on the statement
made by the Minister of Trans-
port and Communications in the
House on the 11th September.
1958 regarding setting up of
Posts and Telegraphs Board, on
a motion to be moved by Shn
Harish Chandra Mathur, at 3
p.M, on Thursday, the 3ra
December, 1958.

12.22 hrs.

STATEMENT RE: DANDAKARANYA
DEVELOPMENT AUTHORITY

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
EKbhanna): Sir, it is about six pages.
May I lay it on the Table of the
House?

karangia Development
Authority
Mr. Speaker: Me may lay ft on the
Table of the House.

Shri Mehr Chand Khanna: Sir, I
beg to lay on the Table a copy of
the Statement on the Dandakaranya
Development Authority. [See Appen-
dix II, Annexure No. 16.]

Shri 5. M., Banerjee (Kanpur):
Yesterday, the whole of West Bengal
newspapers gave out the alarming
news about the Dandakaranya. We
would like you to allow some time for
discussion.

Mr. Speaker: The hon. Members
will look into the statement.

Shri Panigrahi (Puri): May I sub-
mit that during the lgst two years,
the House has not learnt about the
progress of the Dandakaranya? I
think the reports submitted to the
Government by Shri Dharam Vir and
also by Shri Fletcher to the Govern-
ment and te the Prime Minister must
be made available te the hon. Mom-
bers so lthat they may be able to dis-

cuss them.

Mr. Speaker: This statement wilk
be circulated to the Members of the
House. They will not be sent to each
and cvery hon. Member. [ mean that
whichever hon. Member is interested
in it may take it from the Notice
Office. If all the 503 hon. Members
want a copy. they will have it. All
that they have to do is to go to the
Notice Office and take it

Shrimati Renu Chakravarity
(Basirhat): The Head of the Ad-
ministration has resigned and it has
come in all our papers. It is also
reported that Mr. Fletcher has sub-
mitted g 20 page letter to the Ministry
saying why he has resigned.

Mr. Speaker: I have not got any-
thing in the Order Paper.

Shrimati Renn Chakravarity: Sir,
we would like to judge both from
Shri Fletcher's report as well as the
report of the one-man commitiee set
up by the Ministry &0 go Into the
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affairs of Dandakaranya. Both these
two reports should be made available
to the House to judge about the
success of the scheme. We have been
kept in the dark but it has come in

the papers.

Shri Mechr Chand Khanna: Sir, as
far as the scheme is concerned, it is
being implemented. As far as the
note by Shri Fletcher covering 20
pages is concerned, the hon. lady Mem-
ber has more information than I have
because I have not received any note
till now from him whether covering
one page or 20 pages.

As far as my statement is concern-
ed, I have said in my statement that
we are concerned with  the imple-
mentation of the scheme. [ shall see
that the scheme s implemented. 1
have said one thing more in my state-
ment. With a view 1o sce that the
interest of the scheme is  properly
safeguarded, | am going 1o associate
an officer of the Ministry with that
Dandakaranya Authority. Thirdly,
whether it is A officer or B officer, 1
want to make a categorical statement
that officers are meant for the imple-
mentation of the scheme and the
scheme and the scheme is not meant
for the officers. It is a subordinate
authority. 1 shall see that the policy
laid down by the Government of
India in the Ministry of Rehabilitation
is executed and carried out. If any
officers come in the way of that
palicy, they shall have to go whe-
ther they belong to this party......
(Interruptions) .

Mr. Speaker: Order, order.

Shri H. N. Mukerjee (Calcutta—
Central): Would you permit me to
make a statement in this matter?. ..
(Interruptions.) The remarks which
the Rehabilitation Minister has been
pleased to make are very disquieting.
They give some idea in regard to the
statement which he has placed before
the House. It will be circulated but
I ind a difficulty in saying anything
because we have not got the full
statement. But the position is that
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in the papers not only allegedly fac-
tual reports but alse editorial com-
menis have been appearing from time
to time for quite a long time now. I
want your guidance in regard to this
matter. I do not want to precipitale
the wholc thing but we in this House
have always been given the impres-
sion by the Minister that everything

is lovely in the garden as far as
Dandakaranya is concerned except
in so far as the opposition factions

are putting up some kind of opposi-
tion. This is the kind of {Husion
which he has given to us in this
House. For wecks the papers are re-
porting a very disquieting situation
for the Dandakaranya scheme and re-
ports regarding the resignation of
the chief officer concerned have also
appwared in such a fashion that we
cannot ignore it altogether. That
being so, 1  wish your dircction,
Please give a direction that in as
quick a time as possible, we shall
have a discussion in this House a2 the
basis of whatever statement  the
Minister has placed on the Table of
the House. Without that assurance it
is very difficult for us to accept wha'
the Minister has said in a rather ob-
ligue fashien regarding the activities
of certain opposition elements. The
opposition elements might very well
be at fault but that is not the point.
The point is that the Parliament and
the couniry have been given a very
clear impression by the Minister of
Rechabilitation that except for a few
refractory elements, the Danda-
karanya scheme has been going on
very wonderfully. We shall be very
happy if Dandakaranya scheme s
successful but we are not going to
let the Minister make this kind of an
oblique observation and get away
with that.. (Interruptions,)

Mr. Speaker: Order, order.

Shri H. N. Mukerjee: That is why
1 wish you to give us some direc-
tion. . .

Mr. Speaker:
Prime Minister.

Order, order. The
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The Prime Minister and Miniater
of External Affairs (Shri Jawaharial
Nehru): 8ir, my colleague, the
Minister of Rehabilitation made a
statement in regard to Dandakaranya,
I think, yesterday or the day before.
In that it was stated, the House will
remember, tast there had been some
internal confl.c.s among the members
of the Dandakaranya authority, bet-
ween this gentleman Shri I"letcher
and the other members. He did not
go into great details about it, but said
that they could not all pull together
and in fact each had resigned if the
other continued. That is a very un-
fortunate situation and this matter
has been before us for the last one
month or two. Naturally, my colle-
ague, the Minister of Rehabilitation
consulted the people concerned and
other people like the West Bengal
Government; and the Chief Minister
of West Bengal and a committee of
the Cabinet considered it too. We
came to the conclusion that it was time
Shri Fletcher was asked to go and
revert to his State—Punjab. I can-
not obviously go into the details at
this stage. The work in the Danda-
karanya might have suffcred a littlo—
I cannot say. But the rea! difficulty
was not the work but this unfor-
tunate conflict i the Authority itself
and we think that the conflict has
been removed by the remonval of
Shri Fletcher. It is an unfortunate
thing and it does not do much credit
to any person concerned that Shri
Fletcher should be engaging himself
in newspaper controversy on this sub-
ject in which he is himself concerned.
As far as a discussion is concerned,
that is a matter entirely for you to
decide taking into consideration the
time available.

Mr. Speaker: So far as the report
of Shri Fletcher is concerned, the
hon. Minister has said that whatever
he might have given to the news-
papers or whatever the mnewspapers
may have got otherwise, it hag not
yet been presented to the Minister.
¥ is rather a strange story that a
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person  who is under the Minister,
a subordinate, does not give the re-
port to the Minister himself but goes
about eirculsting it to the newspapers
and carries correspondence  over
them. I do not know how there can
be any justification, whatever it may
be. After all, the Minister iz res-
ponsible to this House and if any-

~ body under him misbehaves it is the

Minister that goes. We have had
experience. Therefore, let us not go
into it further and take up the time
of the House.

I am really sorry that Shri H. N.
Mukerjee should have said that an
oblique reference was made by the
Minister. It is open to the Minister
to say that the men whom he has
engaged have unfortunately not deli-
vered the goods and not acted proper-
ly. But who else s responsible?
It is the Minister who is responsible
to this House; not Shri Fletcher.
Under these circumstances, let no im-
pression be created that this House
will take sides with any authority
who is subordinate to the Minister
who is responsible to this House. It
is unfortunate that a reference had
been made by the hon. Minister to
the subordinate and it is unforiunate
that Shri H. N. Mukerjee referred to
the ‘oblique’ reference made by the
Minister, and therefore 1 raid rightly
“grder. order”. It is left to the hon.
Minister to present the report.

So far as Dandakaranya is con-
cerned, I may say that if only bon.
Mcembers will go into the pages of
reports, questions and the resolu-
tions+and go on, they will find that
all along it is only Dandakaranya
that we have been dealing with al-
most every day, during all these
vears. Therefore, it i8 not that hon.
Members have been kept in the dark
about Dandakaranys; so far as I am
concerned, I have been kept in the
light.
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Shrimati Eenn Chakravartly rose—

Mr. Speaker: Order, order. If,
however, after perusing the state-
ment, hon, Members feel that there
ip any rea] matter to be discussed, a
motion may be made, and whenever
a motion iz made, I will always con-
sider that motion on merits. Copies
of the gtatement will be keot in the
Notice Office and members interested
may go there and collect a copy.
So far as the report by Shri Dharma
WVira is concerned, is it available?

Shri Mehr Chand Khanna: No, Sir.
I am not placing it here. It is only
a departmental enquiry. I may here
make one more submission  with
your permission. Within the next ten
or 15 days, in fact earlier than that
it I can, I am going to prepare a de-
tailed note on the working of the
Dandakaranya project and I shall cir-
culate it to each Member of this
House and the other House.

12.33 hrs.

RELEASE OF A MEMBER

Mr. Speaker: I have to inform the
House that I have received the follow-
ing telegram dated the 26th Novem-
ber, 1859, from the Superintendent of
Police, Bhopal:

“Shri Ramsingh Bhai Varma,
Member, Lok Sabha, released yes-
terday evening”,

12.34 hra.

MOTION RE: INDIA-CHINA RE-
LATIONS—Contd.

Mr. Speaker: The House wi'l now
take up further consideration of the
motion re: India-China Relations
The original motion along with the
amendments is before the Houta The
haon. Prime Minister.
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The Prime Minister and Minister
of Exiernal Affairs (Shri Jawaharial
Nehru): Mr. Speaker, Sir, I must
express my gratitude to you and to
hon. Members of the Houge for this
debate which has been taking place
for the last two days. May I, right
in the beginning, say that I am sorry
that some words 1 used on the last
occasion when I moved this motion
had slightly upset some hon. Members
opposite. I talked about a motley
crowd with motley id~ - or some
such thing. I did not mean any dis-
respect to anybody. What I meant
was that people who are of entirely
different opinions and groups had
gathered together in a resolution,
which was not a disrespectful thing
10 say.

Yesterday, Shri Asoka Mehta re-
ferred to a friend of his, Shri M, R.
Masani, and said that Shri M. R.
Masani's economic ideas would be
pushed into the dustbin of history. 1
would not have veniured to say that
although I entirely agree with that
statermnent. Therefore, it  surprised
me that some remark that I made
without any intention of hurting any
hon. Member was resented. Anyhow
it was not my intention. I am sorry.

In the course of this debuate many
things have been said, and many cri-
ticismis have been made, and yet, the
major fact stands out, namely, on the
big issues before ws there is practi-
cally unanim:ty n  this House [
was a litlle surprised when Acharya
Kripalani accused us of treating this
matter lightly and casually as a small
issue. I can assure him that whatever
other mistakes we might have made,
we have never considered this ques-
tion as a small qucstion. In fact, per-
haps we might have attached a little
more imoortance to it then even
Acharya Kripalani, because we had to
give carnest thought to all the ronse-
gquences, to where jt was leading us
and to what might happen not today
but in the months and years to come.
In fact, if I may say so, there came
for me one of these peak cvents of
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history when a plunge hag to be taken
in some direction which may have
powerful and far-reaching effects not
only on our country but on Asia and
even the world.

It wag no small matter that we
considered. I can assure him that it
was not casually that we considered
it. We considered it, keeping all these
far-reaching aspects in view, keeping
in view all these processes of deve-
lopment in Indis, our five year plans
and everything. Al] this picture came
before me and before my colleagues
when we discussed it. So, let us be
clear about it, namely. that we are
dealing today not with a small or a
casual matter but a matter of the ut-
most significance to the present and
the future of India and Asia. That is
the approach.

Another thing that struck me very
agreeably and pleasanily was the al-
most unanimous affirmation of what
is called the policy of non-alignment.
I think perhaps some Members vho
have affirmed it might have done it
maybe with some inhibitions or lim-
tations in their mind. That is possi-
ble. even with some different view-
point, But the fact is that barring
perhaps one or two hon, Memberi—I
forget the names—everycne in  this
House belonging to every party said
that there was no other policy open
to us but that of non-alignment.

Even those who perhaps cast some
doubt on it seemed to me to be
labouring under some misapprehen-
sion. When they talked about Panch-
sheel or the flve principles, they
seemed to imagine that that involved
our forgetting the recent develop-
ments or ignoring them and finding
it impossible to co-operate with the
Chinese Government in many ways
and generally to carry on in the old
way. But the two points are quite
different; the policy of non-alignment
and of having friendly relations is.
I believe, basically a right policy
under all eclrcumstances, whatever
happens. That is true
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But the policy remaining ike that,
if two courtries fall out, let us say
two countries, in the extreme extent,
g0 to war, obviously that policy does
not apply to them. It is absurd te
say it does. If peace is broken, we
deal with the situation in so far as
we can. The policy remains good all
the same, and it applies to the rest
of the world, and later to that part
of the world too, because war is a
bad thing—anyhow it is not a perma-
nent phenomenon. If people think
that what has been happening on our
borders and elsewhere has made no
great difference, that, of course, is not
correct. It has made a tremerndous
difference. not only to Government
and to our present relations with
China, but to what might happen in
the future too—that is quite obvious—
the wide-spread and deep-scated re-
action in our country. There is no
doubt about that. From almost, you
might say, a little child in a primary
school {o a grown up man there has
been this powerful reaction,

I have ventured sometimes to ask
people to be calm about it. That is
true. But, I might tell vou that I was
proud of that reaction. I did not
wish that reaction to go in the wrong
direction, because, I ways afraid that
we might fritter the vitality and en-
vrgy that we may have into unneces-
sary and even undesirable activi-
tics, thinking that we are doing
something. The issue was so grave
in my mind, so big. Here we are
sitting on the edge of history and all
kinds of things are going to happen
in the future. Are we going to think
that we are solving these problems
by organising students’ demenstra-
tions, or coming in front of Parlia-
ment House and waving flags? That
way, it does not help. That is mini-
mising the issue. If we are straight
about it and if we reslly feel like
that, we shall have to change the
milliong of people in thiz country It
is not a question of some additional
armies. These are minor things. If
this unfortunate thing occurs, we have
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1o face this and we shall become a
mnation of armies, every man; let
there be no mistake abeut it. But it
is not by petty things that we thall
do it. Every single activity, every
single thing that we do—planning, etc.
—would have to be conditioned by
one major fact, because that will be a
struggle for life and death; not as
hon. Members say—forgive my men-
tioning it—"“go and occupy that land;
force them out”. I am surprised at
the casual way such things are
thought over and mentioned.

Therefore, may I point out to
Acharyaji that we have not casually
considered this question, and it is
because of its importance and wvital
effect on the future for all of us in
this country, that we have given this
matter so much attention? If two of
the big countries of Asia, biggest
countries, giant countricy of Asia, are
involved in confliet, it will shake
Asia and shake the world. It is not
a little border issue that we arc

troubled about. We are troubled
about the border issue, 2f course;
that is a different matter. But the

issues surrounding it, round about it,
are s0 huge, vague, decp-seated and
far-reaching, inter-iwined even, that
one has to think about them with all
the clarity and strength at one's com-
mand, and not be swept away by
passion into action which may harm
us instead of doing us good. All these
are considerations, and we have, in
our little wisdom, however limited it
may be, tried to consider these as-
pects. And we shall continue them.

They are too big for any Prime
Minister or Government to decal with.
We are small men facing great events
and great decisions; and we can do
very little without the support, the
fullest support, of this Parliament and
of the people. That support, I be-
lieve, is there and will come.

When I appealed to this House two
days ago about united effort ete. 1
ameant jt in a very much deeper sense.
I did not mind all the speeches made
here or there, although sometimes
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those speeches influence public opin-
ion. They indicate to the outside
world that we are not united, thas
we are quarrelling and that we are
weak, which is a bad effect to create
on our people or on the outside world,
They are mislead by it, because the
reality is that on a subject like this
India is bound to be united and n»-
body can break that unity when the
danger comes. But there is this to be
said. If this House thinks—you will
forgive me for being quite frank—
that the manner our Government
carries on this particular work s
not satisfactory, then, of course, it
is open to this House to choose more
competent men in whom jt has faith,
in whom the country ha: faith. That
I can understand, for in a crisis there
can be no, shall I say, personal con-
sideratiohs by way of courtesy when
we face these matters. But if, in your
wisdom or in the balance, you feel
this House feels, that this Govern-
ment has got to face this challenge,
or this Prime Minister has to face it,
then hold to him and help him, and
do not come in his wayv. I did not
mean at all that there shculd be no
criticism. Criticism, of course, there
should be. But there are criticisms
and criticisms. In a moment of crisis
one should not do anything to en-
courage the opponent or the enemy.
Omne should remain on o4we's toes, I
admit; our people and this House, cer-
tainly, should remain on their toes
and be wide awake to correct mis-
takes, to point out mistakes. 1 do
not want any Government, least of
all the Government of which I have
the honour to be the head, to be
treated as if we are all-wise. We are
not all-wise; of course not. We are
rather common mortals facing great
events. Sometimes, of course, the
mere association of pgreat events
makes a person greater than he is,
as many of us grew greater in the
old days when we associated purselves
with the struggle for India’s indepen-
dence. Small men and women that
we were, we became bigger in sta-
ture because We were associated with
those great events.
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Now also there is a challenge of
these great events and if it ls your
will and pleasure that I should serve
in thiz capacity in which I have been
placed, I am not going to shirk it
and I am going to serve with all my
strength and such competence as I
have. But, if you make me the
instrument of your will for this pur-
pose, do not blunt that instrument,
keep it sharp for the work that it is
intended to do.

So, we really have to ronsider this
issue in all its ramifications, to which
reference has been made in this de-
bate, and many other ramifications.
But, in the flna] analyiss, you have
to consider it in this much deeper
sense of the biggest challenge that
they could have—a challenge which
may make history for good or bad. Let
us not boast. The issues are too grave
for boasting. Let us not talk about
how we will go and kick them out.
China is no small country, nor is
India. They are both big countries,
ancient countries, and in  perhaps
somewhat different ways, strong coun-
tries. It is absurd, I think, for the
Government of China to imagine that
they can sit on Indis or erush India.
It is equally absurd for anvone in
India to think that we can sit on
China or crush China.

Shri Nath Pai (Hajapur): We have
never asked for it,

Shri Jawaharlal Nehru: I am not
accusing anybodv. I am making a
statement as to what we have to
face. If the worst comes Lo the worst
and a conflict arises between two
mighty countries, it dors not wmuch
matter if one country has got a few
more guns, or a greater army: it may
matter in a military sense, but basi-
cally when these two giant countries
come into conflict in & life and death
struggle, no one gives in. No one
gives in when he is being crushed.
Certainly India does not give in.
Something may happen here and
there on the borders. We take it We
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deal with it az we think pest aiways
keeping in view this distant prospect.
of what might bappen and how we
should deal with it. It ls therefore an
issue of the biggest magnitude. We
should not, 1 submit, however big
the issue, lead ourselves to cultivaie
or to encourage what is being some-
times referred to here as a war psy-
chosis, because let us realise in all
consciousness that such a conflict,
such a war between India and China
will be bad, terribly bad, a tragedy
of the deepest kind—a tragedy for uns,
a tragedy for China too and & tragedy
for Asia and the world, Therefore
let us not think lightly of it. Let
us not take steps which automatically
push us in that direction.

That is one side of the picturs. The
other side iz that when this challenge
comes, when this danger comes we
cannot be complacent. We have to
be wide awake and prepared and do
81l we can to face it if it comes.
These are the two sides of the picture
and we have to steer a course avoid-
ing extremes.

I am not going to discuss many of
the suggestions and proposals mads
about developing the border and all
that. Of ceurse, it is true. But may
I sov that some of the ruggcestions
made rather surprised me, Dr. Ram
Subhag Singh said that we should
industrialise NEFA, the Ladakh area
and—where else?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Himachal Pradesh.

Shri Jawaharlal Nehru: There were
three places.

Sarday Hukam Singh

{Bhatinda):
Spiti and Lahaul.

Shri Jawaharial Nehrm: Spiti and
Lahaul.

It is a noble amhition of Dr. Ram
Subhag Singh. But before we do that
we have to think of the little country
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of India also. We have to deal with
and industrialise it. We might con-
centrate on industrialising India first
before we go across the Himalayas for
shat purpose. It shows the enthusiasm
of our hon. colleagues here in this
Parliament, but it also shows that in
their enthusiasm they sometimes
overshoot the mark und that is not
helpful.

Then again, we havc been charged.
“Why did you walk out of Bara Hoti?
Why did you do this? You made a
statement in September last and in
Novembeyr you tell us that you walked
out of there.” Well, 1 venture to
explain the matter. First of all, we
have always walked out of Bara Holi
during winter because, broadly
speaking—1I do not .ay 1t is impossible
to live there—it is  unlivable and
uninhabitable in w.nter. Of course,
it is a conceivable pos:ibility that f
necessity arose and when there is vast
urgency one cin do anything. One
can go to the North Pole or to  the
South Pole. That is a different matter.
But we have retired and China has
retired from there teciause the place
is unlivable. So far as we are con-
cerned, it is, roughly, appreachabic
for five months in the ycar. that s,
the approach routez to Rara Hoti, on
China side too. are i other months
difficult—the high passes which l.ad to
Bara Hoti are blocked. A person may
live there, certamnly. with difficully,
but he just cannot travel to and fro
in the rest of India for seven months
in the year, As I3a1d, one can always
do everything if daiper threatens aad
neceassity arines But  the idea  of
living there or putting our people
there, cut off from the rest of India
for seven months mnre or less, unless
there is urgent necessity, did not scem
to me obvious at all or sumething that
was demanded by the honour  or
interests ar the defence of India,

Then again, we had arrived at an
arrangement with the Chinese Gov-
ernment some .two c¢r three years
ago—three ycors ago, maybe—parti-
cularly about this matter that they
would not put any srmed personnel
there and we would not do so. Of
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course, you will say, “"Why did you.
come to such an arrangement?” Weli,
1 am sorry that 1 disagree. When there
are any disputes—1 am not talking
about these big scale border troubles
and almost a mountainous invasion.
and all that; that is a different
matter—but when there are disputes
as there are plenty of disputes bet-
ween two countriv -, they have always
to be discuised and arrangements are
arrived at. All that is a commor
factor everywhere where such dis-
putes arise. 5o, we agreed with them
that neither they nor we will 3snd
armed personnel there. We have boih
kept by that in the last two or three
years. In summer we go. We did not
agree about our wihdrawal or not—
there is no agreement--but it was by
farce of clreumslances. They with-
drew, We withdrew. So, we have
been sending our civil  personnel
there —not that the civil personnel do
any civil adminisiraticu  there. but
they sit there and thoy will sit there,
of course.

So, 1 subm:t that attaching too muca
importance to  fhese matters and
becoming touchy about them  rather
distorts the picture in cur minds. We
seern to think that we are going (o
decide these major matters by, let us
say, what they did in the old days.
Twoe persons  would  fight  if 2
moustachs  was o Wtls fonger  or
shorter or a little  hirher or lower.
That kind of thinp does not apply to
these grave national probems.

Some hon. Members  tatked about
common defence with Fuakistan, Now
I do not wish to dizcuss that matter,
but I would remind the House of the
statement that appear>d  only  two
day: ago—I think day bofore yester-
day—that President Ayub Khan made
when he was asked ahout this letier
that I have sent to Premier Chou
En-lai. He said that Pakistan will
not recognise this bocause ghe had a
claim to Ladakh, that is, because
Pakistan had a claim to Ladakh, ae
said that I had no businesg to make
vroposals to Premier Chou En-lai and
that he does not recognise my letter.
1 am not discussing this. But 1 am-
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Just pointing out the mnherent difficul-
ties of this question of common def-
«ence. But people do not realise fully
what difficulties it involves.

Then, about war—Llimited war, leave
out big war—we have had in recent
years at least two important but
limnited wars. One was in Korea and
the other was in Indo-China and great
and powerful nations were involved in
it. After Iasting years, those wars
ended in some kind of a partial settle-
ment or some kind of a truce: some
kind of a settlerment, nct a complete
one perhaps. The troubles have con-
tinued, tension has continued, But
even there there was a war in which
great nations were involved and
ultimately by force of circumstances
they came to some ceitlements which
were not very satisfactory to either of
them, big nations as they were. I um
pointing out, that we lLave to look at
this question not lightiy. not vaing-
loriously, not boastfully, but still firm-
ly and determinedly. It does not mean
that we have to shout at the top of
our voices in order to be heard. It is
action and determination that counts
and not a very loud snd repcated
assertion as to how we feel, although
that has to be don¢ when necessity
arises.

13 hrs.

There is another thing. There has
been a misapprehension evidently and
people say that we are creating a no-
‘man’s land in Ladakh—it is true—and
that we are thereby acknowledging
China’s claim to the frontier there.
First of all, we are not acknowledging
it in the slightest degree. It is patent.
Secondly, in  effect, wc are acking
them to do what, I believe, was the
desire of every Member of this House,
that is, to walk out of the territory of
India, that we consider India's terri-
tory. It is true that we are doing it
in a polite way, in a courteous way.
in an honourable way for both the
countries, because that is ‘the only
way to do it. Of course, otherwise,
wau fim not at getting them to do
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something, but at a deadlock and war.
Either we come tu the decision that
all this is nonsensc ay some people do
say, you must not negoliate, you must
not talk with them until they do this
or that. I believe that in thiz matter,
ag in some other matters, the Chiness
Government has been in error, has
behaved badly; it has not behaved
fairly to us, has committed, what 1
might say, a breach of faith on us—
not a breach of faith of any particular
word or document, but broadly speak-
ing breach of faith. I helieve all that.

But, do you treat a Governm:~t or
do you expect to be treated in u  way
to be ordered about? 'Then, you are
in the wrong. No country likes being
ordered about, A great country to be
ordered about is not either the way
of diplomacy or dcaling between two
countries. Therefore, to say as some
hon. Members have sajd, I am sorry
to criticisc them, that they must do
thig or that,—in fact, if you analyse
what they say, they must surrender
and then we go gracinusly to talk to
them—that is not obviously a feasible
proposition. It mav please us. We
will be very happy if that happens,
But, that kind of thirg does not
happen even with rmall countries,
much less with a great country—
deliberately asking the cther country
to do something which it considers
humiliating. Therc arc very very few
countries which tolerate that, even
small countries, rights or wrongs
apart. Therefore, either you aim at a
complete deadlock with no way out
except war or you aim at finding some
doors and windows which might help
in removing that deadlock, lessening
it and creating an ctmosphere where
one can possibly get over it and settie
the question to our advantage. It is a
dificult matter, I cannot say now
whether this can be done or not. But,
one thing 1 Xknow asbsolutely and
deflnitely: to accept the deadlock for
ever or to suggest something which
confirms that deadlock’ and leaves no
doors open except war, is & bad step,
dangeroug step, an utterly wrong step,
from any point of view,
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‘That does not mean, of course, that
we should weaken or we should—the
word is often used—go in for appease-
ment. I do not quite understand what
meaning people attach tc it. It is a
bad word with bad associations. That
is true. But, those Members who used
it, seemed to think that the alternative
to any policy of negoliation or any
policy of trying to find some way out
was appeasement. That mesns that
they believe in no other course but
war. Let us realise it, Because, they
may not have used the word war, but
the steps they suggested, if taken,
inevitably lead to that. We must
realise the second, third step. There-
fore, 1 do submit that not only in this
case, but always, we should be pre-
pared to negotiate. We <hould be pre-
pared to meet as we have met cven
when feelings were rather tense,
representatives and leaders of Paki-
stan. I am prepared to meet them
again. I may meet them if chance
comes. I am not going to allow my
sense of any personal prestige to come
in the way of meting any person any-
where if I think that the cause of my
country is served thereby or the cause
of peace is served thereby.

It is true that, much as one might
desire a meeting, that meeting itself.
unless it is held under proper circum-
stances or a proper atmosphere, with
some kind of background and pra-
paration, may lead to nothing. It mav
fail; it may do harm. It is a different
matter., It is & matter of judgment. It
is true that anv such mecting whicn
has the faintest resemblance to carry-
ing out the behests of another party
is absolutely wrong.

I have said, in this particular
matter, and the House will remember,
Mr. Chou En-lai sugeested an early
meeting. I have said, “I should be glad
to meet you."” It seems to me that the
meeting could only take place firstly
when these proposals that we have
sent have been acceptad, there is some
basig for meeting, tiension becomes
less or some other preparation made
for it. I do not wish to delay any-
thing. I am not trying to eacape the
very idea of meeting. I want it, 1
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welcome it as early as possible. But,
as I have stated, there must be some
preparation, some ground for it. It is
a complicated issue. Leaving out the
broad question of how the Chinese
have behaved in this matter, which, I
think, is very bad, even if you come
to the narrow issue of the borders
here and there, it is a fairly compli-
cated issue, full of history, tradition,
this and that and maps.

The Chinese Government has
recently  published a  kind of an
Atlas—atlas is not pcrhaps the right
word-—a collection of maps, plenty of
them. 1 think about two or three are
their own maps. The others are maps
taken from other countries, all maps,
British maps, American maps, French
maps, wherever they eould get hold
of, which they thought to some
extent helped their case. Sometimes
they help them a little, sometimes
more.—Encyclopaedia Brittanica, some
traveller's maps, a'l that kind of
thing. They have done it. We have
plenty of maps, very good maps, I
have no doubt that our case is a very
strong one, broadly speaking. What
I mean is, two countrics, where there
is a dispute, cannot refuse to talk.
That is not a legitimate way in the
modern world or at any time io deal
with. If you are strong, you can, of
course, push aside your adversary.
talk or no talk, get away. It is a bad
habit even then.

In the present case, things have
happenced which have come as a shock
to us. I have no objection to talks
about Bara Hoti or ore or two other
places, These are limited cases ct
border. Where there is a dispute, let
us discuss it. How many hon. Mem-~
bers here, who have warmly protest-
ed against our coming out of Bara
Hoti, know even the facts about Bara
Hoti? But, it is a resentment, a
justified resentment because they feel
that with the Chinese pushing them-
selves here and there, we must not
put up. I can understand that
emotional reaction to it. But very few
of us here can discuss the question of
Bara Hoti, what the {acts are this way
or that way, or any other guestion.
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80, I had no aobjection to diacussing
Bara Hoti or one or two other matters
which I might mention. We have
inherited the dispute not since the
Chinese came but from before that.

But the question becomes an entire-
ly different one mg it is today; whether
it is the so-called Marmahon line or
whether it is in Ladskh, it becomes
different, Something has happened
there which is not u« minor border
dispute, & minor transgression where
there may be doubt about it or not.

Whatever the Chinese Government
might feel in their minds, as [ said
the other day they have an one-track
mind more so than other countriea.
We all have one-track minds to some
extent when our national interests are
concerned, but 1 think more than
other nations the Chincse Government
has that one-track mind. and that has
been encouraged or Jdeveloped or con-
ditioned even more by the semi-isola-
don in which this revoiutionary China
has grown up in the last ten years
with no contacts with others txcept a
limited circle of naticns,

I say this is on 2 different footing.
Here we are {for the last ten  years
talking to thcm, dealing with  them,
discussing the Tibetan Treatv  with
them, and so far as we are concerned,
open’y and repeatedly declaring what
our fronticr was—the mips are
there—declaring in Parliament and
elsewhere, so that there was no doubt
as to where we were.

1 am for the momcal assuming that
the Chinese believed  in their own
case, and believed in their own fron-
tier. Anyhow, they pcrfectly knew
our stand, while the way they put it
to us was: yes, this matter, these
maps require revision or roconsidera-
tion—something like that—which cer-
tainly did not close this argument, but
broadly the impression created was
that they had some minor rectifica-
tions to suggest, no more.

In spite of all this, they suddenly,
or gradually if you like, creep up and
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take possession of these various areas
and territories, I am not going into
the whole history which the House
kopows, It does seem tv me a deflnite
breach of faith with a country which
tried to be friendly to them. I think
we have rightly tried to be friendly
to them not only because of the past,
but more so because qf the present
and the future, because I do not like,
my mind rather does not like, the
prospect of the future where these
two giant nations of Asia are con-
stantly at each other’. throats. It is
a bad future for us, and for them, if
I may say so, and for Asia certainly.

Therefore, keeping all this in view,
we followed a certain policy. There
wag no  Question of  appeasement.
Certainly it was a policy which objec-
ted to and disitked the other policy,
what might be called anti-policies. We
do not belitve in anli-policies, broad-
ly speaking, and we think anti-policics
are necessarily based on hatred, which
is the typical cold war approach to
any problem. If yvou have an enemy
you have to fight, go and ficht  that
enemy, down him if you can, bat this
kind of cold war attitude is, T think,
more pernicious than any straight out
war. . It perverts a nation and an
individual who indulges in it. It is
far better, as Gandhiji said, if you
have a sword in vour heart, to tuke it
out and u<e it, not nurse it 1 your
heart.

So, there was no misunderstanding
on our part about what China was as
some people imagine. Terhaps we
had given more thought to it than
most hon. Members here.

Even before the revolution, we
developed, we tried to develop,
fricndly relations with the previous
China, the Chiang Xai-shek China,
not that we approved of Marshal
Chiang Kai-shek, it wae for China to
decide who should rule. But because
we attached importance to China as &
great country, our neighbour country.
the biggest country in Asia, we tried
10 be friendly with thém, snd we ware
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friendly with them; it was not a long
period, of course, since we became
Independent, because two or three
years later came the success of this
revolution there.

Well, when the revolution came, we
discussed this matter, thought of it,
with our Ambeassador there and others
concerned, It was perfectly clear that
this revolution was not some kind of
a palace revolution. It was b
might be called a basic revolution
involving millions and millions of
human beings. It was a stable revo-
lution with strength behind it and
popularity behind it at that time, what-
ever might have happened later—there
is no doubt about it. It produced a
perfectly stable Government, strongly
entrenched and popular. That  has
nothing to do with our liking it or
disliking it, that is a different matter.
And naturally, we came to the deci-
sion that this Goverument should be
recognised, and within two or three
months we recogniscd it.

I might repeat herc a phrase which
‘has stuck in my mind Soon after the
Chinese revolution—I forget, maybe o
year after, maybe a little more. but
about that—a very eminent statesman
be'onging to the Western Countries
who did not like the Chinese revolu-
tion said in the ecourse of a talk with
same peoDle: “We made a great mis-
take when the Russian  revolution
took place, the Soviet revolution; that
15, for years we behaved to them,
tried to crush them, tried to. you
might almost say, pul an end to the
revo'ution. We did nol succeed in
doing so, but we did  succeed in
embittering evervbody and creating
these terrible conflicts between us
(*us” means those people, Western
countries) and Russia.”" He said: "Let
us not repeat that mistake in regard
to the Chinese revolution' Thig was
a person who did no* like the Chinese
revo'ution. He is an eminent states-
man of the Western countries, but he
was a wise man.

Now, it is pretty obvious, it was
then and it is now, that you cannot
deal! with these revolutions because
you dislike them, cursing them up and
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down, bell, book and candle; they do
not cease to be. These are elemental
things that happen in a country. You
have to deal with them. If you like,
you can fight them, but you cannot
ignore them. That 13 why we have
always been convinced that it is
utterly wrong and harmful and
dangerous for the world for China not
to go inte the United Nations. It is
not in keeping with the facts of the
situation, with the facts of life, it
comes in the way, Angd so, this is
what we have been saying in the last
ten yearg and now gradually, even
those who have opposed this, have
to admit that it would have been
better to recognise China progressive-
ly they admit it. And indecd, China
ought to have been there long ago but
for certain complications that arise ‘m

regard to Marshal Chiang Kai-shek, it
18 true.

Take even the last meeting of the
General Assembly of the  Unaited
Nations. When this question of
China being seated there was brought
up by some countries, including India,
people were surprised. They  said:
“Oh, India goes on doing this i3
spite of what has happened in Tibet,
in spite of what has happened on
India’s borders. How blind they are!™.
Weil, 1t 1s not for me to say who is
blind and who is not, but normally,
we have found in the last ten years
that what we have said, and what
action we have proposed has been
accepted by the other countries year
after wear, after much damage had
been done, of course, because of their
not accepting that advice: they have
come round. And you will find that
even in the last voling in the United
Nations over this Chinese question
more people voted for it; more people
who had opposed it became neutral or
abs'ained. 'Those who had abstained
voted for it this time, that is, in spite
of all these factors which had irri-
tated the countries and irritated us
against China, yet. the facts of the
situation wade people vote more for
that in this last session, because there
are statemen there, there are people
who think of the future and of the
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present; they cannot ignore thesge facts,
They had to wote. I have no doubt
that if China had been....

Acharya Kripalapi (Sitamarhi): 1Is
it because the Chinese are  dis-
appointed that the world is opposed to
them, that they attack their friends?

Shri Jawaharlal Nehru: 1 am
afraid, with all respect I say so, that
Acharya Kripalani’s mind is astray
at the present moment. It has noth-
ing to do with what I am saying or
with my line of argument. Perhaps,
I shall be able to clarify the deep
recegses in his mind presently.

Now, 1 am pointing out that you
are dealing wi‘h enormous clemental
phenomena in the world, with these
big revolutions and others. You have
to understand them and fight them,
if you like, but understand them;
you cannot fight withou' under-
standing.

Now, I shall come to another aspect
of this question which might perhaps
lead Acharya Kripalani ta  nave a
slightly better understanding of the
working of our minds. Ever since
the Chinese revolution, we naturally
had to think of this major fact of thas
revolution and what this new China
was likely to be. We realised that
this revolution, apart from the change-
aver, was going to be a very g
fac'or in Asia and in the world too,
and in regard to us. We realised, we
knew this much history. that a strong
China is normally an  expansionist
China. Throughout history, that has
been the case. And we saw, or we
felt that the two factors taken to-
gether, the great push towards indus-
trialisation of that country, plus the
amazing pace of its population in-
crease, would crea‘e a most dangerous
situation; it was obvious; it did not
require much cleverness to think of
that; every intelligent person in the
world more or less thought on those
lines.

The population problem itself, a
vast population and the pace of
growth, greater than almost any in
the wide world, creates an explosive
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situation; it bursts at the seams, but
a big population may . be weak, of
course, unless it is  industris-
lised. And it is this Thdustrialisation
process that came in powerfully, that
gave a push. And I said, the com-
bination of that too, was likely to
create, we saw eight, nine or ten
years ago that it was likely to create,
a very novel and a very dangerous
situation, not so much for India, but
for India slso—that taken also with
the fact of China's somewhat in-
herent tendency to be expansive, when
she is strong. S0, nobody was blind
to this fact. We  realised it. We
have discussed it here, in other coun-
tries repeatedly, because everybody
knew it. And gradually, as the years
have gone by, this fact has become
more and more apparent and obvivus.
So. if any person thinks that we
followed our policy in  regard to
China, without realising these obvioue
consequences, he is mistaken. If he
thinks that we followed it because of
fear of China. he is doubly mis aken.
It is not for me to say how weak or
strong or fearful we are, but I think
it may be said that at no time during
these last ten years have we functioned
under the urge of fear; not previous
to these ten or twelve  years, but
since we formed a government, wce
have been conditioned not to function
under fear. And something of thuat
lesson and experience has still condi-
tioned us and helpled us. There was
no question of fear of China. Cer-
tainly, there was an  appraisal of a
situation, of the consequences,~—that
is a different matter—and further
action taken, which helps to prevent
a dangerous development of  these
steps, of course; every country has to
take that.

So, I am putting this to the House
as the background of our thinking,
because people seem to imagine that
either we live in a world of our own
without thinking of what is happen-
ing elsewhere, without realising it
or that we are shrinking in  fear.
They are mistaken in both ways.

Another point that I might mention
is these great revolutions like the
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Soviet revolution or the Chinese re-
wolution, and et the same time, in a
sense even a greater revolution, that
is, the scientific and technological
revolution that iz taking place; all
these have been round us in our
generation. We have seen them,
technological and scientific. It is only
in the last few years that we are
really making good. Previously, we
had no chance. And we are doing
pretty well in it, and I have no doubt
that considering the material we have,
we shall do well, given an opportuni-

wv.

Now, all revolutions, whether it is
the French revelution or the Russian
or any other, rather tend to function
abnormally, obviously; a revolution
itself is a departure from normal be-
haviour, normal development. They
®#ccome abnormal; they become up-
heavals; they do not pretend to having
drawing-room manners; in fact, they
go sgainst drawing-room manners and
break things; they are des‘ructive.
although also these big revelutions
have obviously something construc-
tive in them, something which appeals
to people, something which rouscs
their enthusiasm, obviously. And
you see, therefore, these tremendous
ferments and upsets and crude things
and cruel things happening Gra-
dually, the revolution subsides. kecp-
ing many of the gains of the revolu-
tion, but becoming more and mare
normal, whether it is the Freach
revolution or any o*her. Of course.
it depends on other facts how soon
it becomes normal. If conditions,
external conditions, prevent it, like
wars and tumults, it takes a long
time; it is bound to, becausc pcople
cannot live up to that pitch of excile-
ment of a revolution. Now, we =ec
that normalising process very much
at work. So in the Soviet Union, I
do not mean to say that that means
they are geoing back on their econo-
mic theories, although, without going
back, they change them; as wize and
pragmatic people, they change them
somewhat from time to time, the basis
remaining more or less the same.

Now, China is very wvery far from
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normality, and that is our misfor-
tune, and the world’s misfortune—
that is, strength, considerable streng'h,
coming in an  abnormal  state of
mind. This is a dangerous thing,
There it is. One hag to face it, combat.
it, if you like. I am merely analysing
the situation.

That is why you find =a marked
difference be'ween the broad approach
of the Soviet Union to world pro-
blems and the Chinese approach. 1
do not think there is any country m.
the world—of course, all countries
are anxious for peacc—] do not think
there is any country which is more
anxious for peace than thé Sovie*
Union. And 1 think that is tne
general view of people. even of thewr
opponents. But I doubt if there 1s
any country in the world, if I may
put the other thing, which cares
less for peace thap China today. See
the wvast difference between the two.

One may talk of other things. Shri
M. R. Masani may talk still of Inter-
national Communism and others may
talk of international capitalism. There
may perhaps be a grain of truth in
what they say. But basically and
fundamentally, these cries of these
ideas are completely out of date and
have no relation to today's world.
However, it is not for me to argue it.
I am merely stating a fact. The world
is changing and 1 can conceive the
two great colossuses today, the Soviet
Union and the United States, coming
very near to each o'her, as they are
slightly coming. Essentially, thesc
ideas of capitalism and Communi=ms
are, as 1 said, out of date. You may
quote scripture. 1 think Shri M. R.
Masani quoted what Chairman Mao
said and somebody else quoted Marx.
Well, it is interesting to know what
Chairman Mao said in the middle of a
civil war, many things are said at
such times. It may be that Chair-
man Mao will say the same today. I
cannot say. But the fact remains
that all these cries become out of
date, They are out of date today in
this world when you have reached
the moon and other things happen.
The fact of the matter is that the two-
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countries at the present moment in a
sense the most advanced technologi-
cally, scientifically and all that, are
America and the Soviet Union. They
both worship. technology and the
machine. They both think that they
will get more and more out of it, and
perhaps they both forget that there
are some other deeper aspects of
human life which cannot be ultima-
tely ignored. So this ialk about in-
ternational capitalism and Interna-
tional Communism, repeating an old
slogan, merely prevents ug from
thinking straight and understanding
the changing world.

The hon. Member, Shri Vajpayee,
«xpressed surprise and resentment at
the letter I had written to Premier
Chou En-lai which was sent on tnu
16th November, just on the day this
House reassembled. Could I not have
delayed that letter for two days and
got the sanction of the House? [ am
surprised at this suggestion;, as if
diplomatic correspondence of any type,
cven of a trivial type and much
more 80 of an important type, is going
10 be considered by Parliament before
every letter is sent. It is impossible
for us to carry on in that way. It
cannot simply be done. I am sorry
to say so. You have to trust !'o some
extent those people whom you appoint
to do this job. If they do badly, take
them out, of course. But you have
to trust them. There is ne  other
way. You cannot have these letters,
communications and  despatches all
the time put before the House.

That was the reason also why a
number of these things were not
placed before the House previously. I
am accused of keeping things from
‘the House. I did not deliberately an
no. But I do not wish that before a
thing was completed—the ecorre:pon-
dence—I should put my letter and
-create perhaps a furore before I got
a reply. One thing in which this
-argument or criticism may be applied
was about the news regarding the
Aksai Chin Road. Now, az I said. we
-wanted to confirm it. We sent our
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men there. It was only in October
last year—about a year ago—that we
had knews that it was there and
they had seen it. It was in our
territary. Immediatsly, we wrote to
Premier Chou En.lai. We could of
course have immediately announced
the fact. But the possible result in
such cases is that there i®# no room
for talk left. Each aide becomes
rigid—I do not say they are flexible
now. That is not my point, but I am
talking of the general practice. Each
side becomes rigid; publicity is given;
national feeling it roused and the
other country reacts to it. Then any
talk, any flexible approach, becomes
impossible. I may have made a mis-
take, but I am merely explaining how
one cannot all the time announce or
publish these facts in.Parliament, the
Press and the rest. But the broad
principle, of course, is there tha* it
is essential for Parliament to be kept
in touch with events and there chould
be no secrecy; there might be delays
ete. in order to achieve a cerivin
object.

Reference was made in some
speeches to our Defence Minister, T
am rather sorry this was done,
because large questions of policy
become entangled in this way round
personalitiecs. 1 do not challenge the
right of any hon. Member to say what
he feels like about a  Minister or
about the Government. I' is not a
question of challenging that right.
Nevertheless, even a right can be
excrcised rightly or wrongly or at
the wrong time or producing wrong
results. There are ways of doing it.
It is ra'her embarrassing to talk about
personalitics anyhow, but it so hap-
pens that probably in so far as this
House is concerned, I have known the
Defence Minister longer than any
other person. Shri M. R. Masani
shakes his head; may be perhaps he
knows him better than I do. Any-
how, I have known him for a long
time and worked closely with him for
many long years before independen-
ce came. and [ presume that 1 know
him as well as 1 know anybody elsc.
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I know his faults as well as his
virtues and abilities. I have disagreed
with him on many occasions. I am
likely to disagree with him in future.
But 1 know that apart from his out-
standing ability, he is a man of the
deepest patriotism and national feel-
ing, and ‘because of that, all the
ability he has would have been insu-
fficient if I had not believed in his
patriotism and his love of country.

Then 1 saw his work in the Defence
Ministry. The Defence Ministry in
the last two or threg years has, in
some respects, made very great pro-
gress; it has revolutionised the scien-
tific part of it, the production part
of it, these two main parts which are
of the greatest importance in  this
crisis—the scientific background and
the productive apparatus—giving, if
I may say so, far greater status to
our leading soldiers and othors,
because previously they were rather
relatively weighed down by other
departments and so many othor
things. You may refer to minor
matters. But 1 may say that I ¢peak
from certain experience and I was
very sorry that some months ago. this
controversy came beforc the House in
connection with an offer of resigna-
tion from our Army Chief of Staff 1
wag sorrv because of what I felt about
the Defence Minister and about the
Army Chief of Staff. I had consi-
derable admiration for his ability, for
his experience and when this kind of
a thing happens when people of
worth have some kind of tempera-
mental confliet, it is sad. It i« not a
question of keeping one man in 2
job or another person, not. Fortu-
netely that matter was got over and
things have gone on smoothly. We
are all working logether satisfactorily
and I would say that this matter in
any sense should not be revived
because whatever step one might take,
it is harmful, especially in these cir-
cumstances.

I should like to say one thing. It is
exceadingly difficult to talk about ane-
s or to judge onesef. Now,

s Kripalani especially accused
(ai) L.S.D—S5.
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me and said that I was intojerant
and that perhaps I was not charitable
enough to other’s opinions. As I
said, it is difficult for me to judge but
I have not been able to understand
why this excellent virtue of toleran-
ce should be limited to me only.

Acharya Kripalanl: May 1 object?
Because you are in authority, because
of your position as the Head of {HE
Government and also in the affections
of the people, you must be tolerant
about other's opinions. I made it very
clear—more than once.

Shri Jawaharlal Nehru: 1  accept
that But the point is that all of us
represent something. We are not
here merely finding a kushi job. It
may be kushi for some. We are here
representing some views. The hon.
Members here represent the views of
their Party or their individual views.
All of us are here for that. We stand
for those views. 1 can be attacked
for two reasons by anybody: either
for the wrongness of the views or
for incompetence or for corruption
or something like that. These ure
the various ways in which a person is
dealt with. If it is a guestion of cor-
ruption, etc. it is a guestion of fact
So, more or less, is the question of
incompetence, Now, there may he
conflict of views. If some views are
pronounced which I think to be
patently wrong and injurious to fhe
country, am I to remain silent and re-
main tolerant of this injurious
doctrine? Obviously, it is up to me,
if T have any views of my own. to
put them before the country and to
fight the heretical views, if 1 may say
50, of the others and the wrong viewd,
Now for 2 moment I have to plead
for myself and to show how amaz-
ingly patient and tolerant I am.... ..

Acharya Kripalani. ... ....
foreigners.

to the

Shri Jawaharlal Nebru: Hardly two
or three days pass by. certainly not
a week, when various articles do not
appear in a southern paper from a
very eminent persan, mainly con-
cerned wih attacking me personally
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and my policies. I remain quiet and
tolerant and patient. 1 do not go
about arguing. But it reminds me
of a rather well-known couplet. It
is in French; in La Fontaine's Child-
ren’s Fables.

Cet animal est tres mechant, Quand
on I' attaque il se defend. It means:
“This animal is very vicious for, when
attacked, it defends itself!”. Am I
not even to defend by views when
they are attacked? Burely, that
would be unfair not only to me but fo
the public before whom I stand for
some principles.

Let us of course bc to'erant and
we must be tolerant. We have also to
express our respective views with
such ability and force as we command
always, I hope, keeping, within the
}Jimits of the broader tolerance of each
other.

May I just say this to repcat what
we have said previously that any
aggression on Bhutan or Nepal would
be considered by us as aggre:sion of
India. 1 know very well what all
thig involves—what I am saying. It
is a very grave responsibility. But
realising all this and thinking it out,
we said so long ago and now I want
to repeat it because not only of wider
considerations but also bhecause of
considerations of India’s scveurity. [f
you ask, what will be done if this
happens or that happens—obviously 1
cannot say.

Now, the other day, referring to
the ill-treatment of some of our
prisoners by the Chinese, I mentioned
the Geneva Convention. 1 think Shri
Asoka Mehta said something about
that and asked whether China had
signed it. 1 have looked that ma'fe*
up. It is the Geneva Convention re-
lating to the treatment of prisoners of
war, August, 12, 1849. The Con-
wvention applies to all cases of dec
lared war or of any other armed con-
fiict which may arise between twe o:
more of the High Contracting Partiev
even if the state of war is not recog-
nised by one of them. The Conven-
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tion was also applicable o cazes of
partial or total occupation of the
territory of a High Contracting Perty
even if the said occupation meets
with no armed resistance,. No phys..
cal or mental torture nor any othér
form of coercion ia to be inflicted
on prisoners of war to secure from
them information of any kind what-
ever. It applies to this. Ptisoners of
war who refuse to answer may not
be threatened, insulted or exposed to
any other unpleasant or disadvan-
tageous treatment of any kind. Apsart
from the present Chinese Government
accepting it, Premier Chou En.Lai
actually made a statement to this
effect—I am not quite sure where but
I think—in Geneva recognising the
Geneva Convention,

I am wvery grateful to this House
for the courtesy it has shown me.

I would again repeat that it is up
to us to realise the gravity of the situa-
tion fully, because it is not only an
army malter, defence matter, and all
that, but it goes much further than
that, It affects all of us; it affects our
production; it affects all our planning;
it affects the workers in the factory
and the employers; it affects men in
every fleld. All these demands and
other things that are made will have to
be conditioned by this new position.
Strikes, hartals, lock-outs and all
that will have to be viewed from this
point of view., Students, who I am
glad to say have shown so much
vitality over this issue, will have to
realise that that has to be shown In
other ways also which would really
help us. So, it applies to all our life.

So far as we are concerned, I can-
not function and my Government can-
not function in a big way—it can
function normally—when these diffi-
culties face us if we do not have
the fullest co-operation from Par-
liament and the people. I appeal,
therefore, for that co-operation, and
I promise them that we ghall keep
them in touch with what happens to
the best of our ability. I cannot
promise that every letter I send shall
suddenly or certainly be placed
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before them, but it is impossible for
us really to function with any kind of
secrecy when such grave issues are at
stake.

There are a number of amendments.
I would, if I may, suggest to the
House that the amendment of Shri
Kasliwal which of course is in my
favour might be adopted.

Mr. Speaker: Before 1 put Shri
Kasliwal's amendment to the vote, 1
would like to know from hon. Mem-
bers who have tabled amendments
for disapproval whether they want to
press them. As far as Shri U. C.
Patnaik ig concerned, he said at the
end of his speech that he was with-
drawing his amendment.

Shri Siva Raj (Chingleput-Reserv-
ed—Sch, Castes): I do not press my
amendment.

Shri U. L. Patil (Dhulia): 1 do not
press my amendment.

Shri Yajnik (Ahmedabad): I do nol
press my amendment.

Shri Prakash Vir Shastri (Gurgaon):
I do not press my amendment.

Acharya Kripalanl; I want to press
my amendment.

Shri Braj Raj Singh (Ferozabad): I
press my amendment.

Mr. Speaker: All the amendments
which have not been pressed are
treated as withdrawn.

The amendments were, hy leave,
withdrawn.

Mr. Speaker: I shall now put
Acharya Kripalani’'s amendment to
vote. The question is:

“That for the original motion,
the following be substituted,
namely:

‘This House having considered
the White Paper 1I on India-China
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relations laid on the Table of the
House on November 18, 1959, and
subsequent correspondence bet-
ween the Governments of Indiax
and China laid on the Table of
the House on November 20, 19838,
regrets the failure of the Gov-
ernment to secure India's frontiers
and to safeguard her territorial
integrity. In particular, the
House regrets—

(a) the suppression over a period
of years from Parliament and
the people of the fact of
Chinese aggression,

{(b) the absence of measures to
ensure the defence of the
Himalayan frontiers such as
suitable deployment of
troops, adequate equipment
of our forces, and the cons-
truction of mnecessary roads
and air-fields,

(c) the fact that the latest letter
of the Prime Minister to the
Chinese Premier does not
maintain the stand that nego-
tiations between the two
countries can take place only
on the basis of prior accept-
ance by China of our {ron-
tier and the immediate
vacation of territories forcib-
ly and wrongfully occupied
by them,

(d) the fact in their eagerness
for a negotiated settlement
Government have suggested
that India would with@raw
from what has always been
Indian territorv, i:n rewurn for
the Chinese withdrawing
from areas which ualso are
ours, and

(e) that the Government have
announced no clear plans to
make the Chinese vacate
Indian territories within a
reasonable period.'"

The motion was negatived,
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Mr. Speaker: [ now put the amend- from areas which also are
ment of Shri Braj Raj Singh and an- ours, and

other hon. Member. The question is:

That for the original motion,
tha following be substituted,
namely:

“This House having considered
the White Paper II on India-China
relations laid on the Table of the
House on November 18, 1959, and
subsequent correspondence bet-
ween the Governments of India
and China laid on the Table of
the House on November 20, 1854,
regrets the failure of the Gov-
ernment to secure India's frontiers
and to safeguard her territorial
integrity. In  particular, the
House regrets—

(a) the suppression over a period
of years from Parliameni and
the people of the fact of

Chinese aggression,

(b) the absence of measures

to

ensure the defence of the
Himalayan frontiers such as
suitable deployment of
troops, adequate eqguipment
of our forces, and the cons-

(e) that the Government have
announced no clear plang to
make the Chinese vacate
Indian territories within
reasonable period.”

The motion was negat.ved.

Mr Speaker: Now, I shall put the
substitute motion of Shri Kasliwal.

The question is:

That for th> original motion,
the following be substituted,
namely:

“This House having cconsidered
the White Paper Il on India-China
relations laid on the Table ¢ * :he
Huuse on November 18, 1859, and
the recent developments on the
frontier, and subsequent corves-
pondence beiween the Govern-
ments of India and China laid on
the Table of the House on Nov-
ember 20, 1959 approves of and
endorses the policy of the Govern-
ment in this regard.”

The motion was adopted,

truction of necessary roads

and air-fields, Mr, Speaker: All other substitute
(c) the fact that the latest letter motions for approval are barred.

of the Prime Minister to the

Chinese Premler does not

maintain the stand that nego- 13.5¢ hra

tiations between the 1wo

countries can take place only KERALA STATE LEGISLATURE
on the basis of prior accept- (DELEGATION OF POWERS)
ance by China of our fron- BILL

tier and the immediate

vacation of territories forcib- The Minister of State in the Minis-
ly and wron'fun? occupied try of Home Affairs (Shri Datar): I
by them, beg to move:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Kerala to
make laws be taken into con-
sideration.”

(d) the fact that-in their eagerness
for a negotiated sattlement
Government have suggested
that India would withdraw
from what has always been
Indian territory, in return for This is a simple measure. The
the Chinese withdrawing House is aware that on the 31st July,
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1089, the President took over the ad-
ministration of the Kerala State. At
that time the power to lagislate on
behalf of Parliament was not taken
over by the President. When this
question arose, the Government of
India considered as to whether there
were any urgent Bills that required
an immediate enactment by Parlia-
ment. You are aware that during the
last seasion, with great difficulty, the
Parliament found time for legislation
in respect of two Bills with regard to
the Kerala State. One was the Local
Authorities Laws {Amendment) Bill,
1859 and the other was the Travan-
core-Cochin Vehicles Taxation
surprised at this suggestion ,as if
{Amendment and Validation) Bill,
1958, Now, these two Bills became
law but there werce some more.

Secondly, w~ had received certain
Bills before the proclamation was
issued and had received one Bill
after the proclamation. 1 may point
out in this connection that so far as
the Bills, which are received by the
Central Government for the Presi-
dent are concerned, they have to be
looked into and fully examined in
consultation with a number of
Ministries. In respect of some of
these Bills, the matter assumed great
importance because the Government
of India received 8 number of rep-
resentations. It was brought home to
the Government of India that certain
provisions in these Bills required
a closer examination and perhaps
some amendments before they could
be assented to by the President. The
whole question was fully considered.

It may also be noted that when
the proclamation was issued article
202 had ceased to be operative.
Article 201 is the article under which
it is open to the President to give
assent to the Bills that are referred
to him by the Governor. Therefore,
a guestion arose as to whether a sup-
plementary proclamation should be
fesued s0 that the President’s power
under article 31 might be revived.
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There was also the other question
as to whether all these Bills could be
straightway given assent to or whe-
ther certain provisions require fur-
ther consideration, s0 that any
amendment, if necessary, could be
considered before assent of the Pre-
sident was sought to be obtained.
That was the reason why the whole
question was considered fully. In
fact, two questiong were considered:
whether a supplementary proclama-
tion should be issued re-authorising
the President to act under article 201
or whether a general power should
be taken by the President from Par-
liament for legislating such Bills as
were necessary during the Presi-
dent's rule over the Kerala State.
Now, it was found that occasions
might arise when certain urgent
matters will have to be considered
by the President and perhaps emer-
gent legislation resorted to, because
the President is in charge of the
Kerala Administration. Various such
questions often arise, and that was
the reason why it was considered
advisable that, instead of taking
powers under article 201, which
would not meet with the require~
ments of the case, it would be better
to seek power from the Parliament
for the purpose of making legislation,
or for the purpose of passing Presi-
dent’'s Acts. That was considered in
a peneral way and it was found that
it would be better to have such
powers to the President so that he
would deal effectively, not onlv with
the Bills that were before the Gov-
crnment of India but with other
matters as well.

14 hrs.

1 might point out in this connec-
tion that when the President took
over the administration of Kerala,
there were as many as 26 Bills re-
quiring attention; they were pending
before the then Kerala Legislative
Assembly. Some of them required
further consideration, and it is mnot
unlikely that during the continuance
of the President’s rule, a need might
arise for certain wery important and
Dressing legislation, It is for this
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“purpose that the Comstitution, under
‘article 357(1), made it possible for
the Parliament to enact a law, con-
ferring on the President the powers
of the Legislature of the State to
make lawg and authorising him to
delegate this particular power in
proper cases. There is an &amend-
ment, so far as the latter portion is
conecerned. That question will have
1o be considered by the Parliament
in due course. But here the principal
question that has to be considered is
about authorising the President to
make laws.

Another circumstance may also be
considered. Parliament has a number
of very urgent matters before it, and
it is not very easy for the Parliament
to deal with different Bills, so far as
the administration of the Kerala
State is concerned. Last time, with
the greatest difficulty, we could find
time, so far as two Bills were con-
cerned. Now, there are a number of
other matters that require immediate
attention. There are, as I have
pointed out, certain important Bills
here before the President for consi-
deration, and the President might
have also to consider as to the extent
to which some amendments should be
effected before they would become
law.

Secondly, the President should
have such powers to meet any parti-
cular situation that might arise dur.
ing his administration of the Kerala
State. It is for these reasons that
this particular Bill has been brought
forward, for the purpose of authoris.
ing the President to make laws on
behalf of the Parliament.

Now, 1 might also invite the atten-
tion of the House to the procedure
that has to be followed in this case.
Before the President makes laws, as
far as practicable, he should have
the views of an advisory committee
or consultative committee in this res-
pect. For that purpose, a specific
‘provision has been made in clause
(8), where it has been stated: .
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“Provided that before enacting
any such Act, the President shall,
whenever he consgiders it practicable
to do so, consult a committes cons-
tituted for the purpose, consisting
of —

(a) thirty members of the
House of the People wnominated
by the Speaker among whom
shall be includeq all members
who for the time being fill the
seats allotted to the State of
Kerala in that House; and

(b) fifteen members of the
Council of States nominated
by the Chairman among whom
shall be included 2ll members
who for the time being flll the
seats allotted to the State of
Kerala in that House”

Thus, it will be found that we are
following a practice that had been
adopted on some previous occasion
when there was President's rule.

Now, an amendment has been
brought forward by my hon. friend
opposite, the purport of which is that
this consultative committee should
consist only of Members of Parlia-
ment from Kerala State. That would
not be a proper course to follow
because whenever the President acts
and makes laws, they would be the
laws or Acts on behalf of Parliament,
and so it i3 proper that members
from other States also interest them-
selves in the provisions of such Bills
which would be placed before the
consultative committee for considera-
tion, and their advice, their inde-
pendent, disinterested advice, is
likely to be of great wuse. Because,
all the questions that arise are mnot
necessarily confined in their import
only to Kerala, There are broader
questions, questions about land legis-
lation, questions sbout a number of
other matters, where the other Mem-
bers of Parliament would like to in-
terest themselves; and to tender
proper advice to the Presidemt. It is
tor this reason that in this Bill a
provigsion has been made for having
& consuliative committes of 45 mem-
bers, 30 from this hon. House and
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I5 members from the Rajya Sabha.
Az hag been stated, as far as prac-
ticable, the President would take into
account the views of the consultative
committee and make such Acts as he
considers necessary in the proper
interests of Kerala State, whose admi-
nistration is now under the Presi-
dent’'s care. That is the reason why
this particular procedure has been
followed.

Then, it has been stated in clause
(3):

“Every Act enacted by the Pre-
sident under sub-section (2) shall,
as soon &s may be after enactment,
be laid before each House of Par-
liament.”

Finally, it is open to this House, sub-
ject to the conditions that have been
laid down, to make such modifications
as they might consider necessary.

Under these circumstances, the
short question that arises in this case
is to invest the President with the
power to make laws for the simple
reason that Parliament cannot have
sufficient time to devote its attention
to the numerous problems that have
arisen in Kerala and the problems
that are llkely to arise durimg the
President’s rule. It is for this reason
that this Bill has been brought for-
ward ang I am confident that it will

recommend itself to the approval of
this House.

Shri B. C. Kamble (Kopargaon):
May I raise a point of order?

Mr. Speaker: Let me first place
the motion before the House. Then
the point of order can be raised.
Motion moved:

*That the Bill to confer on the
President the power of the Legis-
lature of the State of Kerala to
make laws, be taken into conside-
ration.”

What is the point of order?
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Shri B. C. Kamble: There are two
points of order. The first relates o
sub-clause (2) of clause (3), which in
effect goes beyond the scope of the
authority of the proclamation. In
sub-clause (2) it is stated that power
be given to the President to enact...

Mr. Speaker: Unless the hon.
Member is objecting to the Bill itself,
I would suggest that when 1 put
clause 3 to the vote of the House, the
hon. Member may refer to this.

Shri B. C. Kamble: My point is
this. When Parliament is sitting, it
can enact; when Parliament is not
sitting, it cannot enact.

Mr. Speaker: 1 shall hear the point
of order now if it goes to the root of
the matter. If I accept any point of
order, no further proceedings can go
on with respect to that particular
portion on which the peoint of
order is raised. I have placed the
motion before the House. Now I can
hear a point of order which supports
the view that the present discussion
cannot go on. I find that mo further
stepg ought to be taken now regard-
ing the consideration motion. When
I put the clauses to the vote of the
House during the clause by clause
consideration, the hon. Member can
raise his point, and I will certainly
allow him to do that.

Shri Narayanankutty Menon (Muk-
andapuram): Mr. Speaker, 8Sir, I
have given notice of a motion far
circulation of this Bill. If this Bill
had been brought in the ordinary
course of circumstances, as this
House has accepted the Proclamation
issued by the President of the 3ist
July and the necessary corollary of
the Constitutional position would be
to declegate the power, that this
House has got to legislate, to the
President, I would not have given
notice of such a motion. On the pre-
vious occasions when the President
exercised this extraordinary power
of taking over the administration of
the State, both in PEPSU and Andhra
Pradesh, the Resolution followsd In
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Mhe wike of the approval of this
House of the Proclamation made by
the President. In this particular cave
an extraordinary Pprocedure was
adopted by the Government in that
that during the Jlast session of Par-
linment, even though there was
enough time left for bringing up such
a Resolution whereby the power of
this House could be delegated to the
President for enacting legislation in
respect of Kerala, in view of the
fact . . . .

Mr. Speaker: The hon. Member
means the Bill and not the Resolu-
tion, perhaps.

Bhri Narayanankutty Menon: |
am sorry, the Bill. In view of the
fact that this House was over-bur-
dened with a lot of work both during
she previous session and in this
session, we would not have much
objection. But last time when the
original resolution approving the
President’'s Proclamation was moved
and the hon. Home Minister replied
to the debate, we raised the pertinent
point that for a few years, since the
first Kerala Assembly came into
being, the Central Govermment used
to take up a particular attitude to the
Bills that had been reserved by the
Governor of Kerala for the conside-
ration and assent of the President.
The first Bill in that case, as this
House knows, was the Education Bill.

Mr. Speaker: We are not going into
those cases.

Shri Narayanankutty Menom: I
am referring to that point.

Mr. Speaker: If it is a dilatory
motion, I will disallow it forthwith.
But, if on the other hand, the hon.
Member thinks that any useful pur-
pose will be served by circulating it,
let him place those points before the
House. The simple point here is only
that. All other things are not quite
relevant. It is mot as if, if it would
have been brought it would not have
been allowed. These amre all extra-
neous considerations. No reference
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ought 1o be made on a general Bill
of this kind in respect of any Bill
which bas been passed or reserved or
which, in future, is going to be
passed. Hon. Members are awars
that if any future Bill is passed by
the President under the authority
conferred on him by this Bill he has
to place that before this House soon
after that and it is open to any hon.
Member to treat it as it were an
terest themselves and to tender
Ordinance. In the casze of an Ordin-
ance, a regular Resolution is passed
to throw out the Ordinance. In this
case also a Resolution can be framed
and passed suggesting some meodifica-
tions in it or throwing it out. If
modifications are made, those modifi-
cations are bound to be incorporated
in another Act passed by the Presi-
dent modifying or amending the ori-
ginal Act. Therefore whenever any
particular Act iz passed it will imme-
diately come to the Parliament. 8o
far as future Bills are concerned, no
reference therefore ought to be made
here.

So far as the previous Bills are con-
cerned, this has nothing to do with
them. Under these circumstances,
the scopr of this Bill is limited.
Article 357 of the Constitution is
clear that the power can be conferred
on the President It has been exer-
cised earlier also. The hon. Member
has also referred to that, He has
said that 1if it had been brought
earlier, that is, during the previous
session. he would have had no objec-
tion. He has also said that in this
session there is enough work. There-
fore, 1 believe we may pass this ar
guickly as possible. If he has any-
thing more to say as to why it should
be circulated and what special
advantage we will get by sending it
for circulation, he can say. That is
all the point.

Shri Narayanankutty Meman: We
feel that because the -elections are
approaching now there is no neces-
sity for delegating the power of thie
House te the Prewsldent.
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I was making a particular refér-
ence to the Bill alremdy sent for Pre-
sidenitinl  assent because the hon.
Home Minister, while moving this
metigh, made a specific reference to
the four Bills that are pending for
Presidential assent. I am entitled to
submit before this House that the
functiong of the President under
article 201 of the Constitution are
entirely different from the functions
of the President which he is required
to discharge under article 356 when
he has taken over the power. While
moving the motion the hon. Heme
Minister said that in the ordinary
course of circumstances when the
Government has scrutinised the pro-
visions of the Bills that had already
been reserved by the Governor of
Kerala for Presidential assent, cer-
tain amendments were called for
because certain parties raised certain
objections to those Bills. I was only
making a reference to that observa-
tion made by the hon. Home Minister
and saying how it will not be desir-
able to delegate the functions of this
House in so far as the Government
wants to have some amendments to
the Bills already reserved for Presi-
dential assent. T am coming to this
point because under the lay out of
our Constitution, provincial auto-
nomy regarding certain subjects is
guaranteed. The hon. Home Minister,
while moving the motion in August
whereby the President took over the
powers, said that because of the deve-
lopment of a peculiar situation . in the
Kerala State. the President had to
take over the powers and that once
the situation had been got over. it
was the earnest desire of the Govern-
ment to see that elections were con-
ducted and normal democratic gov-
ernment wag restored in that State.

Wow when in the light of the pro-
vincial sutonomy guaranteed by the
Constitution certain Bills were passed
by the Kerala legislature, which were
within its exclusive power and which
did not come under the Concurrent
List, those Bills were earlier reserved
for Presidential =esent and were
Pending with the Presideht for his

(Delegation of Powers)
Bill

assent. I submit that but for the
Presidential nterference on the 3ist
July and the consequent Proclama-
tion and the Resolution approving the
President's Proclamation, the Presi-
dent could have only limited power
making his own amendments to the
provisions of the Bills which had
been reserved for his assent. In
exercising the powere under article
201 of the Constitution, the Presi-
dent could either refer the Bill to
the Supreme Court or send back the
Bill 10 the Kerala Legislature with
his recommendations, if he felt that
a Constitutional principle was in-
volved or that any of the Bills viel-
ated the provisions of the Constitu-
tion. But that procedure was not
followed and till the 31st July Pre-
sidential assent under article 201 of
the Constitution was not given.

What 1 was submitting when jou
made vour observation wag that in
the case of the Education BRill, he
followed that procedure. But when
the origmal motion was moved we
raised that point, namely, what would
be the future of the Bills already
passed by the Kerala legislature and
reserved by the Governor for the
President’s assent. We also submit-
ted that with the President’'s Procla-
mation which had been approved by
this House article 201 of the Consti-
tution stood suspended as far as the
State of Kerala was concerned.
Then the hon. Home Minister said
that if occasion arose that the assent
had to be given by the President,
Government would come forth, if
necessary, with an amending Resolu-
tion.

Mr. Speaker: Some Bills had been
reserved for consideration or assent
of the President. If the legislature
were there, he would have sent those
back to the Governor to be sent to
the legislature. Now the legiszlature
is not there and he has to send them
to this House if this Bill is not passed.
If this Bill is passed, he can amend
those Bills himse and then send
them to this House for consideration.

Skri Datar: That is so.
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Mr. Speaker: Unless this House
amends it again it will be law, He
can pasg it. The jurisdiction of this
Houre ig not taken away.

The Minister of Home Affairs (Shri
G. B. Pant): No.

Mr. SBpeaker: The only point is
whether in  the first instance he
should send them here or mnot or
whether the President should be
allowed to amend them and then this
House considers that. Therefore [ do
not know as to why there should be
any difference made between Bills
that have already been passed and
the Bills that are going to be passed
in future.

Shri Narayanankutty Menon: I
was confining my remarks only to
the powers of President under article
201 of the Constitution which are
limited. The power that we are con-
ferring is so Wide because under this
he can legislate himself. I will con-
fine my remarks entirely to this Bill.

Mr. Speaker: Now that the Kerala
legislature has been superseded it is
this House that can pass those Bills.
1f he returns them to this House the
House can accept or reject them.
The Parliament should consider it
and not pass it at all. If the Presi-
dent does something with respect to
a Bill and sends it here, it is open
to the House to accept it, reject it or
modify it. Except that they have come
in the first instance, what difference
does it make?

Shri Narayanankutty Menon: That
is the only point I am submitting.
When the President exercises  his
powers of legislation in this House
and later on, when these Bills which
are already reserved for assent come
back to this House, the only difficulty
that I am explaining to you is that he

Mr, Speaker: How does the circula-
tion motion help you; All that I want
to know is, about this circulation
motion. I can understand the hon.
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Member can oppose this Bill. He may
say, until those Bills are disposed one
way or the other, I do pnot want this
Bill to be passed. That is, I do not
want to clothe the President with any
power in the first instance to deal with
those Bills, let them be disposed of
by him, let them come, in the future,
let me see. Therefore, he can oppose
this Bill, and say, let them bring it
later on. This iz a dilatory motion.
Let it go round and round,—the more
arguments he places, the more I feel
that this is a dilatory motion. There-
fore, I am going to reject it.

Shri Namayanankutty Menon: That
fa left to you.

Mr. Bpeaker: We are not doing any-
thing arbitrarily. -

Shri Narayanankutty Menon: After
hearing me.

Mr. Speaker:
sufficientiy.

I have heard him

Shri Narayanankutty Menon: It
you are convinced that the circula-
tion motion is a dilatory motion afier
hearing me and the other side

Mr. Bpeaker: I will leave it to the
House to decide.

Shri Narayanankutty Menon: What
I submit is this. I have put a specifle
date. If the Government contemplate
today that elections could not be
conducted in the State within a re-
msonable time, certainly the question
of such a kind of legiclation arises.
That is why I have put the date, to
elicit public opinion whether the
power of legisiating regarding certain
subjects which are under the excluaive
jurisdiction of the Kerala Legislature
when it existed should be given to
the President. Later on, I agree that
under the Constitution, the Bill will
come befora the House.

Mr. Speaker: 1 will put one gques-
tion to the hon. Member. If the elec-
tions are expedited, the Bills can be
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sent back to that legislature. If the
President exercises  his jurisdiction
now and before the elections are held,
he gends them to this House. What
will be the difference?

Bhri Narayanankotty Menon: The
difference is this. The Ceonstitution
allows provincial autonomy in certain
subjects just like agrarian reforms,
which are under the exclusive juris-
diction of the State legislature.

Mr. Speaker: I am not asking that.
He sends them to this House, ‘This
House is an alias or substitute for the
State legislature. 1t is open to him
to send them away immediately to
us.

Shri G. B. Pant: [ do not follow the
hon. Member's objection. Shri
Naravanankutty Menon himself will
appreciate that his motion is not only
dilatory, but it wil]l altogether make
this legislation unnecessarv and there
will be no occasion for placing it be-
fore this House again. Because, al-
ready by the 28th of February, by
which date circulation should be com-
pleted and opinions should reach, elec-
tions would have been held therc and
s0 wWe are not going to confer any
power on the President thereby, nor
has the President any power there-
after. Therefore, so far as this parti-
cular proposition goes, it is almost
senseless, if you will pardon me for
saying so.

Mr. Speaker: Whether it is sense-
less or sensible, T hold that this is a
dilatory motion. Indirectly he wants
to oppose this Bill. Let him straight-
away oppose thie Bill. To send it
away until the elections are held and
the State legislature comes into being.
this motion iz ruled out as a dilatory
motion. Shri Narayanankutty Menon
may say anything against this Bill.

Shri Narayanaskutiy Menem: I am
againgt this Bill. The reasons for op-
posing this Biil ,are these. As T was
just beginning to say, a burden lies on
‘the Government to convince this House
~that because of the peeuliar situation
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confronting the Government it is
necessary to have the amending leg-
islations cnacted by this House. Cer-
tainly, the House will not be inclined
to delegate the power that this House
possesses to the President. The one
reason g:ven by the hon. Home Minis-
ter is want of time to discuss the Bills
relating to Kerala. Before we think
of want of time, we should get an
indication of what are the legislalions
which are to be enacted by the Presi-
dent so immediately, so that the ad-
ministration of the State cannot be
carried on today without this legis-
lation being passed by this House, If
such an indication had been given by
the Government that such and such
Bills are to be enacted immediately,
the House could have very well un-
derstood why the House should now
delegate powers to the President.
Othewise, it will be difficult. That
indication has not been given. 1 was
going through the debate.....

Shri G. B Pant: Before you go, Sir,
may I just seek a clarification as to
what time you have allotted for this?

Mr. Speaker: Two hours, for the
consideration motion and the amend-
ments. How long will the hon. Mem-
ber take?

Shri Narayanankutty Menon: May
I submit, Sir, on that day, T  sub-
mitted. . .. ...

Mr. Speaker: I said, I can extend by
half an hour if necessary.

Shri Narayanankuiiy Menon: You
said that you have one hour at your
discretion.

Mr. Speaker: Let me know who are
the persons who have tabled amend-
ments.

Shri B C. Kamble: Five minutes,
Sir.

Ch. Ranbir Singh (Rohtak): Five
minutes.
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Some Hon. Members; We would like
to speak.

Mr. Speaker: For clause by clause,
there is not much, I think.

Shri Narayanankutty Mensa: There
are some amendments by me.

Mr. Speaker: I will allow 14 hours
for general discussion and  half-an-
hour for cleuses.

Shri Narayanankutly Menon: May 1
submit, Sir, because time has been
taken on this point and only five
minutes sre left, I may be given at
least 15 minutes for submitting my
points?

Shri Naldurgkar (Osmanabad): 1
want ten minutes, Sir.

Mr. Speaker: At 230, this will be
adjourned. Let it be understood,
whaole time is two hours; 14 hours for
general discussion and half an  hour
for clause by clause consideration.

Shri Narayanankutty Menon: Two
hours for general discussion and you
may extend by half an hour for second
re>ding.

Mr. Speaker: If one and a half
hours are not sufficient, and if hon.
Members are going to contribute to
the discussion, I do not think any
reference to any Bill is relevant.

Shri Narayanankuity Menon: I
was just now looking into the.......

Shri G. B. Pant: If this Bill had
been of such a character that more
light cou'd have been thrown on its
provisions by a prolonged discussion, T
would have been glad to have the
benefit of the views of the hon. Mem-
ber. It is such a simple Bill.

Shri Narayanankutty Menon: May I
asgure you, Sir, I will not make any
remark apart from replying whatever
the hon., Minister has said, In com-
mending this motion for the consider-
ation of the House.

NOVEMBER 37, 1990 Bate
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Me. Speakdr: 1 have aiways held

that even though the Mover of =
motion may make some observations
which ar: not relevant, f will not allow

any hon. Member to taks sdvantage of
that in replying.

14,28 hre.
(Mr. DerUTY-SPEARER in the Chair.}

Shri Narayanankatty Meaon: What
I was submitting was that under the
~onstituticnal set-up, provincial auto-
nomy is xvaranteed. It 18 only under
extraordinary circumstances that the
emergency powers of the President are
to be used While the emergency
powers of the President are used, they
vl be canfined to such  a situation
whereby the normalcy of provincial
automomy will be restored to the
provincia: legislature as soon as possi-
ble. It is only in extraordinary cases
where & ¢ mpelling situation arises for
the Government to enact legislation by
Par'iamen! that the Central Govern-
meny and ‘his House takes up the res-
ponsikility of legislating regarding a
subject which is under the exclusive
jurisdiction of the State Assembly.
Now that the President has interfered
ani so msny months have passed and
only a very short time remains bet-
ween the elections and today, this
Bill is being introduced. My only sub-
micsion before this House is that this
Fouse should not take up the  res-
nonsibilily of delegating the powers
to the Prezident in order to bring in
Jegislations which are not so compel-
ling. The hon. Home Minister, in
cornmending this motion to the House,
did not give any indication of the fu-
ture legislation that ig to be brought
before this House His remarks were
confined to three or four Bills which
are reserved for the Presidental assent
and the Guvernment feels that certain
amendments are to be hrought. My
objection before this House iz that
the President should not be glven
power by thizs House, by delegating
pewers to have amendments to the
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Bills reserved for his sssent while
under the general lay out of the Con-
stitution, hiz powers were so limited,
This Bill would have been avoided if,
as promived by the Home Minister
last time, another Resolution, amend-
ing the Resolution accepted by this
House on th# 20th of August had been
brought in, thereby restoring the pro-
visions of urticle 211 in respect of the
State of Keiala. Because, when giving
<ertain pnwers to the President under
article 211, the Constituent Assembly
made it abupdantly clear that while
respecting provincial autonomy, in
certain respects, where the President
fcels that the provisions of the Con-
stitution ace violated by the State
Assembly, the President is given
power to interfere and either send
the Bill to the Supreme Court or
back to the Assembly. The hon. Min-
.ster did not indicate to the House
why the amendments are needed for
the four Bills. Where any of the
provisions «f this Bill violated the pro-
visions of the Constitution. it was out
of the question whether these Bills
reguire to he sent back to the Legis-
lative Assembly-—that is a different
question. Therefore, the question does
not arise vhy the Central Govern-
meni shnul, get power to advise the
J*resident 1o make amendments as far
3¢ these feur Bills are concerned.

Mr. Deput¥-Speaker: Has he much
rore to seyv?

Shri Narayanankutty Menon: Of
course. 1 have not said anything.

Mr. Depui¥-Speaker: Then he can
continue pe¥t time.

14.31 brs,

INDIAN RAILWAYS (AMENDMENT)
BILL*

(Amendmant of sectiong 11 and 12)
by Shri Hem Raj
Shri Hem Raj (Kangra): 1 beg to
move for ‘eave to introduce a  Bill
further tn amend the Indian Railways
Act, 1800.

22
(Amendment) Bill 34
 Mr. Deputy-Speaker: The question
b H
“That leave be granted to in-

troduce a Bill further to amend
the Indian Railways Act, 1860."

The motion was adopted.
Shri Hem Raj: I introduce the Bill

14.32 hrs.

DELIMITATION COMMISSION
(AMENDMENT) BILL*
(Amendment of section 2) by Shri
S. M. Siddiah
Shri Siddiah (Mysore—Reserved—
Sche. Castes): I brg 10 move for leave
to introduce a Bill further to amend
the Delimitation Commission Act, 1952,
Mr. Deputy-Speaker: The question

is:

“That leave be granted to intro-
duce a Bill further to amend  the
Delimitation Commission Act,
1852."

The mot:on was adopted.
Shri Siddiah: 1 introduce the Bill

14.33 hrs.

HINDU MARRIAGE (AMENDMENT)
BILL*
{Amendment of sections 5 and 24)
by Shri Mulchand Dube

shri Mulchand Dube (Farrukhbad):
I beg to move for leave to introduce
a Bill further to amend the Hindu
Marriage Act, 1955

Mr. Deputy-Speaker: The gquestiom
is:
“That leave be granted to intro-

duce a Bill further to amend the
Hindu Marriage Act, 1855.”

The motion was adopted.

Shri Mulchand Dube: 1 introduce
the Bill.

“Published in the Gazette of India Extraordinary Pert II-Section 2,

dated 27-11-1968.
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14.34 hre.

RESTORATION OF PLACES OF
RELIGIOUS WORSHIP BILL

by Shri Prakesh Vir Shastri

sft wenfic el (qEeiE) -
wfrav, & geavy w<ar § fr gg sm
waT TEEE T wigwa wiwe o
AT ® IR g wvfray ) Aen
¥ ITEH FA A faw WY Iw e
® wafa & od
The Deputy Minister of Law (Shri
Hajarnavis): [ oppose the introduc-

tion of this Bill and I might be allow-
ed to make a brief statement.

Mr. Deputy-Speaker: Let me place
the motion before the House. Motion
moved:

*“That leave be granted to intro-
duce a Bill to provide for the
restoration of places of religious
worship in the possession of cer-
tain persons or communities to the
original rightful owners thereof."

Shri Hajarnavis: Government do
not think that it is correct that places
of worship which are in possession
of other communities or persons
should be interfered with by legisla-
tion of the type which the hon. Mem-
ber has in view. It is violative of the
constitutional guarantees, and Govern-
ment have very grave doubts as to
whether it can be done in the form
in which the hon. Member seeks to
do it. Therefore, we oppose this
motion.

You will see thal the operative part
of the Bill is that part of
the Viswanath Temule converted
into a mosque in the town of Varanasi
in U.P. should now vest in the Hindu
community and should be taken away
from the Muslims. Government do not
think that this is a correct approach
to the rights which have been guaran-
teed under the Constitution.

Mr. Deputy-Speaker: Does the hon.
Minister mean to say that it would be

€ode of Crimingl 2338
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ultra vires or that it would violate

the provisions of the Constitution?

Shri Hajarnavis: Firstly, it would be
tltra vires, and then again, the ap-
proach is, ag I said, not quite correct.

Mr. Deputy-Speaker: Would the
hon. Member like to say anything?
st wemmite wrelt : sfam, &
TE FEAT AT § % ©6 v T § e
1T $a o wAw A & af & afew
Zor & fafaw o=l & o 99 ™=
¢ o av gl & wfwsre fsur gov
§ W\ 58 W qw Wt fasie ¥ age
T wEAIT X1 WX AT E9 T
¥ gy o1 A IS A xak AesT
qfeamm 1 a% § 1 yafee ¥ w=wm
¥ 1% g3 far a3 frsre fwyt a9 oY
Ta®r a9 feyr g
Mr. Deputy-Speaker: Any other hon.

Member wishing to say something
about it None.

The question is:

“That leave be granted to intro-
duce a Bill to provide for the res-
toration of places of religious
worship in the possession of certain
persons or communities  to the
original rightful owners thereof".

The motion was negatived.

14.36 brs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL
{Amendment of section 198) by
Shrimati Subhadra Joshi—Contd.
Mr. Deputy-Speaker: The House will
now resume further consideration of
the motion moved by Shrimati Subha-
dra Joshi on the 1lth September.

1859, namely:

“That the Bill further to amend
the Code of Criminal Procedure,
1888, be taken into consideration™.
Out of 1} hours allowed for the dis-

cussion of the Bill, 12 minutes have
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iiréady been taken up on the 1lth
jeptember, 1859 and one hour and 18
ninutes are now available.

Shrimati Subhadva Joshi may con-
inue her speech.

sl g Wt (wearer) ¢
Josyw agEy, fogfr arr &% g ¥

t W 3 T avg freom # ady
21 Ffww oF v g7 99 = woAT
A= T ag 9 5 T O gue g
fear 1 9w w197 ¥ ag far war § f
w7 fedf) ot &1 afa g oy s
® & ey ok JAFT TS & IW 97 W
Al FTdY AW A% IW 9T AT ALY
W §FAT | FATT ATRA WG TgA™
faq orgr & g qar=r Ior w1 fw waw
qeft gt qfx 141 T F1 oA At
W1 IAET ANTE 27§ TASS T 7wt
¥ EEE @R A IR AT €1 fraw
w1 fayr av gafan fe oo 3 91 & afa
q&f! 97 A aF ¥ fwdr 1w
HAT & ¥ WY GOA% F ATET AAE
dor W 1 IA AXT RAY U WEEA
fan & fo wwr feger & of &
et arex AQ &, oA feema adr
2, XY v Al & e wg ofn & e
¥ wearey we g% W GET A &
fr ofs su¥ IJqvaEN aIE ¥ T
9T wE EEA TE A ® FAR QS
faadl ¥ ®g f§ v o & @
B fwelt goa # gudy oy a g g aelt,
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A gw wEE s8I W
u= 1 fr fggear =it § fer
TR WYy ¥ Ay Aw@ X1 A
fredY womry i frd &1 ag wrew
A @A BT K TR AT ATRAY
g fr gat 2 ¥ orgi e fert wgn
figer cadt &, vt fr ferat age 09
faa wdt 2, wgt f5 fexar aga ¥ew
Aifer g1t &, et qv 9 e
afl B Txar, oy enfasma ¥ W
FAOET #, agi fF Fdaw g N
¥ fergr quit & weraw §, qgi f o
o w1 AggA frar g i 9g A%
FEQ 7 & wAq w1 g § oAy ofw
¥ s weamr adt T "eA, AT
AT @ FT T gw g w1 wwfA-
afaw w7 fogr mar 80 7w Af)
aweA fF 1€ o=y A fs way ofa
F a7 ¥ 7 w1 & g 2 afa F @
ady ®7A 97 I§ 9T HHRIAT AT
TRy &1 % ¥ ¥g wuh faq fpme
Y, ¥ET A A AT ACA, gt A
Gy oAy A wed afy 9 AETn
My % 6 ag 99 97 0 feq a¢g
7 ovg wRar 1 wAr fag gEr gy
§ ol N wirg AT qEt N ag
A0 WA FIF K, UF A ® @H
gT. sF@AAfam  wed  FA
21 gWT AFE RS0 SA &1 wAY
qAY SQZT NLZ FT TEIA &, YT A
& fergr afawsr w338 & Y7 37 A7
A g v fadr vedc &1 WA W
FaE T A7z ¥ NrEww AL fawd
wom A1 & waadr g e gEr Ay
7 A & faepw dwm @
HTEAT |

#x ¥ Teew ¥ §3 fownd
wift gt il &t A gen e fedt

o1 7 TF SR & WY gg g0 ady
w &t 2 /% IFT I & faae
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wereny 3 qETAT weAr wrgy A serwe
A 3t fedwe wr faear ot v fr
W aTE T OO dwer gy fY wert
Tt ¥+ wafeg 8% oz faw 0w o
# o farar ¥ fe v S € wrerfordtfae
Trar ey W & qremrer wfr g
o argr ofr Gar qit g I qe g
T & fer zaw 2 W A W
¥ A A frEwm oo o€ 7 G
fewr amw, arfe 7o £ w0 w wy
¥ oY sue fvar & o7 g7 o e
29T AR ¥ AE AT WUS I¥T A
T | G oxt g 9 § farers
qHew Al wAT gwAr yufaw &
ug xata %7 ¢ fv o= adedz ¥ afen
™ Aq ® sfrafas aar faa o
LAY gz wruar v fE a8 gw
FTT ®F e A Frfere Fw Ay I9H
famre qfers wrdark a7 73dr 1 o
#rere g & fe A faem 37 & g9 w1
1 a1y &1 wAfAg & WAy g fw
&9 a4 w1 wrfaafas v faar amm
T uAt A8 fwar wyr @ oxg wAA
famga 781 Y waa oY 79 1 FrEwE
Fengi ®1 247 wgA § 77 36T A Tyt
w#fy | gafac A zverve @
fafezs arga @ wisdiz =1 e
Al

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Code of Criminal Procedure,
1888, be taken into consideration.”.

ofy Fegrem foy (Meagr) © Io
g A, * Fatea Sl g @
Ay § AW AAFIA & WAL AgA
e 1 guq feg faag 2fa
¥ wrar ofcadw fear 31 g awd
iy o & ¥y 0w & o dmy 2
ot fr o ge et fewat o v 0
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*ex g wort ¥ g v T g e
TF qer v off e whar e
TF off ff ow fY gEY T WA
% stwre gwa fig framg aver ¥ afadw
fem | aq wrqa & @@ te &
WA AT €T g7 TEN §T OF IE a1
TF oft ¥ ¥ gy gEer faemy won
WOy IRt wgr W sg SO
sfega fram ww & wro vey WX
¥&X & wyEre ;v fewy wmar e Afwx
=R qe W X A & IR AT
& Ny g qEr Al gAT1 v A
¥ Oy g o7 ¥ wrz W A ¥0g T
wrfegt g€ § o &Nt ¥ fean fneft
3T % wer & fr omrsan wYarerdy ®Y qwr

a¥AT | gowl qfreTw g S 2
& v wwre & sfea 1ay & ot Iaa
gz Aft &1 qery zafwe W@t
wH¥Hz guar A AET § IT 9T A
¥ Prarr g1 wdy w97 A7 W@
¥ faw yw fwqr ¥ 97 Ay AAY grIW
Ay mrae ¥ Ao faw oy gAY feew
7 ¢, afae ot graw & aff A
™ fa= & sgpf )

AT q@ 1w AT § FF FTHR
wraz gAR wafadfex wdEw g
FATGT AT QAT wdr @I K
AN o A AT g aar §, vIq
sifafaem fasr 1 3% wae o wrad
2q 3 A% WY wrww w07 fawr e
? o IuN A o ¥ a6y
T4Y ¢ afewr gu% wae W wg e
21 Jud gg as A4 § v ola @
f®ars qema w1 wm wwiaE T
¥ )

TRAY KT WY IHr t&e W
wTtar € wigwe § e g ova W<
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a0t § fedy e o quT wrrwre #
& et g, W U A e awf
oF A qfrr afens az, gat 9@ am-
=0 9z g7 fedy gt & TawrTH
W ov 7 fedy & xemy o @fee
¥E T AT CHT LLo F £ Ay ¥ KA
TWIC Wi XAqT § 9w 97 OF /AN
wwly £ %w vec ¥ yg Trw =Ar

gt#:

“No court shall take cognizance
of an offenice falling under Chap-
ter XIX or Chepter XXI of the
Ind'an Penal Code or under sec-
tions 483 to 488 (both inelusive)
of the same Code, except upon a
womplaint made by some person
aggrieved by such offence.”.

W Ta ¥ ugee gvas N § e
afwr s fgg s K1 AT g @
FqA WY 9 §1 w47 ge fayy
A TE IS G AH F AHAT)
AT T ¥z } bw agT A Feaat =g
wedr ¢ fr gfe agwm a8 @ =
2 W fAq gy mdr w7 7 7 A
& fan a@r gy 2 AfFa qamx-
g w1 gfee ¥ v w7 ogw oW &
fw sowr &t we T 1, fRaT oA & oY
g7 AT MET A ¥ A%, A4 A% fE
IN EY qgA =¥ AfqA gy I W
AL & TG FIA F N YT IA R
H7A & 403 g A& FYOAFAT 1 HAT
% #7 war wgT . WY (& ¥ TG
7 wr§ g1y A4 €1 wEn &, 4w T
T aryw § AE 6T TH OWETL
t—

“Provided that, where the per-
son so aggricved is a woman who
according to the customs and man-
ners of the country, ought not to
be compeiled to appear in public,
er where such person is under the
?lﬂ eighteen years or is an idiot

278{ai) L8D.—8.
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or lunatic, or is from sickness or
infirmity unable to make a8 com-
plaint, some other person may,
with the leave of the Court, make
a complaint on his or her behalf:"”.

yg wrafa &1 7% w8y go £1F arn
a# g e ¥ Ty fav oag oTE
Trfdifas srhw @A wfev av
Hfwr w7 a7 T g over &, @ A
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qor 97 ATEA L W weg’ ¥ aury 2
wv faar s AE 3 A R
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ot 3y aT 9g ARt v& frmr amm,
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ot =aar wyEr ¥, e WY & @9
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Shri D. C. Sharma: (Gurdaspur):
The hon, Member is going much
beyond the scope of the Bill

Skri Sinhasan Singh: Unfortunate-
ly, my hon. friend is only a professor
who knows less of relevancy or irre-
levancy. ...

Mr. Depuiy-8peaker: Order, order.

wht fegrem Toy : s "y
et % arly g1 agr o eady
o gifwddr & amm &1 vy
Freft 7 N faw <Ay &, ¥ I € AT
R W WAL A F TASIE W7 W |
% wrgar g fr 99 & Sravewt & xam
o g% SrarsA va fomr wa—

“Provided further that where the
person aggrieved by an offence under
section 494 and section 495 of the said
Code—

ta) is the wife, any relative of
the wife may make a com-
plaint on her behalf;

(b) is the husband, and he is
serving in any of the Armed
Forces of the Union under
conditions which are certified
by his Commanding Officer as
precluding him from obtaining
leave of absence to enable him
make a complaint in person,
some other person authorised
by the husband in accordance
with the provisions of sub-
section (1) of section 199B
may, with the leave of the
Court, make a complaint on
his behalf.”.
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Wy wr fremw wor & fag
#7 gy Twwormr A cw feqr §—

“Explanation—For the purpose
of clause (a) of the second proviso,
‘relative’ means any lineal descen-
dant or ascendant of the wife, her
brother or sister, her father's oc
mother's brother or sister, or any
child of her father's or mother's
brother or sister.”

oY fooderd ® T/ ST 43 amr
? wret feepr Y v & T X
¥ oYt ft wreft weEa F @y
T ARAT 1 WAL ATHTT ¢H AN
Y =TT T X, O AP g7 A 8 e
gT & wraft | Afew § wwew g
fis ™ wisdz ¥ yera 7 gl W
HTHTT ATTL €0 H qE WAIHZ ¥ ¥
fe swdwa faad g7 afwrdz w) afen-
qrT gim ¥ oy T 0w avg & qenet
¥ oW w7 " | W 8o H IR
¥RT T F—

“180. (1) Except as hereiafter pro-
vided, any Presidency Magistrate, Dis-
trict Magistrate or Sub-divisional
Magistrate, and any other Magistrate
specially empowered in this behalf,
may take cognizance of any offence—

(a) upon receiving a complaint of
facts which constitute such
offence;

{(b) upon & report in writing of
such facts made by any police
officer;

(c) upon information received
from any person other than a
police officer, or upon his own
knowledge or suspiciomn, that
such d‘fmcq has been com-
mitt:

W &ﬁzwmiq‘rmm
W, Afer el wrae
g5 @ T vt ogw X wwlr

sifgfen faw % @ ag W Srfaew
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Shri Ajit Singh Sarhadi (Ludhisna):
Mr. Deputy-Speaker, Sir, I quite
appreciate the intention and the
objective with which the hon. Mover
has sponsored this amendment to
section 198 of the Code of Criminal
Procedure. But there is certain
principle that underlines amendments
to provisions of law relating to offen-
ces of the nature > are discussing. As
you know and as the House knows very
well, there are different categories of
offences mentioned in the Indian
Penal Code. Each category has got
its own way of how the legal machi-
nery is to be moved, First, there is
offence against the State, with which
the State iz concermned and in which
the State must interfere if such an
offence is committed. Then there are
offences against the person of an indi-
vidual, offences of grievous nature
which pertain to breach of the peace.
There also the State must come in.
As such, these offences have been de-
clared cognisable. Thirdly, there are
offences against property which are of
a serious nature. There too the State
comes into the picture. They have
been described as cognisable offences
and the police interfere there. The
fourth category relates ¢o matri-
monial offences, which wa are dis-
cussing.

This is one of the matrimonial off-
ences for which a special chapter is
allocated in the Indian Penal Code.
The principle involved here is this,
whether in the matter of matrimonial
offences they should be made cognisa-
ble and the State should come into the
picture at the very outset. This is
what I want to draw the attention of
the House to. The hon. Member who
preceded me and who supported the
amendment rather laid emphasis an
the amendment of which he has given ~
notice,

This is ane of those offences linked
with the offences mentioned in sec-
tions 494, 487 and 498 of the L.P.C.
The question is: should the State
come in and should the offences be
made cognisable? If we sea the
nature of the offence—I would give
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dispassionate consideration to it and
not be sentimental abeut it—I would
mmy that nobody would like that thare
should be any State interference,
Jomst of all police interference. We
know very well how the police
machinery moves. In the case of
matrimonial offences relating to  in-
dividuails, the moment we allow the
police to interfere by making it cog-
nisable, as my hon. friend would like
it to be, a lot of evil would creep in,
upsetting to a certain extent the
society as such. I say this deliberate-
ly. 1 quite appreciate the heingus-
nese of the offence and I would even
say that it is anti-social, I would also
say that all measures should be taken
in the matter of punishment to see
that such an offence is put a stop to.
Still, have we reached a stage in our
country when the police can be allow-
ed to interfere in a matter which rela-
tes to matrimony between parties?

© Again, we have got to see another
aspect. 1 quite see the need for
giving protection to the fairer sex. I
also appreciate that it is difficult for
them to make a move. But sectlon
188 of the Code of Criminal Proce-
dure, as it at present stands, does give
that protection. It the court
comes to the conclusion that
where the person so aggrieved ix
a woman who, according to the cus-
toms and manners of the country,
ought not to be compelled to appear
in public, then the court can authorise
some other person to make a complaint
on her behalf. The section is all right.
When the person is below 18 year,
their complaint can necessarily be
prosecuted by a relation. Otherwise,
anybody can come forward, take up
her case with the permission of the
Court and bring to the notice of the
court. It is not neceszary that the
police should be the only forum in
registering such complaints. The court
itself can take it up directly. Of
course, the ultimate judge of the
offence is the court. When under the
present provisions an individual is
authorized to take the matier to a
court of law for adjudication, 1 do not
see why we should bring in the palice.
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I say this because once we do it, the
same principle will apply to all the
offences pertaining to matrimony.
They will also have to be made cog-
nisable. If they are all made cogni-
sable, you can appreciate how difficult
it will be.

With these words, I would suggest
that it would be better if this Bill is
not pressed.

15 hrs
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Shri Narayaoankuity Monan
(Mukandapuram): 1 want onl
submit, while supporting the
eiples of the Bill, whether the
desired by the hon. Mover of the
will be served by this Bill
Here, the smendment will give
effect that a right is given for
sggrieved party, where the aggriev:
party i3 & woman, ¢o lodge @
plaint with tne police, and the

EE&EEEE%?Q
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may make the complaint on her
behalf to the court. In such a ocase
whether the desired objeet will be
served by this Bill is a  doubtful
factor.

The first point I wish to submit is
that the Bill involves a broader prin-
ciple as to what are the offences
which should be made cognizable and
what offences should not be made
cognizable. When  originally the
Penal Code and the Criminal Proce-

dure Code were enacted, the approach-

of the then law-makers was not w0
much in consonance with the social
trends that we today want ¢o have in
this country, but it was a matter of
expediency and administration, from
the viewpoint of the British who had
then been the rulers of India. At that
time, when offences were divided into
categories, the first test or considera-
tion to be had as to whether an
offence was to be made cognizable or
not, was the sum total of the commit-
ment of the offence and the injury
which was inflicted as a result of that
offence. The injury will be related to
the private property or the body of
the individusl against whom the in-
jury is committed. The society as a
whole and the State aure interested in
protecting the right that has been
conferred on those who have been in-
jured. If the principle of the Bill is
accepted, it would go one step fur-
ther to recognise the institution of

matrimony and all the laws that have
been enacted in relation to matri-
mony.

The question of bigamy being dec-
lared as an offence s a question
whereby both the society and the
State are interested. 1f it is agreed
that an offence committed against the
institution of matrimony is something
in which the State are the society are
interested, certainly, it would be
making a discrimination if that parti-
cular offence against the institution of
matrimony is not recognised as a
cognizable offence.

When an offence is undersicod as a
non-cognizable offence under the ordi-
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mary criminal lew that exisiz in Indis
today, the primanry meening is that
mthemudtﬁnsdth-tm or
in the injury which comes as & resuit
of that offence, the State iz not inter-
ested and the society is not interested.
But offences againxt wmatrimony are
certainly the direct interest of the
society and of that State. Therefore,
my hon. friend the Minister in the
Ministry of Home Affairs cannot find
any objection in accepting the princi-
pPle of the Bill even though the Bill as
it is actually worded will not serve
the purpose.

I will go a bit further and then con.
clude. All the offences against matri-
mony which are defined in the Penal
Code must be made cognizable because
we cannot leave the wommitting of
these offences and compromising on
these matters to  the private indivi-
duals concerned. I will give am
example, to show whether that will
be in consonance with the fundament-
al principles of jurisprudence as far
as offences in matrimony are con-
cerned. The State is very much
interested ih seeing that bigamy is
prevented and it is  unconscionable
for society and also for the State
today to allow bigamy because that
will wreck the institution and the
very basis of society today. If that is
accepted now, a husband who is
powerful and who could have all his
financial and material influences over
his wife, could by getting the consent
of his wife go and marry a different
woman «and compel his first wife to
live along with the other woman pro-
vided that woman does not go to the
court. Today it is not a question of
the difMiculty of the first wife alone, It
is a guestion of nullifying the entire
provisions of the Penal Code in rels-
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by maie e circumstances,—could
‘arry another woman, a sacond or
third wife, and make &1l of them live
together and have & say. When such
a circumstance nappens, when the
husband ecould compel the first wife to
agree for the second marriage, that
will be an insult upon the Penal Code
itself. That will be an insult wupon
the law and order of this country and,
therefore, the police should be given
mandatory powers to take action
when an offence is committed. There-
fore, 1 request my hon. friend, the
Home Minister, to accept the princi-
ples of thus Bill and also to review
that part of the Perml Code where
offences against matrimony are defl-
ned, and consider whether it iz not
possible for the Government to bring
in an amending Bill to amend the
Criminal Procedure Code wheredby
all the offences against matrimony
could be made cognimable and all the
misuse could be avoided.

Lastly, the difficulty of the women
#lso is very much in question. When-
ever there is any temperamental diffi-
culty with the first wife, or when the

husband finds that he could mnot put
up with his first wife, he goes and
marries another girl. And  imme-

diately a husband takes into his head
that he is going to marry a second
wife, the first wife will have no posi-
tion in society, as far as material cir-
cumstances are concerned,—for it at
all she already had any means of live-
lihood, the earnings so far would have
gone into the hands of her husband—
and she would not be able to go to a
court of law, the cost of litigation
being what it ia, and her husband will
hot get any punishment under the
law. So, on that ground slso, the
Home Minister should consider thia
Bill s0 that the purpose of the enact-
ment could be implemented. And it he
is not prepared to accept this Bill with
Ks limitations, he should review the
whols chapter of offences relating to
matrimony, and all the offences
should be brought under the purview
of cognizable offence so that the law,
a8 1t is intended. will be implaumented
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and the culprits who violate the law
are brought to book.

Shri D. C. Sharma: The Act that we
are going to amend was passed In
1868. Now the distance between the
time of 1898 and 1959 is very great.
But I do not talk of distance only im
terms of years. | talk also of distance
in terms of social changes that have
taken place during these sixty years.
India has seen so many social revolu-
tions during these years, and our
social conceptions of every kind have
undergone, if not revolutionary
changes, at least radical transforma-
tion.

What was our conceplion of depress-
ed classes at that time? What was our
conception of the age of consent at
that time? What was our conception
of the marriageable age for girls and
boys at that time? What was our con-
ception of marriage at that time?
Those conceptions were there, and
they were good for these times; I de
not deny that. But, as we have deve-
loped the social dynamics in  thig
country, we have revised our ideas
about these things.

This Bill refers to marriage. There
was a traditional view of marriage. I
do not say that the traditional view
of marriage was bad in any way. That
was the view then held. Now, after
some years, we have found that that
view has got to be changed. There-
fore, we have passed legislation o
that eflect. We have tried to give a
new conception to marriage, in ac-
cordance with our traditions, social
traditions, in accordance with our old
spiritual inheritance and also in ac-
cordance with the new changing eir-
cumstances.

Now, it should have been withia
the competence of the Government to
revise all the Acts bearing on that
after we have passed our Bill regard-
ing marriage. They should have done
these thinge automatically. Govern-
ment should have set up some com-
mittee to see what consequential
changes have to be introduced in our
Indian Penal Code in order to bring it
in line with those changes which was
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have introduced. But it has done
nothing of the kind.

Shri Braj Ra) Singh
They move very slowly,

&hri D, C. Sharma: OQur Indian
Penal Code is a monument of legal
fossilism and I am sorry that, though
it is good in parts, I think it requires
radical changes.

An hon. Member: Overhauling.

(Firozabad):

Shrl D. C. Sharma: Now I would
sgy that the hon. Mover of this Bill,
Shrimati Subhadra Joshi, who is a
social worker of repute, who knows
the condition of wives and also of
husbands and who has brought this
Bill, last time gave a very pathetic
account of the sufferings of some
wives at the hands of their husbands.
1 think some of our hon. friends have
forgotten that. She pinpointed the
necessity for introducing this kind of
a thing. People may think that there
is some kind of contradiction between
what is said on the one side and what
is said on the other side. I know our
Constitution gives social and political
equality to women in all fields, yet I
would say that though constitutional-
ly they may be equal of men in some
ways, socially they are not equals of
men up to this time. They are edu-
cationally backward. They are not as
highly educated as large numbers of
men are. There are also other cir-
cumstances which cripple their sense
of equality. This is a concession made
to women in order to offset against
those things which are recurrent up to
this time. They may disappear after
some years.

As things are constituted in our
cdountry now, a Hindu womasn will
find it very difficult to bring & com-
plaint against her erring husband.
She will feel & great deal of hesita-
tion in doing so. Therefore what is
individeal responsibility should be
changed into social responsibility now.
And when it is a question of social
responsibility ¢the Government will
come into the picture. Be, %0 tumn
this offence into a cognisable oftence
does not only mean some kind of a
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legal change, but it mesans a conces-
sion to the prevailirig social climate M
our coiintry. It id in consomance with
the sociil change that 1s coming over
this country. Ndéw I thihk that some.
thing like that ahould Be done.

I have a feeling—I may be wrong—
that some kind of sn  understanding
has taken plece between the hon.
Home Minigter and the hon, Mover of
this Bill and the hon, Mover ol the
amendment.

Shri Braj Baj Singh: Outside the
House?

Shri D. C. Sharma: Between them.
1 have this feeling because the hon.
Home Minister walked up to the hon.
Mover of the amendment and in the
beginning the hon, Mover of the Bilt
walked upto the hoh, Home Minister.
So I think that there™has been some
kind of an agreement arrived at bet-
ween these three persons.

Mr. Deputy-Speaker: The hon.
Member has also been seen  moving
to the hon. Maver of the Bill.

Shri D. C. Sharma: | did not fallow
you, Sir.

Shri Braj Raj Singh: There is some
understanding between you and the
hon. Mover of the Bill.

Shri D, C. Sharma: My understand-
ing is only with the hon. Mover of the
Bill. What about the hon. Home

Minister? What about the hon.
Mover of the amendment? So, I am
only having a bilateral agreement
But this is a trilateral agreement
I wae very respectfully submitting
that this will be & very wholesome

thing in the context of our changing
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ter will be good enough to give this
mmich needed retif to our gisters who
are in trouble for no fault of theirs.
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afa g 1+ A Y qorE §F [ A7 97
ag W A & fr oa ol fedt 7
NI g g N agwgor g 5
LY qEATE |

7 W e wgfiph qepes

g o ) Fran afer N oA g
rg g st § 1 A T A A
oo § oot ¥ for (g F aw wmr
& wee ag wfaar st off aw o

NOVEMEER 27, 1958 Criminal Prosedure

{Amendmant) Bill

oty GHPa § wRT wT e QAT
Ia% fad wrfta =g e gur O afigrt
¥ w fieew ¥ o wmely ofY § Faad T
feaaY & ot wfewre § 9% & gof corr
ot 1w ¥ A ¥ W
e wi oo vy Y7 § 0T @ d ow
#F xu ey & fewm gt Ty oife
§q & 5w o faeg oY ST e
qy faaig ot 7Y v Fwar war N
oF fearg WX YET § 1 AW & a0g A
ag grac & e wrgx ot g 7 T fomr
e o0 ft ad e o sedar
oy Fyar a1 w7 B 5 g7 & g W€
AT HT g Wik faw & qfm
Pty sgamemgm g w
gfeer ®Y £33 & fag o aver fr arw A
a8y ganady ary g7 § A% Wit
2. zw 90 fF ww wud @ &
fexri T a3 fr g€ wer 7 o 31 &
fRT st & sarRT goRr w1 YA Qv
FRTT fEaT AT 77T &, 37 IOTE I I BT
aear & g TafrwamiRat € 0 am
qIAT F7E T & a7 g & wg) F feray
w! frefy 7 Beft wg § s & o oy
g ferdY F sod Arar wwve €Y veqrq
amt g€ ¢ WY oo wfwer
% fog 7eft &« wiw ag G0 Ing
A afyswt & fag gy & qawdr
& WY ot ¥ q4TH Ay o W R H
ATAT A9AT ¥4 §F P wwaan § fe wra
A T Wi § e Ay ey gt Ay
qTO T wow Y wWEAY ¢ g K
ot gardl faen §, awror WY Fwr § WA
¥ fag 3w wr wvar grr sl &
a1 wg7 aran § e fewd) & fd frew
fawst #1 wrawwar § 1 &9 T
NG §1 § wT ugt o § 9 wgd
§ fr graffs gror Iaar oxf a4t § foreer
ag ar, forat ot farelt ot § Sfer
fermi wox wdt ¥ Prew aff awdt
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W aet A W wy Al wwdt §
X fad 3n & fad qw gg w21 gfew
KUY X} fs wat Ga7 77 g § fs foey
X qulr mrdy w7z Y § ¢ g w1 afcom
RN 7 gy gy vy arAy § F ey
WERTRTL ¥Y Tre X & fag a4 wrf 7w
FaTaT o §, A F 3w & AT wON
# 8% $g MM & faq vraa w1 ox
Mg dII T 1 T AT E
AR ¥ ft f ag wawar g e gw weerare
Y 3317 vt 7w arv fwm g E ) ww
T qE avg ® A aF 1 fexge A
woift & Y wi ot wsg §, Afwa fov
Y marfaat ar S @0 0 o gfem
WA I F1 AT fAHAT At 7T ALY faer
AIE H FIHGSAT 1 5T AT Fe Fnedy
% agi ofa w7 o=y Treufer § 0w
I € & I w1 ww I3 AW T AD
=% qre § 4y g f N wewr g €
A% fF g figmra=t w3 d gvr F oot
wft aga & wght § 5 9T gETC
AT arEr w7 w77 wTRTAT § T A7 U
¢ g ga wr oaray 1 AR wWe
AT WY & wreft § WY AT A E
wx {fow agi o ok W qw
T g qqdy Y g A €T | WY 3w
il & 9gA gfaw Wi ofrary § w9
/T 99 9 At T i wady o 9A
Asg A PdIM AT I H AN |
39 fa w3 e Fa wft g
Ned gy 7 vy aga NI A fE A
A & e ¥ qur g A Y wen fe ek
et % 1 wgOW T AR FEN L
I TN & a1 & qg €7 @&ar &, W
yfwey & awa ¥ gy wwar & Y g A
T AN Ewar 31 Ty
Y Y § o o Wy w1 vy e
EMivar st A &1 M ew
PPN ¥ TR 37 § a7 et Ay w¥
Ot wy ag fr gfre & w0 wifas
Fwed ar T qudw ¥ @ W2 oagw W<

AGRAHAYANA 6, 1881 (SAKA)

Criminal 2362
Procedure (Awend-
ment) Bill

T | €7 & ¥rX yEw AT a@ar |
W ATE ¥ TN 9T Y A% A ¥ ¥
o a1 g N arn 7 et
wTEr GaT E1 9T & Q¥ qfy qE
0D § ar o worer gy arar §, aw &
ferat ghft aa wrer ghar srfoeht
& s aYr 'z g Y zew §F
¥ 8yt fasw a@m o gw fod @
fadaw # o [geq & 97 K A% T
% faar o et T s Ay {m e
WX g A & a7 ferar e O gEey
ATEY A€ T FwaAr | AT T STy
¥ ara ag ¢ fr ez #7 anfac @
await &, a1 faefy Y7 e & ford €Y woelY
P kAT gz e Y i
W T/ q7g & faww awd fe s
wrewy fedfy grera ¥ o g Y A
¥7 g% ¥w A% fF I € agr o
Afwagy) v fad gfe wror o frerw
fear o & fe qfer T @ o T
e 2 67 33 AT &7 qar A7 QY
I & frT 7% & sy grv, 7 ¥ A
A 1w fed o W w2 g
at 9a % wrf g1 & fdse | &,
39 ¥ # wrf A 0t vw Do w gfow aw
A 9 & fag yqore @ ) ™
a% gara W 15 afvada 7€) o aw
e g & afrg R xm e & qaga
T @ oA § X 7 wETY A a1
mear | we way Afea B gw a gy
31 1 mizar 1 s 8 fafvg wor
faa, afar avr ot agdd o A @
mifegi Y @ § 91T aT-aT Fardd
* ama 0 &, dfew 3 @ =i At
2wy e v A s w e
X % gEw F angfew o1 & wif Y
et ax a% T NWT e ¥ g aff
P YT Tg TTEN QA FA W
fod & wwmar § fr A @t cear
war & 3€ ¥ wré weart Ad ¢ afew 3w
¥ gt v & e A
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[ o &)
AT § 0w Ay W oER i
¥, AT W@ X EgE  AXT & WA
At == wfew

oft wtng : (farerage) - uTSer
WY, T6 TR ¥ {4 { W) v
wer & qraA T § ag o § ww faa
? 39 & faafez w1 amm
W K, AT WO AT WO WY
AT T | ag W Ay aw e
o fir yemar & g fadgw ¥ o
wigemat ¥1 £ fors fear &, gol w0
fors nfi fear #

I AT : WW W
w07

st g : 7 7g wgAw TEAT @1
f§ Tt 7 o g faare wiefms
feae ¥fadwrmar 33 s ac @
wza ¥ fors femr ar e g v &
W qE WTHIC gy § ag SWT 9w}
ar 2 1 TN ¥ ETow IUTY oW
T TP T F Freor Wi qgd w7
wAr gt T N 2@x go e &
wgga FT § e oy o oot ¥ WS
X 2 g O wren § aga Y 9wz =
Yaga w1 gw A feg faag
wfafrgn s afer Sg & 77 &
gz W et ot sEwe ¥ oma,
wE A T A i § 3w gAank
g oY 1 9 gt ¥ g @ ST "
AT R | AN W SIS §aT §
I TR § 9w T AT oA Avan
W 99 & I wwar s avar g4
vu fg faw siwr »v @ w7 figg famg
fervrwagEgT R AL WA
witfrow § 0 fs wreaa & feera ¥

NOVEMBER 17, 1084  Cpiminal Precsdurd 2344

(Amendmant) Bill

SLET W vev ot vey & ot ¥
TR & v i v ofy gfew fwdt o
feaT ariz fircomre mft w7 el
T N o W § fe Wiy g ek
wfe @, W ot ww wE W I
wrar § Iw oy gfw faar ar<z firewre
ST HR, g Ay Wiy ardA §@
IX Gy QT A AW O WA W
e awd § | A qageer B §
T 0w Ty §, 1y ATTgT ¥ vgam
IN ¥ ofey w w1 T gt W
¥R oo &, wawd a1 wrage i fndt
ot aeft ¥ fagr o7 w6 ad A T
2 woft o www of s e A
% T o wxrer ¥ o ? & ATAeT
TOKT P I mAR ¥ KAAT G4 H
BN NITTTATAFTE | oo, w00 Go
q¥ wed & a7 AT IX g wEQ
foer od 1+ afis TF argdy wred
T Tt e afear d ?

JnTW ARG : T WW ;T
¥ oAt ovdt & zawx ¥ A

-

14

dWiatrg:  ? ag A w@E 0w
G ardy $73 & AR, oA g9 7
TORT KL | IW WY FEAIAT AR
oy org | gfre § A R sl
FOr f A W WA v ¥ wgEar
% fae a4 a1 wrzdt wg 94 e & gfaw
w1 areer % ot g1 gfeE W1 aeew
7 safer ¥ o § YT W R AT TF
O ¥ for waw oarfr T woR
| xufay W AR W AT
& T9 ¥ Al Rar InEm o A%
@ aww off @ W Efay
s femgfawagm s W
smfifas grdme oo ag @R R
W mine @ swer o fend

[ad

E|

e

2
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AT S gfA R T A AW
" Iuwr wofrafes wdw AAET
s ¥ AW K1 G HE SENE
8brl Molchand Dube (Farrukha-
bad): I appreciate the reasons that
have led my sister to sponsor this Bill.
Byt somehow or other, the feeling is
left on me that this Bill is not going
to serve the purpose it is intended to
serve. My reason is this. As far as I
recollect, in case of an adultery, there
is no punishment prescribed. The
punishment is merely that the woman

or the man will have the right to get.

a divorce. But in case of bigamy,
there is a punishment prescribed. The
question is whether this will prevent
bigamy or this will encourage adultery
If it encourages adultery, | suppose it
will be a worse thing for society. The
one thing that seems to be necessary
is that adultery should be punishable
It should be made an offence: in that
case, this Bill will also be a usetul
Bill and will be sufficient to punish
people who resort to the offence of
bigamy. But if we do not make
aduMery punishable, this Bill is not
going o serve any useful purpose. A
man may not marry a second time at
all. He may keep a woman in his
touse without marrying her. Then
what is the remedy? [ submit there
is no remedy provided, so far as the
present law is concermned.

Therefore, what is needed is  that
adultery should be made an offence.
When that is done, bigamy also would
be punishable in that way and would
be made a cognisable offence. But so
long as we do not make adultery a
cognisable offence, it i3 no use having
this Bill. It may do some harm even,
but it i not going to do any good.
That is what 1 feel. 1 hope the hon.
Mover and the hon. Minister will eon-
sider this aspect of the matter also
and then proceed.

(g

et awr Ay
sfrarg o, & afgsw gaer e & faw
w1 90 gy wwdw wcht § Ao
i o war wgn wely § ay oy e

AGRAHAYANA §, 1881 (SAKA)

Criminal 2266
Procedure (Amend-
ment) Bill

WAT AET G TN AX AT UTHR L&
E & gEA FAr A ¥4r g g,
Iz A TREY Tara1 =fE |

a1 fF5 it o q1f § wg W
w7 Faang glar & 11 wia ¥ ama awsr
o FEF AN FTI E fr ag 0w
AT ¥ AT4 AW ZIT, TF gEE AT
=T YA, 3@ g A Avq &, Wy G
& T gFa & fau woar Dvw ofr &0
TgEA s kg A ga Ay § ¥
q¥Y € KATH ¥ a1 wfawre 2 @
e ag ux mdr & arx gud of w1 Ao
F wrAr & /Y gEdr omEr W ST
wdi uF A F a7 iw swgy oar A
A1 & fF N AT a2 F IR F IA
WIX 97 F R WA v E ) qy
Wrgar 2Ty AFTmm amed E fe
FATH ¥ YA A, AT w6
1T F ey g faega wwdy § W 0w
TEEdY X 0% 5T WY Uw #N) EY
£ qm Ast ¢ fe gy far e
a7 A faws "o R0

AjwA qH A1 AfgT 7 @ T
¥gAr ¢ O 9g Ug WOT (ERT G-
S e @ fagr s A1 ag ¥ €
AFABAE 4w a1 ImyAr | mfT g@wIT
aarwr § a0 forar A8y # uie wArw
AT FTE; IRty A w qrw ¥ O
A A WAL GHAST EAAX AT WO
T fegr mar av w7 ® ¥ AWy
feardr ¥ 1+ gafaw @77 wgar ¥
fafrezT aga @ % Tae1 FWtaafad
wrdn F ¥MA At TR e T
qrivae ¥ fw $& FEt qv A fasoet
f& TR ¥ 9T TATH E1. TH AT ®7
gfemr & Fedld #3 w& | W SHEY
wrafaatan s fegr arom N AR w0
% gfasr smodt e freearfea g6 )
wtv F gAr? w3t A ot § ey W Y



2287 Code of.

[Fraeft Imr Age)

arEt 1 # o fawre & g fs gy 2w
# w3 ¥ forerdY o & geely 37 el
¥ ot ¥ fi ¥ g urx el ol
we ot ¥ W grovedt o mf g
X I ITRET A v

. w wArX ¥ cfagra w AW A
WTTRY RIYR FOT o wArw § aga |/
afeadr g & 1 &fes eifec awror
oft 73 e gw & s oF qew ¥
ww o7 g wfge Wi oF ) & ow
&1 4¥7 EAT [NET aNRT TR WY wwr
WAT AT AEAT R 1 WA AW WYR
ARIA W7 GERT FTAT § OV gW AW wAA
¥gmys mawy € s M gEY
frednme g1 ar ® gET S gy 97
Y ¥7 R | AW W FER F aw
Sty @ T AT far A € gw oav
Jarare M ¥F q7T TTIATE A q5
T ) vg @ fe vawr swirafas
WTRT T X197 AY WY ¥4I 7 wor
afga & sxr Sl g fo ot foesy
iRk ag tfmgwwa W Afew gwer
Frofaafas wIW A ¥NE Wi dw
s & Wl ¥ FrmAr oiv fw
Ay g ATt |

“fen sge oW wedw ¢ (fieee) ¢

A fad) =ev argw, @y i fox
garQy afgw gazn it & Yo fwwr g,
AW e IWE FTHZ WIS WAAFEH
vz O &1 aaw ¥ fasr aw 89
Ty rrdt € | AT faw 3gw € v
ag fas For fiear war & et & frde
sy |} 6 99 At &7 Awar )

KA T 7 WX I Y agw
gy § Fud wregs gl e ar et @
v wt v o & pew qwwi O
wifgy # w7 zowew a faw ww o
vwran ot wvar fr 3% gew § ¥

NOVEMBEER 327, 1080  Crimincl Procsdure 1268

{Amendment) Bill

F% &1 oW ag® g and & e
wr o figy w7 &« any 7 vwvwy off
fe g wii faenfr sfeut w2 awar wi
o 3w v at o gt ¥ gew
T At @ | QU g AT § gonfae
fgg #f orfear s awar a1 ¥
HEEATT at war {7 W vfaet w7 qvat
T ww I v fgg W ¥ am
aufm s & afy WY whw Wi g
wt ot & A ¥ e gaw ¥ fag
o § 1 wat af wriwrE AT A
T § a%r 8= F Ak W whex oAt
sroaE w7 awd § | Yw wmA ¥ ng
o wrer Fgew awat § 1 o o
7 xR &= Ak & FOX ¥ grow g
? 3T vy & WY ¥ gew § A graw
BT d A g ow oy A § fiv agd
wie Wt ¥ fag w AT gnw wTa gy
Y ag A1 AT XHA H€ qAr AGNRX ¢
w1qx aft Wt atoat & faw acav
o faar o w7 fas w1 | wfaw
Er i

qurwr fag qg & fw, .. .,

IqEW WP . XTTE AR
7 v & 5w vec & faw wa &,
M v ¥ fag fr firfao

dfew ST T weiw C ve
W iz A% § | afew qm ag Wi -
soar ¥ fF o ¥ A ovy W wAw
€ ot gt &, Tk vy @ Rt 8
fawpt fat gl v TF Wy o faw
g a1 XX IH R oy e av
ot wf 787 wgarA X o e fear
w Y &g a7 fE Toeww ot A
xa wfgy e ooy & war off @l
wrfgy «  wrr pefadt w1 dwr ang
& Iw ®r off sy § vl wifgy
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fadelt w1 gw % Wt WP ww T g,
Tq X ot veu WX vee § Fxfaas
g Sy & ot wifewsr @, T A
W feafefrrct £-3 wet & gerad
Fai ¥ g ¥ &1 afwsa | ug
wuw wfY ¥ QT AT A T 7¢ TwAN
fx o xq T ®1q7 §, 37 w1 A==
& frar ad YT WAy o ST TR
¥7 € v wte WAl vy syRT g 2 &
g AT ¥R Ay Afev &
F7 T o feewa ¥ ag wev T
Qe ST AR, @ owg@ § fw
wt & qeas ¥ oAt & @ sgeE
wft § oY gefady =Y &, fr g5 a7
WMy W AR Y —

*No Court shall take cognizance
of an offence under section 497 or
eaction 488 of the Indian Penal
Code, except upon a complaint
made by the husband of the
woman on his behalf at the time
with the leave of the Court by
some person who had care of such
woman on his behalf at the time
when such offence was commit-
ted: "

W W ¥, WY feeTga W aren
mew e a4 & AW T £, Ay mfaga
# gy gy weelt & W FRe 9w & O
wfefde faw am * W orfaaa R,
N fe eea T &1 wEs Wl ves N
e gAReRtad 2, afew 3w -
iy ¥ 37 ¥03 % qEvw Gy A
o} eans wepEEEr A faw
faary 9= g |t ¥ AV ¥ T d,
T ' &% acg % ufafee wdf fen
wrr §1 ¥W v ¥ W) wfrvew w/q
€ 3 ¥ geaw qw AT 97 ey A
R &1 N W W avg & wfmw
¢, == wt aw fifo, afeq tex A=t
a¥ ¥@ wrran §, W ofors wfcew &

AGRAHAYANA 6, 1881 (SAKA)

Criminal 2270
Procedure (Amend-
ment) Bill

qafere ¢, RAG a7y ¥ gafeas
. a3 mand €3 & qfeer &, 9% aw
& ot ¥ ag wlawes samr wgr, A/
f wrw srecgq ¥ Y § e wg sfaaes
ag & & aa aw ¢ ofemw wifipae
qr w1 warey fowrga aff stn, aw
¥ W& worrda, aft § wwdy, greife
a8 w1 WATR AT 7F § W gwAT wHA
7z ¢ v xfF 7 mx arma feaare
ow fefaqea & foams aff W,
afor & €z & fawis @0 § o 22
& wrgd g ArY Aav afews, s fag
13 arsd, |, N fs aw qrem v g,
wg wer mar § fr g7 % wredy @ OF
A ) wrod w7 awaT § 1 78 AR
mwuE fr s 8, faq@ s & W =W
W ¥ wd wYr faa 97 sfowes s
wgr & e x3 & &t ® sAade aff @
et | %A & fwaw o wwma
fxa ¥ ¢ Avg ¥ wrdangr € o ¢
fgre & af o7 @ I ¥ W w©
Afan | fad a@ wew s W IIA
a fr S 3 & wdr w2d 3, wfew
7Y 29 97 W w7 WAL 9T §, g0 A
9T I ¥ GET TEAT ¥, AT g %
uredt wr w1 IEE qfers fwwwa
A T TEaT | T4 TG A W7
ferd srraa %, fxq & wofeers omy
A AT AT R 1 AATH IHO L&, W
fr wc¥ wirg & gmi=s 2, tes,
faa wr it § 7 fas fogr 217 1ee,
TR IS AW § | w& A% fr e
g & AmA N gE T WA & 1 feaw
feiy graw A fsfama Sdga wre
¥yl g € 1 IA 74T A WAE
g feady gedi ® ¥ favar g,
Mt F sfmd 1 ozIE O
g T %1 AF L@AT qwft § 1 ww
AT e & 3¢ wiAd & faq dare f e oX
ATYA & WA ], fax w7 gwe faw
cfafausy 7 1 7%, afew wry atw 97
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[4R1 zrgv avw wrix]

arared 97 oF, Syrer wfaww Y A
wrfgy, *Fw 3w wr xowr g A & e
gfeny wre o ferwrer wed € g ¥
oY AT LT IW UTE WY A w947
fer g 1wy Wk wTEaTr F fawaey
o, o gEwr o 97 feen €, B
ey o ) ersfrifas o 2% ¥ =
ad g Al ¥ e e faw & yuv
T g1 1 Rfer g wEefw €@ AN
FuER I . W & ImA
% aga W@k gwewe § 1 fam  qfew
® IR aTg Y yuEr R &, dwr fe
A e 1@ €1 gfaa wY e
¥ que v fear amar &, foor o e
T aw g, ¥ faegw one & af
ot s A, fr fedt oy s Y
ZRIY | X fr Twxd ®) FTEIET
T, @1 3T % fawmrfver wr AT AT
Y A7 woEy AdY & fF forw 7 wevare
i wdIeE THA BT FqTI THITX TEEAT
1 wnT AT wY HAW AL FEA & fw
oy Fuq 7 39 fau wfreew sawr
e, aviw fedvaw weraz 9 1 917,
m IR WIRA §4 § 1 wid, N e wg
3¢ ¥ G & A g7 fedr
A gl O @ i 8
o7 q% 3% A8 & % wsg 9 AV w7
frea fegr wd, Afes dreaem & o
At afY ¥ § 1 foaw € OwRT
sy 2 fod a@y ey w7 AwAr &,
U ATHT T ¥ AR Y T @A
Jan &, Ft fE ey ¥ F w7 gaf aw
o 1 wiR e AT R e
T w1 AqERAT § 1 184 § W
TS NTEH WAy W gfee aween
3 oYt 28s ¥ A ag ¥ Wi §-
TR HI7 W 0T Sodwe, FrEaT
w7 wrdfewy ane A | F o A
=¥ wTH wigw § fw v & for qw

NOVEMABER 27, 1888 mm 2332

(Amendment) Bill

T gg K T oY fw o orRfEr
& art &, ey fis o et & e €,
fear et 1 I & wrw & forwmed orelY
& ST ¥ T wfaw ¥ g wT E
wrt oy § 1 & g wraw & fag dare
£ e 7t a7 7k dz odew & farg strefrege
w73 ¥ awt wweirs gt &, fore oy xorg
7 & fo agt oy aga wrerare A ¢
gafere I & qvy gw o wwf af P
g1 3T Er Ay oY gt wwar 2
T wA X A ferergay A &, 39 ¥ ¥
¥ ox ) fewr 3o Frar 83—

“That means if & ‘husband mar-
ries a second time in the life time
of his first wife the woman aor
sama body on her behalf has to
lodge a complaint to a magistrate.
This would mean that the weman
would be required to spend money
in litigation.”

I 1 fow g & Foerga & fe
tadwror & s WY ST E 4 ¥
*T ST AY 7 KY A7 T 0F wrqw
rr AT AT X aX W
qarw At B faw mwt
A=q w7 ® g9 ¥, 54 fmq wgrmn
w1 g0 Ay & v fegr o qwar &
uw Y wara gfere ¥ ¥, ez $faw
7 gnfregzy & wTarga A qAfEw &
THETT €T AAY AT B G W
afer, fegr o e @ e gy wfaw
g JA 6T mAT 2 T )

Rt wan Wt aEE )
dar 2ot qEar §

sfen sge ww welw o7 I
weren g, e ¥ w W e
aft e @ ¥ ¥ wrerew awr A
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-y ¥ fadt. ag v e gw v
Wt fe e 4y Wien @ -
ool ondr oY afer W ot fT
oy afay w2 e el wrl g S R av el o
g Qo fevaw dw rav for aehter wc?
oY gwer aft € | dfer o
e T wAT ? qw oy ot
aft § e vo wTe WY ST =
fowr g | xa ¥ Iw w1 Wr§ fa aff
t wifedugfrargar g —
“Provided further that when the
person so aggrieved is a woman,
the police may make a complaint
o dher a4 antrmmadier et
ing to the commission of the
offence of bigamy is given to the
palice.”
w W faw gg o & e Wi & awmy
qfep frema scasit 21 @ ¥ wm
guRr el T saXqptaf
f& gfive 3@ & forg awYT S0 a1 3@
¥ forg marg QAU WO, 0 TTERYTA
i) sgeRcE AT A fmd
seTeE WA ¥ ENE § ) v g
¥ B FEEZ B LI 2 &Y A7G, A
wnr oW % safen gerfga song
qfem o SE WA W w AR A
s X wear &, g = X e §
forg ¥ sy 9T qHE A aw W fee
oty & s 7 WYY JeraT acat
@ ey 1 TF @ aww w7 wfere
X7y, Forg T W WY QAR A W7
=Y ofrcx &7 QI A §, W A wad
Q) AR e Hqw & g A
ey 6 § ¥ Fawe wew £
foww car § wg W 3w Al ¢ BE
iy & forar Y pwOT A wTHWAT L
sy ey ag & W e o
tas % e v & ¢

.“No Court shall take cognizance
o2 an offence falling under Chap-
far XIX or Chapter XXI of the

AGRAHAYANA 6, 1881 (84x4)

Criminal 2274
Procedure (Amend-
ment) Bill

Indinn Panal Code or under see-
493 to 496 (both inclusive).
of the game Code, except upon a
COMpiaint made by some person
8g€Tieved by such offence:™

By QT qdT ¥ WA e
T | wearw oy ag wgw Afeww &
% ¢ sy o WYa-wh A-fard e @
Tde ff & e A Fedare Qe
§ ¥ g1 afer gw & fem
AR fraar o Wi foar wog
TATAY gy § 1 99 & qF w0 P -
“Provided that, where the person
aggrieved is & woman who
BCCOrding to the customs and man-
DErs of the country, ought not to
be tompelled to appear in public, -
Of Where such person is under the
88€ of eighteen years or is am idiot
or lunatic, or is from sickness or
Fmity unable to make a com-
plaint, some other person may,
With the lesve of the Court, make
& Complaint on his or her behalf:™

A i s f e 217 gea #, ek
Y@ A, g6 R F @ ¥ AWy
WYy faq oany § 5 #9 § Iwge
S g% | 9W AT 9 77 AF F gl
Wy i, & a3 v 2aw wiv s
T 19 ¥ TFT q@R wH
B®3 &1 4T g1 gFA § TIT B F
® qioq ks AT wr g g §,
T ATHFT WL ART FAT 0G

50

eftwelt qemr Wt AgY o wedt
g 3F &1 ®ar w2 1 WAl
fegraw fag ot & war fe 4% ifew
&7 oy, ¥fw goraa 45 | |

dfien sTge W W g Fedt
®1d wr qar aff | xad ag faar gaw

“some other person may, with
the leave of the Court, make &
COmplaint on his or her behalf™.
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earefully and from one point of view
in particular, namely, that though,
wnfortunately, here and there, off-
ences are committed In respect of re-
ligion, all the same, one has to be
very careful in defining the limits of
such offences and laying down cer-
taln restrictions for the purpose of
maintaining the sanctity of married
life, That was the reason why in this
pacticular section 198, it has been
made very clear that whenever there

AGRAHAYANA £, 3881 (SAKA)

to maintain the stability
sanctity of married life.

the
Marriage is meant for bringing both
the persons together. They haye
live happily. They have to
modate themselves to the wishes
degires of others. Then only
life will be happy.

Shrimatl Subhadry Joshi: Not a
second marrisge. '

Shri Datar: 1 am pointing out the
whole thing. That is why we ocught
to be very careful in certain gircum-

HE

On the other hand, the hon. Lady
Member, Mover of this Bill has paint-
ed out certain difficulties with which
all of us have to sympathise. There
are occasions where, when a wife ia
living, the husbang mekes a second
marriage. I[n these circumstances, for
example, she is not in a position tp
finance a criminal complaint -or »
prosecution. Then, it is quite likely
that she will have to suffer from »a
number of intolerable miseries
Therefore, that view also hag to be
taken into consideration. So, there
were a number of difficulties in the
Bill as framed by the bon, Member,
and it was very difficult to accept i
as it was.

Secondly, the Code of Cruminal
Procedure as also the Indian Penal
Code have been before the Law Com-
mission. They are considering whe-
ther any further amendments »st%
necessary. All the same, this wae a
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[Stiri Datar]

matter of some importance, but there
was & genuine difficulty in meeting
$he object that thie hon. Mover hag in
I have already pointed out to the
hon, Mover, éand I would mention
here, that in the form in which thus
Bill has been brought forward, It
would not be in the interests of
society to accept it, and therefore,
Government would not accept the
Bill as jt is.

In particulsr, we should fully ap-
preciate what hon, Members Shrimati
Uma Nehru and Shri Padam Dev
bave rightly pointed out. They have
stated that the proviso introduced by
the hon. Moaover in clauze 2 may have
far-reaching effects or consequences
beyond what the hon, Mover has
contemplated. If, for example a
complaint is allowed to be flled by
the police, there is a likelthood of
harassment being caused to the
aggrieved party herself and certain
undesirable results might follow. That
is a view which has also to be taken
into account, because here it is clear-
ty stated:

“Provided further that when
the person so aggrieved is a
womin, the police may make a
complaint on her behalf, if “infor-
mation relating to the commiasion
of the offence of bigamy 18 given
to the police™

So, virtual'y it means a cognizable
offence. Thercfore, the matter would
remain in the hands of the police,
and it is likely that there might be
some complaints received and at least
the aggrieved lady might feel that
her case is not being conducted as
properly, as vigorously by the police
as she could have it done by herself.
Bo, this clause as framed by the hon.
Mover is not acceplable at all.

1 pointed out to her that we must
be very careful in making amend-
ments in such laws as the Code of
Criminal Procedure which have to a
large extent stood the test of time.
Only a few years ago we made some

. et 3o

feasible, nor wag it brought forwerd
In 1958, as you are aware, a number
of important amendments were made
in the Code of Criminal Procedure
That would show that what my hon.
friend Shri D. C. Sharma has stated
is not correct. Whenever there .are
certain desirable trends in society,
whenever certain retorms sre to be
brought about by means of leglala-
tionn, Government always examine
such questions with the care that
they deserve.  Therefore, T would
submit that this is a question which
has to be approached very caretully.
and we should take into mccount the
object with which such a restriction
was laid down in section 196. .

I am very happy to.note that there
are certain amendments before the
House to which I shall make only =
general reference. Amendment No. 5
by Shri Sinhasan Singh in respect of
section 494 states that the complaint
can be filed either by the aggrieved
party, that is the wife, or by certain
of her relatives. This appears to be
perfectly reasonable because it would
meet these very hard cases that the
hon. Mover has in mind. Therefore,
I am inclined generally to support the
various amendments, the main amend-
ment as also the consequential
amendments, that have been propos-
ed by Shri Sinhasan Singh. If they
sre taken into account, then they
will meet with the particular cases
of hardship that the hon. Mover has
in view. If the hon. laidy Mover is
prepared to support the amendments
that Shri Sinhasan Singh has brought
forward, then that would meet with
‘her own requirements and at the
same time would not go so far as she
wants us to go.

Mr. Deputy-Bpeaker: Why should
the hon. Minister say ‘with bher own
requirements’?

Shri Datar: 1 did not put it in that
wzy. I meant the requirements of
the Mover. She I» in a represents-
tive capacity, not in a personal cape-
city. On behalf of all the sggrieved
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women, she has brought forward this
Bill in a representstive capacity, and,
therefore, my appeal is to her in her
representative capacity.

Therefore, I would point out that
the attitude of Government, so far as
this Bill is concerned, is this. The
Bill as it in cannot be acceptable in
the intererts of the society itself; but
to meet the particular viewpoint that
the hon, lady Member has, if the
underlying principles behind the
amendments proposed by Shri Sinha-
san Singh are accepted, then I would
have no objection to this Bill being
sccepted for consideration.

frwelt gt Wit - TR HA)-
T, Tt A R A A
weefl ¥ wofy g & F I @A
woa §, (3T fE wft @ A g
®/ATE W4T 1 & TE LAY wrawr farma
¥ w& v wzdy § 1wl oF wafig
wee A0 9q 2 ¥ X N I wE I/
qar wrgs v 5 IAA) @97 A® qY
) wer A4t 3 fe ag fawrg ST77T A
s fagr 7o &« FEA o F ITE
ugt ww Ay g @ g A gEd
wratr &% & R @ /K & 6} gwQ
ot v i wr ey d

IYTETW WEAY © TE WIAT AA ¥
we WS I, g AT afgar 9 wgdf
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Criminal 2283
Procedure (Amend-
ment) Bill

¥ wft ayg wwAt 7 we 43 witee g
k. . R

IITAW WA : I (AT el
ugfora a7 5 Tw W § I wft
VT A IN W | Ay HET IE W
w3 w7 fi5 ag w9 oY are gAY ¥ fad
dareagi g

wfrsreft apem el : 3 ¥ 7 repw
“ffifﬁﬂ*qé%!rwfrmm
XY FOT X feat ¢ | g@iad wEwr ok
gara gragt

T OF WA gxe ¥ qg WY
w1 6 W aRiwer T ¥ ag oA ag
& T, wie @ w2 7, O ag Prag
6 {3 awIm o N wewgr § ag
QA L FI ) I X A R qg
fatix a1 } i (@ faw & T @
waw g fafeow § saer wr WA
QAT T (8aT AT7 A1 O Faarg & ave
F faarg 38k g o wre W e
CIET TXFIT ¥ B fr wast (wuaw
@AW 3 N F gwatw g fs aqw
& 717 g9 & aga @A F41 | T FEW
8% g § o fay ) e vk N
wEGT ITATET § AN 1wy Py
® T TR F ATY WA IAST AT
agl & a3 T WA oW w3 ¥ 60t
ST TG R |

afed ata F ag g Igh g
f§ o% aga ¥ wwHeT T gL
AR YT Aty 1 ¥ sarf fw
aga ¥ T 3y § O wilAdaw qw
gt §, X W A &, feddver aft
& 1 o vt won wrgdt § fie ag g
W @ qAT WY g A T A | ®
ofy & fag, @ Jow o ¥ 91
«aty, IWE W F InET qF 1w, A Wk
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[l 4t vt}
wga «fr ara WAy Al gy, e Taet
i fedn wT o, ok 3% fad
<t o WY arg, Wy I PR
oy www g v faam e Wi
]IX %7 GO IaE 93 qg ) o
fs Iewt afy guQ wrlt wTH 1O &
fard qg wqr wrar § fe Iaw W F arwr
q¥ WA, QI W ATY, WIAST qATE YT
ag AN 9y gF e WY e 9fn
A avly s ¥ Ay g aow ¢
wafed § wt weft fe s qaw
F §x AT ¥ O A1 @ xR w1 )
% acE gn oft & fag ofewy v o
xgd § WY gl wew ofy gl @
T ¥ ag #Y drw § wwer § 7w
X w4l & wrg qETeer # e o
At o F qar v e d

. R AAAT Gl A Ow qay
ey fe gfaw & ard ¥ agy aaa
X W waa § | ¥ I gEet B
a1 g 3 2 93 IX ganrk §m fafireex
qrgw & vz & fr gforw »1 wfawe 3
¥ wrat T g sy §, O fex @ W
g 1 9 gArdY gfaw & fag oY aame
are € W gETR g Pafre< gge s
fad gur @1 wifs T &) rawd o fix
Ay #eeq § AT wEqa |

Skhri Datar: She has not undersiood
what 1 said I said complaints are
likely to come. ] used the words very
carefully.

sivwrely ot whaft : & o) a3 aRed
i f& &0 graw ag W} fe gfew W
sfeaare Af) faar I wwar, AT woar
ot Y, Biea fim fafreey @ gfe
N seiFe § vt o wi fe oft
e wierare fiegr ar qwar § @ @
wuy Jlew g @ o e @
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fufucrw §, ot gud o) ¥ ww
wfiz e § dfew ¥ A ot
Fox gndft wrft @ ¢ gfee wY o
ffhorer & wrem o F qwer ¥ W
oY wweT oy o QY e ¥ AL WA
W wig wrr gt § ot xov fo &
Fegrery fag o wr witedte s we
W ot oy e ¥ figegearr o afigt &
ford frsr oy & IRt & § Qix v
foy wer ot w1 xwfad & @
wiEiz ¥ @fwre st g

_ Mir. Deputy-Speaker: The gquestion
18
“That the Bill further to amend

the Code of Criminal Procedure,
1808, be takén into consideration.”

The motion war adopted.

Claase 2— (Amendment of section 199)
8hri Sinhasan Singh: 1 beg to move:

Page 1,
for clause (2). substitute—

“2. Amendment of section 193, In
section 188 of the Code of Crimioal
Procedure, 1898, for the second pro-
viso, the following proviso shali  be
substituted, namely: —

‘Provided further that where ihe
person aggrieved by an offence under
section 484 of the said Code—

(a) is the wife, any relative of
the wife may make a com-
plaint on her behalf; -
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to make a compiming in per-
son, some other person autho-
rised by the husband in
accordance with the provisions
of sub-section (1) of section
190B may, with the leave of
the court, make a complaint
on his behalf.

Explanation.—For the purpose of
<lause (o) of the second proviso, ‘rela-
tive' means any lineal descendant or
ascendant of the wife, her brother or
sister or her father’s or mother's
brother or sister’ . (Admt. 5).

1 have spoken on it and [ need not
Tepeat my arguments.

Mr. Depuly-Speaker: This amend-
ment is before the House. Shall I put
it to the vote of the House.

Tandit Thakur Das Bhargava: Sir,
will you allow me to say a word about
the amendment also?

T8 wAsHe /4 11 teater #7 arérs
) iy § &Y v fad oo § W
* fAfa i WX & 1 = & fodem
o o e ™ g xRy ww
wrfe & 97 wnfy § ) wnfeg & foed-
e ot & o fodzre @y T@ &
Afer ta wHxdz ¥ W & wng o
wfgr wdvg N A W & o §
afen aaeft avs & wifex ¥ fodera
% wrowrk w7 wr vt gw At fon =
¢ i waw am vz & fe v vl
Wy Wy wr ettt g WY
* w7 vy § a1 IaE Ak N w7
atx gat foderd §1 30
srern g frerr fe oo & feder
® wife g A N g DN @
weedt gt Wty # o e ¥
$T 70 oWy ¥ wrw 1 quted Wt
qwg aff ¢ fe Wiy & wfa & =k
ar wrk & wpwt o wle gut ol
ot ofrely Y seq SN BT g W o fear

AGRAHAYANA 6, 1881 (SAKA)

Criminal 2286
Procedure (Amend-
ment) Bill
A | O wTy ¥ A W gy afenme
foar war & 3ud oy w1 o ww aw

wiadt W § ara A & ) wre B0k
iy 9@ # Eh S i wrw AR
¢ wigT A Wiy X av foe H W
FHATET 1, A s AWAFA IACLAQ
Y grea 3 W 9T e A ¥ aear
2 | ax I atedr fegr o gy § T9H
At @ gt & o W wq fen W
i

TSR W Xy AR g
st LT A o & Fosardy wY wpvy
70 [

araf gaKr wEr . AnEE ¥
fesrare M gFem e vk e
FAR A9E & 9% § 1 gAY gvery ¥
srra & fag sfews  soedy |

IaTeam wghea - I T fear
% fo s wfee & fodert &
qg &% T wngm @Y 4 Arfwer ¥
e § YT EEHT AUE A

qfga srgT via Wi : W ¥
fFoavare fY At ag Tfaw wc FSA E

IqeaN  wEEw ;- wre drey
w7 foerere wg om @ Ty wwd Y
T WL T
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< oy 5.9¢ ww WA 7 R
s o S wror € w7 aw § ot
FrrE Ay & AT | e q W fear o
R § e o oy aR i gt @
frek fod e wdnt wor qulen
i & wg fore sl W g gwde WY
el § | AT Ww ¥ gg Ig v )
QT AT qar R a6y § i o forer et
- @Y 1y gaw IWET 9g whenr foar o7
't gww § e aaren W oo
STEY FETTE R 1 TuiaT & a3k wear
wrgat g v ag wrar afea ffm g
¥ g w< fear oy fr w.€ wrzaT 0
ey & (ZhZy W AT T I[wE 2L
wfwmre. wtca ¥ &% 1 & wwaar g G
QT FA & STt Ay iR g g

Mr. Deputy-Speaxer: Would it do
# it is made to read like this?

“Provided where the person
aggrieved is a woman who is an
idiot or lunatic or from sickness
or inflrmity or any other cause
unable to make a complaint.”

Shri Datar: Perhaps it may be found
that so far as the first proviso is eon-
cerned it relates to offences under
sections 493 to 486 and this proviso
which is being introduced is only for
an offence under section 494 which
does not cover this.

Mr. Deputy-Speaker: As the Minis-
ter likes. I have no objection.
Then, 1 put this to the vote of the
House. The question is:

Page 1,—
for clause (2), substitute—

2. Amendment of section 198.—In
Section 198 of the code of Criminal
Procedure, 1898, for the gsecond provi-
90, the following proviso shall be sub-
stituted, .namely: —

“Provided further that where the
person aggrieved - by an offence

NOVENEER 37. 192¢ Criminal Procedure 2288
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under section 404 of the asid
Code—

(n) is the wife, any relative of
the wife may make a com-
plaint on her behalf;

(b) is the husband, and he is
serving in any of the Armed
Forces of the Union under
conditions which are .certified
by his Commanding Officer
ag precluding him from ob-
taining leave of absence to
enable him to make a com-
plaint in person, some other
person authorised by she
husband in accordance with
the provisions of sub-section
(1) ot section 1598 may, with
the leave of the court, make
a complaint on his behalf

Explanation—For the purpose of
clause (a) of the second proviso,
‘relative’ means any lineal descendant
or asceéndant of the wife, her brother
or sister or her father’s or mother’s
brother or sister.” (Admt. 5).

The motion was adop'ed

Mr Deputy-Speaker: 1 shall put
clause 2, as amended, to the vote of
the House. The question is:

‘That Clause 2, as amended.
stand part of the Bill”

The motion wos adopted,

Clause 2, as amended, was added
to the Bill.

Clanse 1| —(Short title, ertent ead
commeéncement)

Mr. Deputy-Speaker: There are
amendment Nos. 2, 3 and 4, of Shn
Sinhasan Singh.

Shri Datar: They are only formal
amendments.

Mr. Deputy-Speaker: Yes.
Amendments made:
Page 1, line 3, omit- '(1)".

Page 1, line 4, (i) omit ‘of'; and
(i) for '19" substitute (IDBI}, .
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Page 1, omic lines 5 0 7

(Admts. 2, 3 & 4).

[Shri Sinhasan Singh].
Mr. Depaty-Bpeaker: The question
in:

‘““That clause 1, as amended,
stand part of the Bill."”

.The motion was adopted.
Clause 1, ar amended, was added
w the Bill
The Enacting Formula
Awmendment made:
Page 1, line 1, for “Eigh'h  Year”
substitute "“Tenth Year” (Amdt. 1).
[Shri Sinhasan Sirhal.

Mr. Deputy-Speaker: The question
s

“That the Enacting Formula, as
amended, stand part of the Bill".

The wmotion was adopted.
The Enacting Formula, as amended,
was added to the Bill.
The Title was added to the Bill

Shrimati Subhadra Joshi: 1 beg to

move: '

“That the Bill, as amended, be
pazsed.

Mr Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

1827 hra.

MINIMUM WAGES (AMENDMENT)
BILL

(Amendment of Section 14) by Shri
Kanhaiya lLal Balmiki

' Shrl  Balmii  (Bulandshahr—
Reserved—Sch. Castes): I beg to
move:

“That the Bill further to amend
the Minimum Wages Act, 1948 be
taken into consideration.”

AGRAHAYANA 8, 1881 (S4KA)
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TSR wHEY, wafe Tw Wy Iy
@y qx o o Froerget gfie & A
wAET X 2W A W i %y
frgma & it Ardr som W sy
TN w1 A N §, TACY W T W
TR AT T & | W ST B Honfiest
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TR § fi6 I a1y T d T sqegre
l",aa!hwmﬁﬂ{ﬁﬁlﬁ wre foradfY
& AgTa g% § w7 &, IW AgTA W,
IAH MY T W BATE 6 I 3%
3% SN Sr Y | I ey g ¥
&Y g3 A% ug over W, o teve ¥
fafras afa o #r g o W
YT gT CF FAvFATer faaas x@ aTw
¥ w77 o §, Forrwt fe mam qg 4—

“provided that where no provi-
sion exists for the determination
of over time wage, it shall be
double the ordinary rate of

wages.”
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axg® ot w7 o Y fem g
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(Amendmen DR 23
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1 ¥f waw gzar ¢, A sy Y g
¥ 9 0 qw-n ¥ gw afrerd qrfedy
7 7 A el § 1 3feT ITWT O
e aff R ar @Y d 1 ag dre e
¥ g5 worqfeai §, e o1 9 dad
BT &<wT frat ot ¥ 1 § 7 A%
7y T & fr whY Wit 9T e avg
wafeyt it wel) §, ¥R 3@ mUgAY
1 g g afy grar § 0§ wge
anm fr qedt AN AT @R,
JUE TAEY MR qE1T Ky wHTE F1 G
forerar wfgm 1+ 75 g7 wQI o v
X ¢, JaAT wof AT W oww



asgn Migimen AGRAHRAYANA 8, 1881 (BAKA)
Wages

sorn wgh §, ier 3g v wer
¢ fo wac gw afgan weT B ue
¥ Wt qat Ruc W ¥, A gw 2wd ¢
fis it warft } o Sred Razuror ofy
W™ W F iz £ ) wlY gy Rt
@ wta § f6 qEe Qo T/ A gfoom
wE® q% Ay F WA T WIQ, A ¥Y
Az A} gAY day AR fear o
g fe wr ¥ arey gw e W=
™ vy B wt gz arex g §
I WANT 9T g wgi e Tafs oF
Q@ Qe ¥ SNaT o fasw 2, F ¥
arx #2 $ga1 wgar § ¢ ¥19 %W fra
U wigar g 5 gg T oy v
8, qfsa wax Wavzew * g I
¥ W gagm fagrw "/9W, geqa
W §Ad, A 39 A ¥ WA go
A2 T ¥ R aes =T 24w v
B Rty arferedy o acs ST 21 Pe
T wrad—-42—Ire a® A £, IA
ATH ST T e Fafar 3 B+
2EY F 7S oy W g0 AP w
afewa ¢2 T ag wgr T E: —

“The State shall endeavour to
secure, by suitable legislation or
economic organisation or in  any
other way, 10 all workers, agricul-

tural, industrianl or otherwise,
work, a living wage, conditions of

of life and full enjoyment of
leisure and =xocia) and cultural
opportunities. .. ."

o wH W dwaaaw g e =-
Trflrrn s ¥ &Y saPr ar wfgR )
g 31w § e aowrT A 2R1 Tt €,
Nea dm f& 3% wlt onfgr faem,
R W T fR T R € |
e § st gt oy frfrow a1 gifteeeos
wd f me afF T @
afY, wvafs sfewrr § fo-wg #Y oft
wen wmi §, Whew are o 3w ¥ faw

(Amendment) 3204
Bill

X —aiiea at w1 92 § | Wi ¥
faaz ogdr ox favae ow GAEEA &
< § qra gur §, fawwr i gl
AfEt & TAg N g S oA
sar g, agh ag g wcar &
wit - feam @ g @ AT
¥ ey §, TR #7 wrwew §, AW AW
ff Fandim § 1 47 gz drfal & e

& 1 o grefa f § o il

tfafeqist 31 gt ooy o€ €
dx ¥ 7 fafemr §  wrw
¥ 7 rvd e ow 3 o drafee
TR WY QAT § TERY Y W9d ey
T T OF Wi Y ey e et o,
TgeY gre o oo @ gratle ot &
Wadrderws ar i frgw e §
fe gan dferrr & onfew 3¢ (@) A
L O

“that there is equal pay for
equal work for both men and
women”';
fary v @1a g Ao v fafaomon 2 X
fagary @ WX Tg%T TNY WA
uY ﬁfmmtl

¥ qrere ¥ () wro 9T
= AT T wW ¢ —

“that where a worker works in
an employment for more than 8
hours on anv day or more than 48
hours m a week. he would be
entitled to wages in respect  of
over-time at the rate of 14 times
the ordinary rate of wages in cases
of employments 1n agriculture and
at doubly¢ the ordinary rate of
wages in cases of any other sche-
duled emplovments"”. W‘ﬁ g-hi- Al
fas ¥ &feq 3w wrfes ff £
@ o WY v ooy €1 & fx wea Wy
ok wg oY N o o oW A w
fir® | T wraTine oseg At A

R 7 ol ww W Tt % ety fow

ﬁjguﬂ«ﬂﬂg.w“
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wfefe.m oy fed o § oie ot
T & v W § ure w Dfefeway nl
¥ 1 waTo oY O Fwz Tow §, IwT
AW, I AT 0T F et syre fewrar
g ¥ wgt v oy g ety #
wWr vw Wt w1 wrw sym 7 fY fegr mr
§ rFT R E O q fr ARl
fsinig gsfecTasdiwanfar
&1 7 w7 v g & orafw wag S Ay
SR ¥rorm s g &
ol g7 % wrafte s T TP TwAT
wgY § T AW ¥ "egy o 9 Qe
wrar wgY § wgY § i o «F,
gy § [®wdriva &y, v g1 § f
wrdr U 7 T §Y, A vyl w
Cald felolu ek ShoiRaE o
o Trar wagti wr A fes e
vRRg i el e fiagnerdvis
o A Srar i wifgg

73 $% & & wff wff dpw
oI iy ¥ waw Ay & fas §
fesy ow X wgl aw sry B amen §
R Hr ars § 1 wft aw wf
2-t/R, wff t-tfv wff ¥ w i@
®qRX 9X Ayreorer g s § o
&y o wawr 1 are & T § Y are
W H T § 1 F wwaw g 6 gy
AN &7 TqF AT qawy A1
wfeg 1 texs § 1Y wRER & ANfe-
fk ra & araqz ft ey ffarfafeat oix
wreiRaw # oY weatg gy W@ § W
FF THET Y #Y Jorea w ¥ Fradr §
WL & I AT ST ATHT wifge )

& ww wraa gy fFad e
wrge § for & fir ot qar v a2 e
fwg a1 & w1 wo @ § O few oy
TIF @ & gl ww wtwr s
o aree § wgt AT & W2 W AW
¥ vs 2 O fafirz  ix vt et

whwczrew § wy -t/ frgr w4
Wfew detann ¥ 3w coamra wft fren 2
aew ¥ & Wi ve w2 § ) fagre ¥ e Wit
K¥ § o o7 Y ¥ whrcemew t-¢f}
¥ ofr sywear § 1 W i vk oo @
e Ve o wwd § | fed ¥ iy e}
¥ arong o # w21 % ofr wd R0
oSy ¥ § W ve i 2-2 /R far
wrerr § 1wy ¥ fafiarsr dor aew w1 ok
fasaff g e gt XA g wfi QKL
LR ERVER L ASE &4 (% 4]
B X aeg qtw e # ¢ oz Wy §
T 1-1 /3 § 1 wsg W o % & Wi
Ye o -2/ & 1 fawy wdw foant
o gf & 1 WY e fo § ¢ WL Ve
wtfas A g ifos o3 mfasufid
afwysrax & e wx wer mp § fF
wferd T ww o §r fim o age #
¥ Ty FieaT g1 § sgdi fruem
&7 ¥ 7T ek ¥ . A BT Y0
€T 47 Ag € WT ¥& Wi 2-2f3 W
ELI AR IR REIERRE LY SR
& & yfoory dgT ¥ Fivsr go § I
2-1/3 w1 & fax § #fonr 95 o1 Wik
fas =8 & wame ¥ W -2/ w fars
R AT e qiT Ve g7 § 1 TEYT § @Y
o WX fo W § o7 -2 /3 § 1 FaTy
FewXerfrfangwx -2/ 8
TrxeqT W & oT vs wr 4-2/3 &
g w2 # faspw mif=r § 1 96 9%
gt fiegr § e oot amaeawn S0 K
witfe agt wacerew w1 A aw §
GRY TR W Jo fYo eTw E¥ wTH-
feraw xe2aferariz oee & urdt § 1 e
TRy AT 7E o1 § | QI STy A
Kefigaw wac A oes &) o sy offae
e ¥, afrserao e, wax que
S wefag ¥Y oes fwrc gt ow fin
Wafees BT oes #T {1 oy o
s i femon o k1 '
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e & s © i Vo wT § e
wwir - fonlr ¥x w1 § 1| wAw AT
oy sl & ware af & 1 ofee s
Fhoodvd & e ¥ w1 Y faw Ay §
e gy rar § siverc-zres fray g
fartz afen & & wix v= o7 4w
afetr T o1 § | W el
Laike iincs SR EL e o 3§
& Qv Cowama & ¥ w3 W A o
§ fv wff wft aga s 95t aw W
form wem § ¢ et ST A Drfcfeda
LR-e-R¥s w1 B Fu ST oA F A
et § 1 g st Wi v g R w2
o fy s @ o< & w1 wew i £ 1 P
Fewt MY 1-1 /3w fend i feeslt
#emrvevzguTe-t/aw faw g
e e W@ g

q fax §% uraq aTey @ awey
T § arf® 4 S/ QrawT v A1 g0y
A aaw T g & H1307 Q32 w1 o1 Ty
W wracfwas efamiz s ow W
WS ¥ 4 FT GG FHI FAGL FY
wrd Y Ffffofaqe afgs ST 07 F
Ty v {0 ag A wgr A 2
gOFTL 9@ A% TH ATA FT 94T Y
{ ot = A faow oar 2o w1 wvear
o7 F ITLAT XX JITRL AR, FT WAA-
w4 & At @ g, ag el wwre @Y
qfea ag & | gt aXFTLH @A arfawy
o Q1T v §, Ay AWE &7 W Ay
w7 wifge « & wrw tw @ g e s
W wIgY & wrnw ¥ qfa@}
¥ w1 ¥ sI@itas ¥ o= v Hgfa-
fadfaz w ¥ w=ax o 3q § Wi ag sw
Sor s faaar wifgg | ag 7% €8 1007
¥ gav & fe wv§ araey Fasifea af et
& s T 7 TYX & FEQ
ﬂlt ag RO vy ArdAr §

. grenfige o s & fag o
rfwsmw ek s

(Amendment) 2298
Biu

# fladt wwre wr e« O ¥ o
TEY 4T #fwx AT qwar 31 IAN AR
Taedq & w37 $ Tt g v o
X Y 1 xTATE T F wE wigar § e
A F e v T S Pre F e v
& a1 sgfafaefesre § wiw ws &,
i waYa ¥ wo EY, wiy WAy ¥
w<r g, oy feai # wxx
ITH A7 A 97 & QT K A® T
Bt fgr I M <@ A wArg
w1 du1 IAw famr wfge)  wWET
T AT ¢F giaww afedr faifor
¥ ¥ T8N qg T ARy § o urad
wrE a® W dF ¥ fraffa &)
WIIET € A gfaerd  arfady
CAC IR T o

g w1 § fr ary 2w ¥ @rafaes
=z W AT oqrfgd w@T A
g ofY wrremr ¥ ¥ wwwman g fw
qATH | 7qaTa ¥%9 AGN &1 §war
2 afe sagd & @ ® wIram Wy
F #Agd ¢ I ey wFCwrdl wY Sy
g & fawifa sl arfgg

Rt WY cramgwd wRE 6
JEFT U JW.T ¢ 5 w0 J &7 7wgQ
i WA QA w.fgw ) & g@Ar wngar
g % 371 3@ 97w v fear 30
#fea & 1@ 9 afis T &g FT @O
FeT g g 5 9 Wiy W
T § ¥ QF oTET WA g0
g %g wea & fd  dd
sz g, efaus cewfawie o 3,
¥iwa & wgaY qaeTAT g § fe @
At N owe sqfafers afq 9T, Cfa-
wAwCH FHG 9T Wy Y € §,
I 9T LAWY WA A ¥ wrar Iwat ¥
8 IR T ¥ gy 4 @ fawm
Y aran § arfs 4 &% awF ww o Nfew
AWt A WY wig ar A faw Wy
aTETTH TR WY g Ay wa faw &



2399 Minismen Wager NOTIMIRR W, 199

St Batmiki]

e g agT preey & A arer wow
qiirwweew Wax ¥ aTs, =frfeuw
WeT o) ovs, srEee o e @
AT W I WGP o 9Ts 1]
sc Qe fer ww BR fred el
T GV §X | (S WHNT O W
M o & A F wwwT sagm
Napn wg g

wgl 0% dwa W QR
w gy § B pewed § 9
i gl ey & N ar-
fred § 37 & ST g § wea W
wiferwt w7 &% (@A Saw § fr wg
g aff o wg ST Ay v Q-
wewt yig o ar graeagw & wiw
*F w3 gvd § 77 fir 78 W wTH DY
AR ?  XE A % A e
e TREe § oW ardy £ waw
firg g s wEfta aort St afigd
wife €1 gg & wrr 7Y wer mwar §
o ® W g AT WY AW

¥y A% GrAeT WY %
gfasri Iw afedt &1 aeqw @
ag fosgs swr Wk sWR
B ag v g @ g wfgd
W % fad asd) § f5 v T fodew
o s ¥ wad gu oF TR i
fexdee e T | I oY "W
Az f we X e Sy s ERy &
A AT WA ¥ AW AT wre w9
B T EE B Ay A s B E AN
say  ERTO R T 9w awar §)
wa¥ forg 4% gt 7T faiaw oy fear 1
NETTCRA § ¥ qaAr gL AT fop wag ¥
& g TRy e of@ wgt &  fear
avday | & FAE oY qurd & i
TR | 9 W e IW e gy
wrwr ) wx awfa Fw g @
o wfea wrer it ot ghlve

(Amendmayt) B0 o

v § o woit wh@
Wfiesr & oyt sy awar g i ey o
IO T agaT § oY Wy duw
G AR A A T WA @
Ty ot aegeelt Wt W cw wigd
L 0w urt wyrwr wigh £, tw
famar oo wgd &, oY wgt wT g
w sgvr e Y gvm e

“art g wdre: ¥ eats:
wer wlife whify wfy”

ot wg § s N wEy O6F A Wy
w< &5 wrar §, ¥ W ow 3¢ &R
€1 Ivfreg F wr § e ot T e
§ =g mft awer §, g v AT o
fer wwd wratTdr §, $x vw ¥ ww o
wrw ¢ wwge & ww § foew ¥
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% pw & vewes B0 @ welt
W ywaewgm b v=h
oy & fig o o) mar e amw
. wyw axfeenft & T
#Mhrw“nmf W
qwy g & wer pwn & o A
Yorwhd ot} w8 &
AT o WrwwZ vk 43 ge &
#w&mmgﬁwmw
® % gwer g wifgg 1 ¥ s
g s o gufizTe A g
twmtqﬁwﬂﬂkm
@ ow 7 q¢ qfipeew v
71 miafiow WA ¥ ww  faw
fadlt xer =@ ¢ g #
ot off 1 F At dw ¥ ey
o TR W §, I W O 6% AW
T R § 1 WY 3§ AR S
tﬁ(mtmmiiﬁm
wd g d v § e @ weeenw
. 6 W WA ¥ 9T WY i W
AT W U Hag T i wr qult
Wt % wfew H T w1E @
@ & W w7 o Ay gew oY gw oy
& v B

Mr. Depaty-Speaker: Motion moved:

“Ihat the Bill further to amend
the Minimum Wages Act, 1948, be
faken into consideration.”

o We Wro wwwi  (wHyY) :
wWrerw WY, gy At fedaw ¥ faw
o wreh Y # g7 & A wegy e
¥ v v @ @ W ga
¢ 1 oow gutt dw § fafwa ddT wda
o ¥ oW weny awlar ol wagd
M ofr 1 T woa ¥ v
Mrorfrrrr s Iw s
@ s @ off &, Sfer W Qe

oy ¥ aX ¥ oy far cad W e
ot gt w N & W ¥ e
g W

wll o T e

. (Amendment) 2
Bill m

g2 Se ¥ aw A wie 99, tﬁ
wwae og 58 § 5 o oY e afY
N wargnt 3w & W
WA g1 W W, o A Ayl §1
TR I ¥ am ot § W v omr §
e wifax awgd ¥ grea ® gure.
¥ fad sy oft av wifee oY Y ow Y
7 75 0t W ¢ fe g A 3A
arey §A€h 1w W qg 5 §3 8T
A Mg i fragaragag ) &
ant FAfeT 2 A R s wag &
a% wTg 7 ¥ Za e o A s gd
t fr zadr quadfa arxar ar AL
Feradfa Aoy ¥ 7% ¥, a1 T7 Y AW
e g v & e gw e ager i@
¢ witfe g dwadfa awar ¥ s ¥
T a9 ¥ perge e gi X v
7y faege v aww §, SfET T A
59 wmad fafrm adia & w & &,
R & 7 2w fe v fedt & o
s P a Fraifcr #Y o€ & o
Y © JT < YIT X FT ¢ §o T IE@AAT
fad i &1 ag woge, e TEgT.
T W daw wog wrfas &t wn ?
g IFT § T¥F qF g @ AN
WX §¥ A %y a7 R oqa %
T IF & 7 i g werwa 7 ¥4,
a xg w1 s w1 qw 4@ < wry oA
femr aw T gy 1 AT vy g4 FT T FAT
TR T v T Wl Ay §ay
A X FIT I § A WS W K
fs a% T@wa F § T FT AT

T FTY ¥ T & AT T q@AWTS 8
AR & 07 F g § A
4 A g IO ¥ F T agT AW
aeardzrT wagfeaT wrga A §5 vrwA
T &+ Few w ave W wW
wx Bt ¥ 0 weTgraw & sy ofr
T gy @ wifs g ow {e
wgT § fam w1 savirecs Fear a0
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[y ge wWre writ)

wgt 9gF T ff § 1 TR W
fe wre wror QT Tyt g ardd &Y
TAd g v QY o Wi WY
Mefmt HEd + ot 9 oF
Bregw faw Y 8, wtdr e
PMarsmsangddee iz 0,
W2 ow oTR F.q avar 97 1 gF & frey
gt & Awgd 7 wrrew fiwar o fadndr
o & gaey ayt Tl § afew g & syfey
£H wAgT AT & At w1 )
q A fie wror = qrf @ qrafaa § 0
Afes 37 & 0T WY ? v A
1 T arsyw & 5 gy T FT ¥
F{7 ¥ a8 W war W% Ar A
WAL & & A ft qrfaey 3 ik
ara g7 & g1 A< fear o wg fn
WX WIT B AFS wor § Ay 13 WK
1IN FTAFEAT QT 1 W A FTC
FH3 A a0 ¥ frere feq srad o
AL WAF KT I [ET W, Ga
g:@ gar, A RIAT AR fer §5 €
g7 Ty FIR wqrare & faeg gy v
& #1¢ gy w1 a9gT w7 ¥ fag A
qT o g, w7 0T 3T ¥R
w1 far at agi & sfafaoas wfeax
A FaX wifsaX & T g @ W
7 §8 & fs agt woen g« far o,
agi ¥ AN &Y Frevan favay ara Faer
# gart o oy W v & o age
§t T3 wXga § = Ww wwrw AN,
77 Y firare fiear mar, I |
foar @ agi A« AA ¥ I
¥ <2 e fed g §, w9 wY g7 ¥
o 1 R 37 & g A sEg
fear 7ar 3w ®1 gEaEr Y ey
fawiit i ¥ TEZ ® ERY ¥ |y fear
o EEATE | wgt K AT A afww
RN & qrg avwy 7 | ¥t 9%
o € Qfrat a7

(Amensomsn B8 230]

| e ww sy ;g Ty W o
& xR wTy I 9 gren A o Wl 4

ot we Wt wwelt: I TN
ww ¢ & ©@ ford e ff W g
f, #fer g ¥ ae 3w wrdtar & A
FTANFEH IR AT T Agt wf
o a1 oY gar fw 3w & WYreeww
frgram | gafad dwdwscqme
fiw wre wry Fafrag ¥ ¥ af O
¥ v fiway o oY Y o 99 ¥ GAT
Qe R wTT o Wil e o 4w
W frgearr ¥ § aw oY fad 1wy
mﬁﬂwgmqnﬂ'w
) pRAT= TR Ao
TUHAT A W g7 a% w § 1 W
W€ wF At 3 g ¥ wagy ww w@ g
A wAET § I A g wy &
wrefl € 1 o ofr g §pw el
v & fx gardr merg wph wfid
A ATl woeTT wgdt € fw wre gare
sa=rfa} €Y ave 24, W g
foadt v §

ww A (o enfa weft) welt
& wgr, fargw awa €

&t ®o Wro wawl : e wr Y
¥ WY | wT g6 9% 2 g
dfew qogr a@ wEY § WX
W TR AEY

qre gt e ¥ wiah

L
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Wuges
o a7 g € L o oWt W § (w
wx ¥ weearg g Y wdA sqife
R ¥ wxrorare wr @r § 1§ qHeT
faedre =4t w2 1 Bfwr or softifea
fafran A%y vz w1 & a1 g At
g w @K A S A e
wry ¥R fw fafera 9 frdt € 1 oo
oy fufiraw &w § ag « @ Whow &
WA Aw g 1 wgr w1 § o g fwlias
GHW R O HIIEH wOT WX UM
weifics &fweqss: mas |« W o
W 0BT AT @ § waT EE Y YT
Yo Brudy WY wag<t §F afz fomr wiw
o gad wwgdl w1 aga spfora o
wwdfr § Wi aw (ot gvg g4 foeeft
TWCHT §FY & 1 Qa7 15 faw 1 9w
HYT ®T F AY ayA wegy i, Al
QI g Ay e wd Al woe
o A X 30T A A py wYfaa Fifae
Ffrecs ¥ wriwta g, wf foddr @
gt vt Sax wwiw gf, e
gh, toff g€ W Id xw @it A
faarz frgr srqr o amme & & AT
fo 7 v § 1 a0 fidzw & e v
@ & wror ow giareor wedr &
et aweng § 1 ¥ foet & w10 &
wEl # o A 2e-3= W TEE
faerar € 1 O 7 A 7 fo§ w4 THw
1 FAamT s wgwr § WY §3 58
WT /AT | AY & wAT o ¥ FrdT w2l
g fw a8 fofme 349 Qa2 Y v ¥
g ®T WIT A JAET FeATH wQ §
THRY GAT Q) g1 2AT AY 6 § _fwT
Ty o M7 A1Q fE I T M
qwe & gade wd § S e &
firerar & 21 2%} 1 I wrek CRART TN
w XX § Ay e AT ¥ A
wawat § i arw o fma $o e
for wrer & agg axdw € 1 w A
wre afY & i wc syt o o va @
fs wrw fipgrer % wage @ o dw
ATA(AI) LAD—S,

~AGRAHAYANA 8, 1881 (SAKA)

(Amendment) 2308
Bill

frere € walt fegeem o vl X
&1 fuemt 58 § 1 qg wrar fe wr
frgems ®1 wifgw graa o 4Y &
e 2o wagdi v wyigr ey ¥ GF
g TR vy ¥ wa B EAr A
frrersit mﬁ(a fe_wg fwdt a@ T
T FL 'H"F |

weqer wgtey, g T I yifeqr-
qz § €377 §, TAFY & qvhy aerg
fradfe § 1+ fegratsi & aga ww w4t
Y yrdr wsdy oearg fawdt § 1 SFas
for +fr qrar 31 oxiafoyiz w@T ¥
BIRY A F1fc &+ wry W fig fore
Wz ®Y UF &9, WS WIST 47 29
wrar OF fawar & a8 few o qif
TAT 6T J¥al AT | WY Ty w1
adr graw 7 e qar wrae A I
a7 WIHT WOE A1 3 %ah 1% qg JF WY
wid F oR X wo 1w T N
xiq fw wq wf=ed §, aferd) =@,
qErd ¥ o1 9T fremed § g
Bl wrT ZRTY 8T wnT § aY R
W7 ®YT AT THC A A

13 hrs.

ot & wig & oo faw w1 Q@
quds & § A mudw wf e ¥
g fo ag ad widf sTaa T

s oo q@ 71c gAY § 1 qEn
wif w8 v WA, ..

ITEAA THRY T WY qH 6T
wd ?

W&o Aio a=Nl : § AW FT TG
g1

% fas wg fadqa won <@ §
fie o g7 ¥ *ré g v § AN
T8 A GHAT ATC {5 7 I AT W
faerrea W< & fof wr @y & 1 oEY
wre w4) § 1 & Fevwrw wen e faf-
®T §gw W gae § e o1 ¥



1337 Minimum Wopes
[ wo Yo waal])

e 1 g fuw fedt T S oew &
wfi st § wfew Q¥ qew 7 X @
win § forgeY o2 wiae § | & wgen
§ fs 51 oY Y ot aufs & gezetor
¥ A& 1 Qut 7Y et iR fe qrcgw
I a1y FF A I L& I 1w
fegeemn & fodt qac fafiee R
qraR fag qr wagz ava d | wreer

NOVEMBER 37, 1380 {(Arendment) Bill 238

78 Tow won wigd fr ow o frds
oY &< W T a<g ¥ new oy A F—
fadt fafueee ars dae—ifl § afew
fedt fafueet wre fean Agaw 3w
gferg+ wHw § 1
17:02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Nov-

ember 30, 19859|Agrahayana §, 1881
{Saka).
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2309
ORAL ANSWERS

QUBSTIONS 3081—a121
5.Q. Subject Corumxs
No.

Technical Committee for

353 production of fertilizers . 208183
3ss. Villiers colliery, Talcher . 2083—8y

356. Dmlopment of lndum:d

Co-operative Societies . 2085—87
357. Subsidised lndustnll
Housing Scheme . 2087—90
358. Sino-Indian bord:r dis-
putes . - 2090—~02
359. A.LR. mdnormm in Delh: 2092—94
360. Displaced persons at Scal-
dsh Sration . 2094— 2100
361. Jute mills . 2100—086
362. Automobile Industry Re-
viewing Committee . 2106—10
363. Alteration in Indo-Pakistan
border due to Ravifloods 2110—12
364. Land reforms . 2112—16
365. Applications  for claims,
compensation and grants 2117-18
366. Training facilities to foreig-
ners in the atomic energy 2118-19
367. Sea-food industry . 3119—=21
WRITTEN AN’SWBRS TO
QUESTIONS . . 2121—67
5.Q.
Na.
354. Indo-Tibetan Trade 2131
368, Survey of Indian Ocean 2123
369. Newsprint Factory,N:nm
abad. . a123-23
370. Pharmaceutical piant 21323-24
371. Hospital at Madras under
Employees’ State Insur-
ance Corporation 2124
372. Export of shoes 2124
373. Pubhcn:y Depmmmrs i
Sta 1128
374. Puceo!mem 3136
37§. Labour Appellate 'I‘t{bum! 2126
376. Report of Tea Board . 2126-27
377. Radio Agricultural Seminar 2137
378. A. I. R. Song snd Drama
Division performmse at
Chandigarh 2127-28
379. Com'nuniz Deveclopment
experts for Iran and Af-
ghanistan . 3128-a9
380. Methanol let.Sindri 3129

WRITTEN ANSWERS TO

QUESTIONS—contd.
SQ. Subject
No.

381. Indiar represenratives on
N. Comurittees .

382. Slum clearance
383. Manganese Industry.

384. Land Acquisition and De-
velopment Scheme .

385. Work study of Indian thh
Commission, U.K.

386. Export ofcngmeermg [oodl
to Burma .

387. Small Scale lndustnes
388. Hindu and Sikh Shrincs

389. Hospi'al a1t Calcurtia under
Employees State !muum:e
Corporation .

390. Textile mills
391. Commmon teéa

392. Export o rcnmme and tymre
Ores

393. Bxtradition trcar;r bemcen
India and Pakis xn . .

494. Airfieldsin N.EF. A.

395. Independence Day celebra-
tions by Indizn Embassics

396. ShriSardool Singh’s Case .
3198. Export of mica.
U.s.Q.
No.
571. Youth Employmeént and

Vocational Guidance Sec-
tion in Bombay

$72. Productionof khadi in BII‘III‘

573. Class IV Quarters onPu.m:h—
kuin Road

Rural Industrial E«ates
Local Development Works
Partition Committee
Cotton-seed cmshing fac-
I'.Drlﬂ .
CivilWorksin anab State

579. Khadi and Village Indus-
tries Boards (Punjab)
580. Import of car spare parts .

s81. Indian children in South
Africa . :

Refugee markets in N‘m
Delhi . . .

Prototype Centre at Howrah
Production of cotton

574-
575
576.
5§77

$78.

58a.

583.
5s84.

397. Contractsystemin C.P.W.D.

2310

CoLuvmws

2130
27130-31
2131~32

2132
2132-33

2133-34
2134
2134-3§

a13s
2135-36
2136

2136

2137
2137

2137-38
2138
2138-39
2139

2139-40
2140

2141
141
2142
214

. 2M42—4

2143

2143-44
214445

2148

2145-46
2146
args-47
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WRITTEN ANSWERS TO .
QUESTIONS—contd,

UsQ. Subject .
No.

58y Industrial Estate ar Cuttack 2147-48

Covumns

586. Punjab Cloth Mill, Bhiwani 2148
$87. Market at Janpath 2148-49
588. Scheme of Compulsory
Savings . : : 2149
589. Recovery of rent on evacuee
property . . . 2149-50
590. New industries in Punjab . 21%0-51
$51. Assumption of wer for
mansgement ofindustries 2151
592. Board for Light Music
Audition . . . 2IS1-52
593. Shahabad pyrite deposits 2152
$94. Indian Standards Ins-itution 2152
595. Sh1ftmgol‘oﬂi.cettoChsnd:—
garh 2153
596. ‘I‘rampon policy and Co-
ordination Commiriee 2153
s97. Migration of Hindus and
Muslims 2754
598. Pakistanis in Ilmmu nnd
Kashmirt . 2155
$99. Automatic looms for Pum
jab . 2155-56
600, Trade wnh West Anm
Countries . 2156
6or. Rise in the price of co'ton 2156-57
602. Import of newsprints 2157-58
§03. Plotsin Kirtinagar 2158
604. Central Export Organisa-
tion for Oil szeds,vege:able
ails and oilcakes 2158-59
60s. Licences for small Pnper
Mills . 2159
606. Small-Scale mdustr:es in
Qrissa . : . 21%50-50
607. Mnnufacturtofcranﬂ 2160
608. Plan expenditure in Hima-
chal Pradesh . 2160-61
699. Small Scale Industries 2161
610. Export earnings of mica . 2161-62
611. Ironore. 2162
612. Purchase of evacuee
property . 2163
613. Bhoodan Movement 2163
614. Production of khadi in
Punjab . 2164
615. Imported th-fcrroui
metals : 216y
636, Production of nun-!‘ep
rous metals . . 2165
617. Cotton textiles * . ) ar6s

USQ.

WRITTEN ANBWERS TO
QUESTIONS—contd.

Subject
No.

618. Hindustan Machine
Tools Lwd., Bangalore

619. Purchsse of cement by
State Trading Cor-
poration N

620. Labour relations

621. Tibetan refugees in
Mismaria Camp .

MOTIONS FOR ADJOURN-
MENT . . . .
The Speaker withheld his

consent to the moving of
the following adjournment
motions given notice of
by Sarvashri 8. M,
Banetiee on  26-11-59
and N. G. Goray, res-
pectively. -

(1) Alleged impendi
transfer to Pakistan o
five villages situated in
Assam;

(i) the reported develop-
ment of the area
around the road across
Ladakh  territory by
the Chinese.

PAPERS LAID ON THE
TAB . : .

5

(1) A copy of statement
on ¢mployment  of
engineers.

(2) A copy of each of the
following papers,
under sub-section (2)
of Section 16 of 1
Tarif Commission
Act, 1951 :

(9 Report  (1959) of
) the Tariff Com-
mission on the
continuance of
tection to the Hy-
droquinine 1
try.

(i) Goveynment  Re-
solution No. B(L)-
T.R./s9 dated the
a6th  November,

1959.

(i) Notification Neo.
8(1)-T.R./ datod
t!(:le) :632 No-
vember, 1959.

Corvnom

‘AT65-56

2166 .
a166
167

216777

2177-78
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PAPENS LAID ON THE CoLuMny
'ABLE-—cond.. :
T MESSAGE FROM RAJYA -
Coryanss SABHA . . v i 2178
$0) Statement lain- . Secretary reporteds
v ina hcmls:?why from Rajya Sab!
s copy esch of the that at its si
@muunmu at a) to aeggmogﬂ the 2
coul 1
s by K Raive  Sabha bod

within the period
prescribed in  the
said sub-section

by g X

mission on the con-
tinuance of protec-
tion to the Grind-
ing Whecls Industry

(vi) Governmenr Re-
solution No. 16{(r)-
T.R.:s; dated the

Novem
!959

(vii) Statement explain-
ing the reasons why
a copy cach of the
documents referred
o at (v) and (vi)
above could not be
laid  within the
period  prescribed
under said  sub-
section

(ul.u) R.cpo .nérgs ) of

munon on tl\t
continuance of pro-
tection to the
Sago Industry

(ix) Government Re-
solution No. 12(1)-
T.R./sg dated the
26th = November,
1959

@ N N
1)>-T.
the 26th ”Ncm:m-
bet, 1959

agreed withwt any
amendment to the
Securities Con-
tracts (Regulation)
J\mcndmcm Bill,
g 9 passed by Lok
ha on the 17th
Nmfember. 1959.

STATEMENT BY MINIS-
TER . : . .
The Minister of Rehsbilita-

tion end Minority Affairs
(Shri Mehr Chand

Khanna) lasid on the
Table a statement on the.
Dandsakaranya Deve-
lopment  Authority.

RELEASE OF MEMBER’
The Speaker informed Lok

Sabha that he had received
a_telegram dated the 26th
November, 1959, from the
Superintendent of Police,
Bhopal, intimating that
Shri Ramsingh Bhai Varma
was released on the 25th
November, 1959.

MOTION RE: INDIA-
CHINA RELATIONS . 2.

Further discussion on the

motion re: India-China
Relations  moved on
25-11-59 continued. The
Prime Minister and Minis-
ter of External Affairs
(Shri Jawsharlal Nehru)
replied 1o the debate.
The substitute motions
by Acharva Kripalani and
S¥|:i Braj Raj Singh were
negatived. The follow-
ing substitute motion by
Shri Kasliwal was adopt-
ed and the discussion was
concluded:

“This House having con-
sidered the White Paper
II on India-China rela-
tions laid on the Table
of the House on Novem-
bel' 16 1959, and the re-

deve ts on the
fwnucr, subseguent

2179~ 8S

2185

852216
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Corumns CoLumMys
MOTION RE: INDIA CHINA PRIVATE MEMBER'S
RELATIONS.cong: BILL—MOTION _ FOR
TS NTRODUCT]DN NEGA.
oortupondcme bet- TIVED . 2235-36
the Govern- The Reuorlf.{cm of PII\“-‘ei
3o Lk S e
Table of the House on 5 hg,m_)f "
porshiag W PRIVATE MEMBER'S BILL
dbrses the policy of the PASSED © e 333689
Gwermnmt in this Further d:scumon oh the

motion to consider the
Code of Criminal Proce-
dure (Amendment) Bill,

BILL UNDER CONSI- iy et s

DERATION . 2216—33 tiom 108) by &

The Minister of State in the ' obhadens Joki s s
Ministry of Home Affairs cluded, and the motion
(Shri Datar) moved that was adopted. After clause-
:he Kerala ISwe L.e.guln} by-clause  consideration

elegation o the Bill wa sted as
Powga:} %l“ be %ea éato ummd::d e
consi l'lucl‘l e 18-
cussion was not concluded. P%% MERC!BER;%BEIRLAE
PRIVATE M 8 B TION . . . . 2289-~2308
EMBER LLS Shri Kanhaiya Lal Balmiki

INTRODUCED . . 223334 moved that the Minimum

(1) The Indian Railways Wages (Amendment) Bill,
( Amendment ) Bill, 1958 (Amendment of Sec-
1959 (Amendmen: of rion 14) be taken into con-
sctions 1r and 12) by sideration, The discussion
Skri Hem Raj. was not concluded.

(2) TheDelimitation Com- _ AGENDA FOR MONDAY,
mission (Amendment) NOVEMBER 30, 1959/
Bill, 1959 (Amendment AGRAHAYANA o, 1881
g[ section 2) by Shri (SAKA)—

. M. Siddiah. Consideration and rms:,u'uiI

(3) The Hindu Marriage the Constitution (Eigl

( Amendment ) Bill, Amendment) Bill and the
1959 (Amandment of Kerala State  Legislature

ucum -Ji and 24) by (Delegation of Powers)
hand Dube. Ball.
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